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LOK SABHA

Monday, June 1, 1964/Jyaistha 11,
1886 (Saka)

The Lok Sabha met at Eleven cf the
Clock.

[Mr, SPEAKER in the Chair]
MEMBER SWORN
(Shri Shiv Sharan Mathur)

Mr, Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe  the
oath or affirmation under the Con-
stitution.

Secretary:
Mathur,

Shri  Shiv  Charan

Mr, Speaker: The Minister of Par-
liamentary Affairs may introduce the
Member to the House.

" The Minister of Parliamentary
Affairs (Shrl Satya Narayan Sinha);
Sir, I have great pleasure in intro-
ducing to you ang through you to the
House, Shri Shiv Charapn Mathur
who hag been returned to Lok Sabha
from Bhilwara constituency of Raj-
asthan in the vacancy caused by the
regignation of Dr. K. L. Shrimali,

Shri Shiv Charan Mathur (Bhil-
wara).

ORAL ANSWERS TO QUESTIONS
Indians in Burma

+
Shri P, K, Deo:
Shri Harish Chandra
| Mathur
| Shri Prakash Vir Shastrr
‘ Shri 5. M. Banerjee:
Shri Mohan Swarnp.
| Shri Onkar Lal Berwa
*62. { Shri Gokaran Prasad
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| Shri Gokulananda Mohanty:

| Shri A, S. Saigal:

Shri P. Venkatasubbaiah:

Shri P, R. Chakraverti:

Shrimati Savitri Nigam:

Shri Bishanchander Seth:

Shri Rameshwar Tantia:

Shri Dhaon:

Shri P. C, Borooah:

Shri Maheswar Naik:

Shri Bishwanath Roy:

Shri Bal Krishna Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Indrajit Gupta:

Shri S. N, Chaturvedi:

| Shri Ram Harkh Yadav:

| Shri Veerappa:

| Shri Dharmalingam:

|

Shri Ramanathan Chettiar:
| Shri Kolla Venkaiah:
| Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
to state:

(a) the number of Indians so far
migrateq from Burma since the
nationalisation of shops by the Burma
Government;

(b) State-wise break-up of
Indians;

(c) whether they have been able to
repatriate their assets from Burma;

{d) the arrangements made by the
Government of India for their trans-
portation; and

(e) the steps taken by Government
to mitigate the genuine difficulties of
Indians affecteq by the various mea-
sureg undertaken by the Burmese
Government?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Approximately 1,000
Indian nationals have returned from
Burma to India since the nationali-
sation of shops by the Government of
Burma.

these
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{(b) Exact State-wise figures are not
available, but the large majority of
them belong to the States of Andhra,
Madras anq Orissa.

(c) With the exception of limited
quantities of personal effects and very
small amounts' of foreign exchange,
Indian nationals leaving Burma are
not permitted to carry with them
jewellery, valuables, cash, etc.

) (d) The Indian Airlines Corpora-
tion will shortly be increasing the
number of flights between Calcutta
ang Rangoon, Two or three ships will
ply, from about the middle of July,
between, the ports of Rangoon and
Madras|Vishakhapatnam,

(e) The Government of India are.

actively discussing with the Gov-
ernment of Burma about expeditious
completion of departure formalities,
payment of fair compensation for
nationalised property and transfer of
assetg to India.

Shri P. K. Deo: While some time
back we got the heartening news that
the Indian chancery at Rangoon ac-
ted as the custodian for the jewels
ang other wvaluable of Indian nation-
als coming away from Burma for
good, may I know why this has been
stopped since the wisit of Mr.
Gundevia, Foreign Secretary, to Ran-
goon lately?

Shri Dinesh Singh: This has been
temporarily suspended, pending ar-
rangements to be made to keep this
jewellery. It is a large amount that
iz likely to be given over to the Em-
bassy, and various arrangements have
to be made in the vault of the bank
there, and we are discussing it with
the Burma Government.

Shri P, K. Deo: While the Chinese
cshops are not nationalised, is it a
fact that the stores of wvarious Indian
motor spare parts dealers’ shops and
plumbers’ shops have been nationa-
lised, and their stores have been clas-
sified as scrap iron? Has the Gov-
ernment received any representation
on their behalf?
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Shri Dinesh Singh: The nationalisa-
tion affects all foreigners. There is
no discrimination against Indians. It
is true that large shops in hardware
and motor parts are in the category
of shops that have been nationalised.
I do not know whether they have
classified stores as scrap.

Shri Harish Chandra Mathur: The
Minister of State in the Ministry of
External Affairs, it was reported, was
to visit Burma. In this connection,
may 1 know what stood in the way of
her going there, and why only the
Secretary hag to go there? What
are the major issueg discussed by him
and what is the outcome of the dis-
cussions with the Burma Govern-
ment?

. Shri Dinesh Singh: The visit of the

Minister was only in newspaper re-
ports. The visit was not finalised,
and it was felt that the Foreign Sec-
retary should go there to look into
the problems of the people who were
coming. The details of the talks he
has had with the Burmese Govern-
ment it would not be desirable to
disclose at this juncture.

Shri Harish Chandra Mathur: What
are the major issues which are being
discussed, and what is the outcome?

Shri Dinesh Singh: The major issues
obviously are about the people of
Indian origin in Burma and those
who are Indian nationals, about their
coming, compensation for the assets
that have been nationalised, travel
formalities, provision of exchange to
bring back their money—these are the
main points.

Shri S. M. Banerjee: May I know
whether the total. number of those
who are likely to be repatriated or
want repatriation has been ascert-
ained, and if so the number, and the
steps tdken by the Government to
rehabilitate them in India?

Shri Dinesh Singh: I mentioned the
number that have already come back
in the main reply About those that
are likely to come back, it is very
difficult to give any exact number,
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because it will depend on how these
formalities are completed, but it may
run into six figures. We are making
arrangements for the transport, as 1
mentioned, Regarding repatriation,
that is a matter that is being _looked
into.

= Hig) AW g § A
g fr @ awt @ 7 el
TFT FFAT AT At FT A AT
qTHETT &1 1 &% qFr g=ar &0 4T,
HI AT FFTT A 55 g § qredigl
& a1y # F1§ gurg Hrar g1 ?

ot fedw fag : a<a FTFT A
g1 BX FY weEiTEar 441 g 1 6
FAFT JAAT ATAAT B

Shri P. Venkatasubbaiah: May I
know whether it is a fact that an im-
pression has gained ground after Mr,
Gundevia went to Burma and had
negotiated with the Burmese Gov-
ernment regarding the transfer of
jewellery and other deposits that had
been kept in our Embassy to the
Bank of Burma, that matters have
worsened further and that the in-
terests of Indians are at stake; if so,
what further steps are being taken?

Shri Dinesh Singh: I would not say
the situation has worsened. It has
improved.

Shri P. R. Chakraverti: May I know
whether it is a fact that the Burmese
Government has given an assurance
to Mr. Gundevia that they will look
into this question very carefully, and
if so, the nature of the assurance?

Shri Dinesh Singh: As I mentioned,
it would not be desirable to discuss
the matter just now.

Shrimati Savitri Nigam: May I
know how many applications have
been received by the Indian Embassy
from the people of Indian origin or
Indian nationals who are wery keen
to come back, and what would be the
property which will be left by them
there?
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Shri Dinesh Singh: 1 could not
offhand give the number. As I men-
tioned, our estimate runs into six
figures. I could not give any estimate
of the property.

Shrimati Savitri Nigam: T want the
number of applications, it is a very
simple matter.

Shri Dimesh Singh: I have not
the figures here,

got

=t Tl zifenr - gq aw ant §
Foa ATty § H1T 287 9T ITigT E)
fradT avefa & | aewTe 50 aw=ew A
15T IR AT swgefa ST 7
& gt Wi | FH 0T gOHT AT fa=re
FTE R

weawy wgew o3t 97 fRad
W § w7 foadr qeiw 2

Shri Dinesh Singh: It is very diffi-
cult to say how many Indians there
are, People of Indian origin we esti-
mate are about 5% lakhs. Out of this,

Indian citizens are only about two
lakhs,
Shri P. C. Borooah: May I know

whether it is a fact that at a time
when the sufferings of the Indians
living in Burma are extreme, the
Ambassadorship of Burma is lying
vacant and going abegging? May I
know whether he is going to be
posted soon, so that he can ameliorate
the conditions of Indians there.

Mr., Speaker: At the most, it 8 a
suggestion.

Shri Bishwanath Roy: May I know
whether the Government of India
has tried to ascertain the value of
the property that has been seized by
the Burmese Government, and if so,
what might be the value?

Shri Dimesh Bingh: I have not got
the figures. Property has not been
seized, but nationalised, for which
claims will be filed by the people
themselves.
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= gET 7 wHAW o & FrAan
aigar § 5 o s awt & s
T GT AT I K AGY A @A gour
I & FEFT H AT qCOTT F Traar
g5 fam ariem A1 S arady g9
araey ¥ 95 7Y E 4g 9 a% QU &1
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ot fedq fag : 37 1 I &7
& 4 w1 gara s gar A §

Shri Indrajit Gupta: Is there any
truth in the report that these
nationalisation measures of the Bur-
mese Government are affecting people
who are Burmese nationals, who
happen to be of Indian origin, and
have any such representations come
to the notice of the Government on
_their behalf?

Shri Dinesh Singh: I am not aware
of the laws affecting people who are
Burmese citizens; these talks are
mainly meant for these effecting fore-
igners,

Shri 8. N, Chaturvedi: Wag there
any impropriely in our embassy in
Burma accepting the deposits from the
Indian nationals whose properties
were confiscated and, if not, why have
the Government stopped accepting
them further?

Shri Dinesh Singh: No impropriety
at all is there. It is within the inter-
national conventions that they were
accepted. We have not stopped it: We
have suspended it pending finalisation
of the arrangements,

Shri Ra athan Chettiar: Have
the Government of India enquired why
the Government have suddenly put a
ban on Indians leaving Burma and
what steps have Government taken to
bring to the notice of the Government
of Burma to lift this ban in order
that the Indian nationals who are
dispossessed shopkeepers can leave
Burma?

Shri Dinesh Singh: There is no ban
as such; they have got to complete
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certain formalities such as P form and
D form and income-tax clearance,

Shri Hari Vishnu Kamath: To what
extent are the reports correct that the
Chinese. Government ang its agents
are whipping up anti-Indian feeling
and sentiment in Burma?

Shri Dinesh Singh: I could not say
but this applieg also to the people of

Chinese origin there...... (Interrup-
tions).

Mr, Speaker: The order applies
equally to all.

Shri Hari Vishnu KEamath: The
order may apply but my gquestion

was different.

Shri H. P. Chatterjee: The Minister
is aware that a large number of
Indians have been thrown out of their
houses after their properties had been
seized ang their business had closed
down. These men are on the streets.
That was witnessed even by the dele-
gation that went to Andamans when
they went there. These men are being
chased by the police on the streets
and they are in acute suffering, What
is their number and what iz the Gov-
ernment doing to alleviate their con-
dition?

Shri Dinesh Singh: Government Is
making arrangements for all these
people who are destitutes. I cannot
give the number offhand,

Shri Nath Pai: Has Government's
attention been drawn. to editorial com-
ments in two Burmese dailies that.
since the Indian Embassy is accepting
jewellery of the Indian nationals that
embassy itself should be nationalised
and whether the seriousness of these
suggestions and this kind of propa-
ganda has been taken note of and
whether this matter had taken place
when the Secretary was there and
what was done to Dbring it to the att-
ention of the Burmese Government?

Shri Dinesh Singh: I believe it has
stopped now..... (Interruptions.)
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Mr. Speaker: It could not be he-
lieved that the embassy would be
nationalised.

Shri Nath Pai: It was an editorial
comment,

Shri Ranga: In view of the fact thas
‘Government have promised during
the last session that they were mak-
ing arrangements for more ships and
more planes to be made available for
these people to be brought over here,
how is it that the Government now
says that these things would be avail-
able only in July while they were
suffering during the whole of May and
they will be made to suffer during
the whole of June? Why is it that
they had not taken more expeditious
steps to help these people to go over
here earlier?

Shri Dinesh Singh: The sending of
ship hag to be co-ordinated with the
number of people that will be coming
back. Unless the formalities are com-
pleted and they are able to come,
there is no point in sending ships to
come back empty.

Shri H, N, Mukerjee: Would Gov-
ernment give us some idea as to the
number of people who are actually
yearning to come back to India and
the number of people whom Govern-
ment can provide facilities for bring-
ing back to India in the near future?

Shri Dinesh Singh: We are hoping
to bring back all those Indian na-
tionals who wish to come back. It is
impossible to give the number pre-
cisely because there may be cases of
people who want to come today and
tomorrow when the situation may
change suddenly they may wish to
stay back. It is difficult to give the
number. But as I said earlier, it will
be running into six figures—about a
lakh or so.

Iiegal Occupation of Assam Village
by Pakistan

*63. Shri N. R, Laskar: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that in spite
©of repeated representations by the
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State Government as well as by the
Central Government to Pakistan, the
Pakistan Government have not hand-
ed over Boriabari village in Assam
which has been in their adverse pos-
session since partition; and

(b) if so, the steps Government are
taking to regain this undisputed terri-
tory of ours?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimati
Lakshmi Menon): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

Demarcation in the Goalpara-Rang-
pur sector of Assam|East Pakistan
Border wag completed in 1956 and the
boundary pillars in the sector are in
position. The delineated boundary
shows the village of Boriabari on the
Assam side of the border. Efforts
have been made with the Government
of Pakistan, at State leve]l and also
at the Diplomatic level, to persuade
them to agree to the transference of
Boriabari village to India, since de-
marcation in thig particular sector has
been completed. Pakistan has taken
the stand that areas in adverse pos-
session of India and Pakistan could be
exchanged only after the entire
Assam!East Pakistan boundary has
been demarcated and the strip maps
etc., properly signed by the plenipo-
tentiaries of the two Governments.
Pakistan’s view is untenable. e
Assam Government and the Govern-
ment of India continue to press the
Pakistan Government to implement
the Ground Rules in this regard and
agree to the transfer of Boriabari vil-
lage to Assam.

Shri N. R. Laskar: From the state-
ment 1 find that the State Govern-
ment of Assam and the Government
of India have tried their best to get
this territory back to us, since 1956
but it seems that the Pakistan Gov-
ernment are not willing to do so. There
has been no positive response till
now. In view of this, I would like to
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know what our Government proposes
to do in this regard now.

Shrimati Lakshmi Menon: There ig
very little that could be done because
they argue from different premises,
We say that as soon as a place is
demarcated, it must be handed over
to the rightful owner, But Pakistani
Government says that till all the
border is settled and demarcated,
handing over of adverse positions
should not take place.

Shri N. R. Laskar: May I know
whether our Government has sent
any note to the Government of Pak-
istan and if so whether any reply
has been received?

Shrimati Lakshmi Menon: Yes, Sir:
we have been reminding them from
time to time that this argument of
theirs is a violation of the ground
rules which have already been
accepted by both the Governments.

Shri Rameshwar Tantia: How
many such villages still remain in
Pakistani occupation?

Shrimati Lakshmi Menon: I would
like to have notice of that. But unless
we have a full picture of adverse
positions as a result of complete de-
marcation, it is not possible to give
that.

Shri S. M. Banerjee: From the
statement, it is clear that even after
the survey had been completed Pak-
istan has declined to transfer Boria-
bari. In view of the adamant atti-
tude of Pakistan, I would like to
know whether the transfer of Beru-
bari will also be delayed so that we
can gee that we get back our land
from them.

Shrimati Lakshmi Menon: I have
already stated the position. It is
likely because the same principle
should apply.

=i\ Tamre fag @ WiF S arfr-

T T =3 # £ 9EE) g frad §

w1 o fraar § i Peaw & &

7 AT raeE @gF FT @Y 7
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Shrimati Lakshmi Menon: The area
is about a gquarter of a square mile, I
do not know the population.

Shri P. R. Chakraverti: Is it a fact
that a recent conference of directors
of land records for demarcating the
boundary between Berubari and
Mahandy had been postponed and if
so why? !

Shrimati Lakshmi Menon: It does
not arise out of this gquestion.

Mr. Speaker: I agree. Next ques-
tion,

Pirate Radios in Bhutan

N
(Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
Shri Dhaon:
Shri Bishanchander Seth:
Shri Yashpal Singh:
Shri S, M. Banerjee:
Shri Mohan Swarup:
Shri P. C. Borooah:
Shri Gokulananda Mohanty-
Shri D. C. Sharma:
Shri J. B. S. Bist:
Shri Bibhuti Mishra:
Shri Brij Raj Singh-Eotah:
Shri Nath Pai:
| Shri K. N, Tiwary:

Will the Prime Minister be pleased
to state:

(a) whether it has come to the
notice of the Government of India
that some pirate radios are operating
in Bhutan; and

(b) if so, what action Government
propose to take in this regard?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati +
Lakshmi Menon): (a) and (b). The
Government of India have received
such reports. It is understood that
the Government of Bhutan are taking
necessary action to locate thém.

sy SiYTT BT S © 9 @ MELE
Wedra 5z # FH FC R E TR
gy w15 fnT &, fee 3w T e
¢ afr ag wraw &1 % B ST
w19 F a5t Fi-prT s § 7

- —

*64.
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WEAW WEIED : ¥H ¥4 F[ 94T
g q R |
=t Wi & e ;W AT A

frad AT freeaTe 6T 7 § 7
ag fFa-fFa ardfe & & 7

Shrimati Lakshmi Menon: It is
something which is happening in
Bhutan and we know nothing about
it except what we have heard from
our political officer, namely, that
there are, pirate stations working
there. It is entirely for the Bhutanese
Government to take the necessary
action because according to article 2
of the agreement, it is an internal
matter which we do not want to in-
terfere with.

St HGTT T AT - FT7 T
ag A1 £ 7+ Ty & FF 98 o1 99717
Ty & 33 e mew F g% W v §
7T WL 78 gArt faeg wa1¢ F@
& a7 F71 guEr @A 59 & 90 9@
FLFIT T FE 79 F30AT § 7

. Shrimati Lakshmi Menon: That is
not our responsibility.

Mr. Speaker: Has any information
been received: in favour of which
country they carry on their propa-
ganda?

Shrimati Lakshmi Menon: I have
no information.

Shri S. M. Banerjee: We tabled our
calling attention notice giving this
information that the pirate stations
were used by the Chinese for Anti-
Indian propaganda but hon. Minister—
says she does not have that informa-
tion. I am sorry we are not able to
know the correct position.

Mr. Speaker: Would he pu-t any
question?

Shri S. M. Banerjee: My question
is whether these stations have been
doing pro-Chinese and constant anti-
Indian propaganda.
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The Minister without Portfolio
(Shri Lal Bahadur Shastri): We must
admit that we do not know fully
what they generally try to broadcast.
But it is true that some kind of
attempt is perhaps made to create a
wrong impression about India. As
far as I am aware, the Bhutanese
Government is very keen and parti-
cular to trace them out and do the
needful.

Shri Rameshwar Tamtia: Apart
from Bhutan, may I know if such
radio stations are working in other
places also like Sikkim?

Mr, Speaker: Let
Bhutan now.

ot faifa fm - T WerA @A
]9t arva v’ g fF At S #5Y
qgrEr g § g4 et el #7 qay
Ty ? Far w9 7 54 g vl #71
qar 7 & {9 w9 g9 ¥ Haw
wRit & ?

us Temain in

i R FgIgT meAr ;o ar

T F & fr & g W, afea

ML F 59§ gurdr wag AE, a1 gw
FET T H T F g AGW T4 |

Shri P, C. Borooah: May I know

if the coded messages from these

transmitters have been intercepted

and deciphered and if so, what is
the theme of those messages?

Shri Lal Bahadur Shastri: No, Sir,

st wo w10 frAdY : & ag S
argar § & ferwerr o2 gad ol A
W g ¢ 70 wifaefor afaw g,
T A TTAFAT F1 STATHT F7 qFA
t, afg g, a1 #ur 39 7 dar fear 2 ol
TH el W FT Farar & 7 oFar g
WAt 2ot & 1§ o7 FHa ofr warfea
fFrm & o, Y damE?

ot ST TGP e FqET g
salay @Y 9F AW A€ E 0 ST Ay
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AR WEL, A1 37 AL A §6 aga
savaT FEAT AF qArfaa ag §

Shri D. C. Sharma: We have a spe-
cial treaty with Bhutan. May I know
whether in the light of that special
treaty, it does not become of us to
find out whether these radio stations
are carrying on anti-Indian propa-
ganda and what the Government of
India can do to stop this kind of
propaganda?

Shri Lal Bahadur Shastri: As I
said, we will be certainly willing to
help the Bhutanese Government. We
might even consider suggesting it to
them.

ft ®o Ato faar(Y : & yryie et
w2ad frax ft & Frw a7 g € AT
_FNAFA A Ty g a7
F47 9 ATEAT Fi Fie-AET FT WwA F
a1 gl | gL vy § 7

st IR FETGT AEAL  FEAT AT
a1 ZH gaL ¥ F Ay F AE Tqr w7
&FFa 7 7 e s 2ot ® g g
aar 78 & % q2rd ¥ & E——wrz qw
ot QAT g FIAT R | OF G F A
&ro Ao Fho T FTH FIAT §, AT
JqH, T4 F FFT WA E, 0 5 g F
BggR AN H ST | A FL IWFT
qI7 AMAT § HIT TH K UFAT
&t 0 8 7 %81 &, 89 F1 qar AN
1 gt Fifaw £ ST FRIF AL H
ST TCFIT T L FEE FT ST
Shri Nath Pai: Is it not a fact that
there are as many as six pirate sta-
tions according to the monitoring
system in India and this is part of a
major conspiracy to subvert the
whole of Bhutan first by anti-Indian

propaganda and secondly, by weaken-
ing the morale of the Bhutanese?

Shri Lal Bahadur Shastri: There
may be; I am inclined to agree with
the hon. Member, I cannot say ‘no’
to it.
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ft amaw fag : wrAdT g
HERT ¥ HIWTAT § 7 FIT 20T aFTT
wqZ A, q1 gW 94T | | WA
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oY FTH FPIYT WEAT . Fw q0h-
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st ¥ e ¥ gl Wear &
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oA F fasre ot 9917 F0, g9 I T
srAra waw WeE § 1

st 9% : 0T g Wr & Ay ?

=Y Wt agrgT A o § gasr
A TG A wFAr g

Shri 8. N, Chaturvedi: May I know
if our Government have made any
representation to the Government of
Bhutan about these broadcasts by
these pirate radios?

Shri Lal Bahadur Shastri: We have
talked to them. But as I said, we
might even take it up further with
them.

Bhri A, P. Jain: For combating
such propaganda, is Government {ry-
ing to do counter-broadcasting or
anything like that?
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Shri Lal Bahadur Shastri: We wili
certainly consider the suggestion.
But I might say that they are not
really very effective. Yet, we will
consider th: suggestion,

Infiltration of Naga Hostiles

+
45 [ Shrimati Jyotsna Chamda:
"% . Dr. L. M. Singhvi:

‘Will the Minister of Defence be
pleased to refer to the statement made
by him on the 6th May, 1964 in reply
to the Calling Attention Notice and
state:

(a) whether the Naga Hostiles who
entered the Indian territory some time
ago have since been apprehended;
and

(b) if so, their number
description of arms found
possession?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) No, Sir.

{b) Does not arise.

and the
in their

Shrimati Jyotsna Chanda: May I
know whether the Government have
any information that 400 Naga hos-
tiles who tried to enter India from
Manipur border very recently have
entered from any other point or not?

The Minister of Defence (Shri ¥. B.
Chavan): I have made a statement
on the floor of the House in the last
session that one gang has entered.
It is particularly about this gang that
this question was asked. We have
not been able to apprehend
them as such. But certainly we have
had certain encounters in the sectors
in which they were operating and
some of them were killed. But I

cannot say whether they formed part -

of this particular gang or not.

Shri S. M. Banerjee: During the
calling attention, the question was
put to the Minister whether they were
carrying arms supplied by Pakistan
or any other foreign arms. I want
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to know whether the arms have been
identified and whether they  were
supplied by Pakistan or other foreign
powers?

Shri Y. B. Chavanm: It is difficult to
say whether they were supplied by

Pakistan or not.

Mr. Speaker: The guestion is whe-
ther they were of some foreign make.

Shri Y. B. Chavan: That statement
I have already made that they were
given arms by Pakistan; there was
no doubt about that I am saying
that certain persons were apprehen-
ded and certain arms were captured,
but it is difficult to say whether they
were supplied by Pakistan.

Shri S. M. Banerjee: I want to know
the nature of the arms, whether they
were made by US.A, UK, the Soviet
Union or any other country.

Mr. Speaker: Is it possible to reply
to that?

Skri Y. B. Chavan: It is not possible.

Shri Basumatari: How can he say
it is not possible?

Mr. Speaker: I am not saying it is
not possible.- I asked whether it is
possible for him to reply to that
question. (Interruptions).

ot amdw fag fagrsit @ aar
AT g fEdl & ara 1 g of e
& ora. At wred # afrz adt gy @ E 7

Shri Y. B. Chavan: We have no
information; I think it is not true.

Shri Basumatari: Since there has
been some encounter with the Naga
hostiles, may I know whether the
activities of the hostiles have in-
creased or decreased? ’

Shri ¥. B. Chavan: My general as-
sessment of the situation is that there
was rather intensified activity in the
month of January. After that this
activity has come down, but even
then I can say it is of the general
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level as it was going on for years to-
gether,

Shrimati Savitri Nigam: May I
know how many hostile Nagas have
surrendered so far and what treat-
ment has been given to them?

Oral Answers

Mr. Speaker: That would be a diff-

erent thing. I do-not allow that.

=it g¥R AT WA : AAT HaAl
St ¥ ey § {6 v faEfedi F T u
i g g § | ¥ ag A qngan §
fF & gfaarT frg T F § 9 g
99 & qrw & faaa g awd €

Shri ¥. B, Chavan: I have some in-
formatiom about it. The recoveries
of arme and ammunition from Naga
hostiles in the last few months have
been as follows: In February, 1964—
+303 rifles 4, pistol revolver 1, Japanese

rifle 1, gung (various types) 12, am- )

munition (various types) 46 rounds,
12 bore guns cartridges 3 and gren-
ades 6. In March 1964—Air rifle 1,
303 rifles 3, pistol revolver 1, guns
(various types) 10, 410 musket 1,

ammunition (various types) 123
rounds and grenades 2. April
1964—Rifles (various types) 33,

guns (various types) 16, Projector
Strim 1, ammunition (various types)
1866 rounds, 12 bore cartridges 9 and
grenade 1. May 1964 (lst to 21st)—
SBBL guns 3, DBBL gun 1, .303 am-
munition 10 rounds, 12 bore cartridg-
es 4, and grenade 1. Some electric
wire, gun powder, equipment detona-
tors, clothing, etc. were also recover-
ed. My inference is, naturally, some
of these electric wire, gun powder,
equipment detonators should be from
Pakistan.

Mr, Speaker: Next question.

Shri Eapur Singh: Sir, T would sug-
gest that Starred Question No. 80,
which is on the same subject, may be
taken up with Starred Question
No. 66.

Mr. Speaker: If it is convenient,
both may be taken up together.

N
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Fwmfwm T giwfaex

+
st SETE et
=t o Ho W :
| st wo =me frddt :
sire afast fow
*gg. J ot Tl ¢
| oY fogeat qem :
st gft faey wvm -
lwhvm.—
Mo qo sifqamm ¢
T T AT THIY Hef? 7 T
% For TG e
(F) e & fFeg 9 =T .
oA FYA ¥ faq wiEarEr Tiafret
T o aw w aafa gE g,
(@) ¥ grafwex T@® et w7
FAE TET AT AT &1 qfE feaAr
CgRT ;AR
(@) FmogT wAwA & fax &8
farsie Farefrd swamqr FTAE] 7
FE AT gAY wAem A 96
W (st m oAw) - (F) W (@).
(2) womwen ® fage gooo faelme
Mfrgmas zimdey
t figdex #1 = & f@%
HTET HTC E AR T AR ST @I
(7:) e & fme foo e
Mfeaman Fieaz
gresfieT. 1 &L ATAE G5 A
| ST A gAY 9 a7 B ST
g
(2) faeit & g @@, oo faml-
e & mEEa et
3 ERTHIET /M S T § W
% fip oiter €1 W F A0 | A &
gtaster %1 swawrqy Wt Frady daadty
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Tt F ) T A A FA &
oy fazel qar & faee ¢ e &0

(w) #rFAT THATA Qoo fam-
are difzm-ia gy @A & oy
9 FOT T F1 AT H AL AT § |
T for WY Ziad i %7 SR fat
Tar ¥ SF Y g9 w7 sraeq iEd
qeaiy TEAT #, urwEn & oy
war st gf wiw # &

[(a) and (b) (i) 1000 kw medium-
wave transmitter mnear Caleutta—
Offers received for supply of this
transmitter are under examination,

(ii) 100 kw mediumwave transmit-
ter near Simle.—Transmitting equip-
ment haz been received. Suitable
site is under finalisation.

(iii) Seven 100 kw shortwave truns-
mitters at Delhi—Two 'transmitters
are under installation and are likely
to be commissioned shortly. Provi-
sion for the remaining five transmit-
ters has been made in the Third Five
Year Plan. Implementation of this
scheme is awaiting release of foreign
exchange,

(c) Planning Commission have ap-
proved an additional allocation of
Rs. 1 crore for installation of the
1000 kw medium-wave transmitter.
Provision for the other transmitters
mentioned above is included in the
approved Third Plan allocation [for
All India Radio.}

High Power Transmitter from
USSE.

+
Shri P. C. Borooah:
Shri Naval Prabhakar:
Shri Mohammad Elias:
Shri P Vemkatasubbaiah:
LSIIH R. Barua:

*90.

Shri R, S. Pandey:
Will the Minister of Imformation
and Broadcasting be pleased {o state:
(a) whether the U.S.S8.R. has lately
offerad to sell a 1,000 Kwt. Transmit-
ter to India on Rupee Payment;
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(b) if so, on what precise terms;
and

() Government's reaetion to this
offer?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) Details of terms are not yet_
available,
(c) The matter is under considera-
tion.
st gETET A & @A

e g fF Wi a3 £ faw
fosr 2T & wfrs wIPRETT grAET
& fou E3< Wit 4, 99 ¥ m ¥ FHAY
F7 F5¢ fFg I oA g & AR
AT TR KA AF X T A fory
A ?

st AT - oY Iy ¥ 37w M
2 @7 & Afew I N fedew &, IAF
TTfets 7 EF T EEA § 3B WA,
# anear g, wArfaw T4 8

=t TP RN O FE A7
CiciE il

staraqre : o9 9w § AL Far
A AT FET OFET ATLAT, W &
grew ¥ g1 S ? '

s SFREEIT WO T |t
fgqrar o7 @ 27

Hag-sd AAt (s " AToEw
fag) : Tex omit oy A, § @ oA §
TT F1IF ¥ BT 5T W D Hay A1
FrOEAwA E ! g AL FH F AV wd
FIN | Afw ot Fol Pt Fior A1 w1d
aHr e Zift & f5 ¥q rIT FT I
AT T EFEE A FTAT AEH | Sy
g9 @aT TEF AT ar gae fe e E,
qifET gREr W TEAT ®AC I &
forg | Sif g9 a9 29 g 349 & fF
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TAET AAATAT TET ST THAT & | T AT
56 dfezr qE § &) wF 98 ;T @
&t g oo wifer T g dean
wfsé st & S e fawre faar
QT | ST TEH IT A T T AR
Fuer &L, ¥ 5% ¥ w7 A1 g3 I
& o faarondr & Wl we w5
R ¥ T Fr A A7 T8 qOfA W
g

St SFTIE AT w7 7E wE A
fEAF iU AT T
g7 7 £=7 fog aw ¥ wrw g R,
IaF! Irer F7F afwr qw w1 I
fag 2w R g AT E, 9T FD
et 7 Tifaa § W gfe ¥
fs 33 2w & gard Aedr a3 ?

Y weq AT fag o 39 AmAw
F3 TATRIA & 1 QA F I HUE
I3y AT 3 TrARIAT A ) AiT 7
g e ne ¥ &t A wrgdq fafredr 3
IFT gA AT AT Z 4Y 9 B GRA
TITAT F031 ¥ FUA F AT AL
Q 4 | A &) Gz T B g I F
FAE! T FEATET FAT AT | B FILA
UFTE FUE ¥, Fezd &2 § AST OR
Fe gy & 1w F A Al wfea
qwq Hoaga wEE .. ..

=t Wo Ho FA: WT q; ¥ TS
FATT ST T & | AT A FET AT F F9
g g &

ot @ Arevm Tag : # AT oAd ®
WIE 1 g A AAA § A A A
I&T R )

Shri § C. Samanta: May I know
whether we have sufficient number of
efficient technical personnel to handle
these instruments? If not, what ar-
rangements have been made for their
training?
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Shri Sham Nath: As soon as the
equipment is available, personnel will
be trained and engaged.

st Wo ®o @& : wF FwT
fedrae & gtetfzx ¥ fau o & &
FeT o § ag w47 fawey ¥ AT g 2,
gfr gid: s o8 f1 3= F e 1q = A
7@ T R, afs T A i e s afy
gt &1 i ?

=it geq aroaw fag - #F 9g9 F@r
ar f& w7 WA &= T dow
g0 T 7 AT Td SR @A |

UL

Maharajkumar Vijaya Amanda: My
question is not about the tender. I
would like to know how the machines

that we intend getting will be able
to jam the broadcasts made by the
Chinese.

Shri Sham Nath: It is not a question
of jamming only. It is more a ques-
tion of our having broadcasts direc-
ted to the South-east Asian countries.

Shri Hari Vishna Eamath: With
regard to the installation of this high-
power transmitter does Government
propose to enter into any agreement
with any of the foreign governments
and, if so, which particular features
or terms and conditions of the Voice
of America Agreement which was
at first signed and then scrapped, will
not be incorporated in this agree-
ment with that foreign country?

Shri Satya Narayan Sinha: The
Voice of America Agreement is a
thing of the past. Now we are going
to purchase transmitters from other
countries and there will be no strings;
nothing of that kind. We are going
to purchase them from those coun-
tries from where it is suitable. Wher-
ever it will be cheaper, and the sup-
ply will be better and quicker, we
will have it.

Shrimati Savitrt Nigam: May I
know whether Government is aware
that many frequencies are being lost
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because of the delay in establishing
these transmitters? Keeping in view
the urgency of this aspect, how much
more time is likely to be taken up by
Government for the establishment of
these transmitters?

Shri Satya Narayan Sinha: We are
anxious to have them. Unfortu-
nately, because of the Voice of
America agreement, things have been
delayed. Now we are trying to nego-
tiate as expeditiously as possible. But,
after all, these things are not ready-
made. Whichever country will supply
as early as possible of course among
the rupee payment countries, we will
take it from that country, even if the
price is a little higher. Because, time
is the more important factor for us.

Shri P. C. Borooah: May I know
whiether the VOA Agreement has been
finally abandoned?

Shri Satya Narayan Simha: It was
buried long ago.
st qo |t areq : fF WV &
23T wAT &, w7 39 K § e oft 0w
glarag i adr g fFr gadeT i Ay
FregT H i § ag o7 ¥ 5w A A
€ amq 3 ¥ ag *ff aran ey wav § B
dfrenfasfrer gifex faar s ?

ot @eg Ao fag c G AT @ B

g qiEf F1 FH AW ALY qTT@T AT
qFar & |

Shri P. Venkatasubbaiah: May I

know whether the high-power trans-

mitters that have been offered by

USSR are on deferred payment or
rupee payment?

Mr. Speaker: Let Government con-

sider and take a decision. Some time
must be given to the Government
also,

Shri 8. N, Chaturvedi: May I know
whether the representatives of the
tendering parties were present when
the tenders were opened? If so, have
they not all the informatien which
has been denied to the House.
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Shri Sham Nath: When the tenders
were opened, representatives of some
of the tenderers were present,

=t wo AT forardt : gwEET AT
¥ oagd 3 &1 9wt @ adife ww
TIFEH W FT HIHAT F4T & | 99T qEIT
T 9T fam =7 o & wew o,
goy ¥ H & gifieT g S e
st fear s ?

et Wglew © a5 It & 3

oft wmrda fag fag=h Wt wgreg
F9 OF 59 &L ¥ A% T AL A AT |

it g ammw fag 9z 9997
g AR T 9% & faswa ¥ 4idr 3
AT |

Shri Nath Pai: Was any date fixed
for receiving tenders; if so, what was
the date, were any tenders received
after that date and, if so, from what
country?

Shri Satya Narayan Sinha: I will
not be able to give all these details.

Shri Nath Pai: On a point of order,
Sir. I am sorry, it is not strictly a
point of order, but I want your help.
I asked a verys simple and specific
question, the question being whether
any date was fixed for receiving ten-
ders; if so, what that date was and
if any tenders were received after that
date. This should be very simple and
easy to answer,

Shri Sham Nath: Sir; a date was
fixed by which tenders were to be
received ang that date was 24th
March, 1964.

Shri Nath Pai: Were tenders re-
ceived after that date?

Bhri Sham Nath: One tender was
received afterwards; but that tender
was posted earlier and, therefore, it
was taken into consideration.

=t gamrw fag : T9 g9w § #E
w% form o B s ¥ <3 gifewed
F FT G § AT F FAL, AT
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giferer & qraT 9w ¥ faedr s
g

ot 7w Amw fag ;=g #
gifewed # qrae @7 § a8 A g/
T wifs ag @ gy 8w A 9%
F@ & | ¥fE gw & wwar fFoamw
aF g EAEe #1 Zifores fra .y
't Foreter g T 3 &7 woely @ard HeArr
LT & Fal I G TR |

Activities of the Hostile Nagas

+
[Shri S M. Bamerjee:
Shri Bishwanath Roy:
Shri Bal Krishna Simgh:
Shri P, C. Borooah:
Shri Rishang Keishing:
Shri P. R. Chakraverti:
- Shrimati Savitri Nigam:
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri Dhaon:
Shri Maheswar Naik:
Shri R. Barua:
Shri Hukam Chand
Kachhavalya:
Shri M. Rampure:
| Shri D, D, Mantri:
| Shri Hem Barua:

Bl -y .

Will the Minister of
pleased to state:

(a) whether Naga hostiles have re-
cently intensified their activities;

Defence be

(b) if so, whether there is a regu-
lar supply of arms to them by Pak-
istan; and

(¢) whether any reply has been
received to the protest note lodged by
India with Pakistan in this regard?

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
{(a) There is no evidence to show
that the Naga hostiles have recently
intensified their activities. However,
their usual activities, involving terro-
rism, intimidation of loyal Nagas, ex-
tortion of money from civilians,
dacoities and occasional firing on
security columns and posts, continue.

1964 Oral Answers 204

{(b) Twp hostile gangs have return-
ed tp Nagaland, and the third is re-
ported to be on its way back from
East Pakistan after receiving train-
ing and collecting weapons, ammuni-
tion, explosives and equipment.

(¢} No, Sir.

An Hon. Member: Sir, Question No.
73 may also be taken up along with
this question.

Shri S. M, Banerjee: May I know
whether it is a fact that these Naga
hostiles have agreed to declare a
cease-fire on certain conditions; if so,
what are those conditions and Gov-
ernment’s reaction thereto?

The Minister of Defence (Shri Y. B.
Chavan): At present I have no infor-
mation, but certainly some informa-
tion was sent to us by the External
Affairs Ministry. I think, this ques-
tion has to be directed to that Minis-
try.

Shri 8, M. Banerjee: My question
was not this but the previous ane to
which my name was not added. I :an
understand the Defence Minister ans-
wering that, but this question was
specifically addressed to the Prime
Minister and not to the Defence Minis-
ter. If this question cannot be ans-
wered as a suppiementary to this and
it we have to ask a fresh question,
there is mo use in answering this.

Mr, Speaker: There might be other
questions.

Shri S. M. Banerjee: May I know
whether it is a fact that these hostiles
are still guided by Mr. Phizo’s instruc-
tions. .....

Mr, Speaker: That particular jues-
tion which he has asked is covered by
Question MNo. 73.

Shri §. M. Banerjee: Will he answer
Question No. 737

Mr. Speaker: Yes,

Shri S, M. Banerjee: May I know
whether it iz a fact that these hos-
tiles are still guided by Mr. Phizo's
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instructions; if so, what is the in-
fu.mation with the Government of
India and whether Rev. Michael Scott
who, according to the late lamented
Prime Minister......

Mr, Speaker: All that is covered by
Question No. 73,

Shri §. M. Banerjee: As some hon.
Member said, Question No. 73 also
should be answered along with this.

Mr, Speaker: That is for the Prime
Minister to answer. How can ] take
them up together?

Shri 5. M, Banerjee: What positive
steps have been taken to bring the
Naga hostiles into our fold and will
the policy pursued by the late Shri
Nehru be pursued hereafter?

Shri Y. B. Chavan: As far as the
Defence Ministry are concerned, we
are concerned about the operations of
the Army there along with the Police
force which is located under its con-
trol. We are continuing the same
policy that was in force before.

ot gwn o wEAE  § AT
=rgaT g i e q ek & onfi o amm
7 famw wT 72, fFay safmal # g
Y, fraft v mfsar 78 i< fae
5 0T g9 Zifa 47

Shri ¥. B. Chavan: [ hav e no in-
formation on this point and even if
T had, I would not be disclosing it.

Shri Swell: The Deputy Defence
Minister has just now stated that
there¢ is no evidence to show that
there has been intensification of hos-
tilities from the Naga hostiles. May
T know whether it is a fact that on
May 13 at a place called Ching Jaroi
in the Ukhrul sub-division of Mani-
pur there wag an encounter between
ihe Naga hostiles and our security
forces in which two were killed, that
a few days before that there were
various other encounters in which
more of our security forces, accord-
ing to the paper reports, have been

758 (Ai) LSD—12,

JYAISTHA 11, 1886 (SAKA)

Oral Answers 206
killed and a few days before that
the Naga hostiles fired at one of our
trains?

Shri D. R. Chavan: 1f my hon
friend referred to the answer which
I have just now read, he will find
that it is mentioned, namely—

“However, their usual activities,
involving terrorism, intimidation of
loyal Nagas, extortion of money
from civilians, dacoities and occa-
sional firing on security columns and
posts, continue.”

S0, that I have mentioned already.

Shri Swell: I am not speaking
about dacoities and all that. I am
speaking about full-scale encounters
between the Naga hostiles and our
security forces. There is a big diffe-
rence between the two:

Shri ¥ B. Chavan: I did mention
when 1 replied to an earlier question
that encounters continue to take
place. Sometimes our security forces
are also vicitims of their attacks;
sometimes a large number of hostiles
are victims of our attack. So, the
encounters continue.

Shri Bishwanath Roy: May I know
whether as a result of the steps taken
by the Government against the re-
cent activities of the hostile Nagas
any sort of weakness is coming in the
activities of the Nagas or any sort of

gesture of surrender . is made by
them?
Shri Y. B. Chavan: [ do not see

any indication of that sort of a situ-
ation.

Shri P, C, Borooah: How many en-
counters have taken place since the
peace talks between the Rev. Michael
Scott and others and what is the loss
of lives and property therein?

Shri ¥. B. Chavan: I have no spe-
cific and detailed information on this
point. If a notice ig given, certainly
I will give that information.

Shrimati Savitri Nigam: When
constant patrolling is going on on our
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borders, from what point do hostile
Nagag go to Pakistan or Burma? What
is the place from where they escape
and come back?

Shri Y. B, Chavan: The difficulty is
that most of the Nagaland area is a
very hard, difficult, mountainous ter-
rain. It is difficult to keep wvigil on
every inch of the border. Sometimes
they go out from the Manipur cor-
ner; sometimes from the Burmese
corner, It is rather difficult to say
which corner they choose.

Shri P, R. Chakraverti: May I
know whether at the last conference
of Home Ministers this ‘question of
Pakistan supplying arms to the Naga
hostiles and giving them training was
taken up with the Pakistan Home
Minister?

Shri Y, B, Chavan: According to
my information, this point was not
taken up.

Shri Igba] Singh: May I know the
type of arms that have been captur-
ed from the hostile Nagas and the
country of their origin?

Shri Y, B. Chavan: I said just now
while answering another gquestion
that some arms and ammunition were
certainly captured, but it is difficult
to identify exactly the countries from
which they have come.

Shri Basumatari: In reply to part
(c) the Deputy Minister said ‘No'
May I know whether they have ascer-
tained from Pakistan, since it is re-
ported in the paperg that after the
demise of the late Prime Minister and
the visit of Sheikh Abdullah they
have changed their attitude, ag to the
reaction of Pakistan to these activi-
ties?

Shri ¥. B. Chavan: We have pro-
tested about it and no reply has been
received. That information has been
given,

Shri Ranga: May I know if the
Government, at any time, ascertained
from the forceg on the spot whether
all this interest that we have been
taking in this House has not been
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encouraging the hostiles in exaggerat-
ing their own importance and their

activities and in that way continuing
their hostilities against us?

Shri Y. B. Chavan: I do not think
that has any relation with the in-
tensification of the Nagas' activities.

Bonug Commission Report
+
|’ Shri D. C, Sharma:
| Shri Rameshwar Tantia:
| Shri Onkar Lal Berwa:
| Shri Dhaon:
| Shri ¥Yashpal Singh:
| Shri Gokaran Prasad:
| Shri 8. M Banerjee:
| Shri Gokulananda Mohanty:
Shri J. B. S Bist:
Shri Mohsin:
Shri A. S. Saigal:
Shri P, R, Chakraverti:
Shrimati Savitri Nigam:
Shri R. Barua:
Shri Hukam Chand
Kachhavaiya:
Shri Mohammagq Elias:
Shri M. Rampure:
Shri D, D, Mantri:
Shri Indrajit Gupta:
| Shri Dinen Bhattacharya:
Will the Minister of Labour and
Employment be pleased to state:

|
68, <

(a) whether any decision has been
taken on the recommendations of the
Bonus Commission; and

(b) if so, the broad outlines of the
steps taken to implement the same
both in the Private and Public Sec-
tors?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). The
recommendationg made by the Bonus
Commission are under examination
Decisions on them will be taken as
expeditiously as possible.

Shri D. C. Sharma: May I know
what are the recommendations which
have caused controversy and what
are the recommendations that have
been broadly accepted by the Minis-
try by this time?



209 Oral Answers

Shri R, K. Malviya: There are some
such recommendations, But it is the
minute of dissent which has caused
delay.

Shri D. C. Sharma: What are the
recommendations in the minute of
dissent that are being studied snd
may I know by what time those con-
troversies will be resolved?

Shri R, K, Malviya: The minute of
dissent has also been circulated along
with the report to the hon. Members.
The main recommendations in the
minute of dissent were, firstly, that
the Commission did not allow the
Super Profits Tax as a prior charge
and secondly, ......

Mr. Speaker: If it has already been
circulated, it need not be repeated.

Shri Rameshwar Tantia: May I
know whether any objection has been
received by the Government against
the Bonus Commission’s recommenda-
tions particularly for the return on
the capital and, if so, what is the reac-
tion of the Government?

Shri R. K. Malviya: I will not be
able to say whether any objection has
been raised on this particular subject.
But some objections have been re-
ceived. -
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Shri 8. M. Banerjee: May I know
whether the hon. Minister is aware
that taking advantage of this abnor-
mal delay in getting the Government’s
decision on it, all employers are re-
fusing to have bipartite or tripartite
agreements on bonus and, if so, what
steps the Government is likely to take
to overrule or ignore Shri Dandekar's
note to be accepted in toto?

Shri R, K. Malviya: The Industrial
Disputes Act is in operation. All the
remedies in the Industrial Disputes
Act with regard to the settlement of
disputes in regard to bonus are also
open. I have just come from the
south and some settlements are weing
made there. I think the workers are
satisfied with those settlements.

Shri Warior: May 1 know by what
time the Government is going to take
a decision on it and begin the imple-
mentation of the recommendations of
the Bonus Commission’s Report?

Shri R. K. Malviya: As I have said,
we will take a decision as expedi-
tiously as possible.

Shri Daji: This kind of practice has
never been there. When the Wage
Board's Report or some such Commis-
sion’s Report comes, States are never
consulted. The Central Government
comes to the decision. Why is it that
a departure has been made in this
particular case? The Bonus Commis-
sion deliberated fully and the repre-
sentatives of the Government, the em-
ployers and the labour were repre-
sented on it. May I know why a de-
parture has been made in this partli-
cular case?

Shri R. K. Malviya: There is no de-
parture in this case. The States are
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very much interested. In the first
instance, they are in charge of labour
relations in connection with the fac-
tories which are running in ‘:heir
States. There are some States which
are running industries themselves
and, therefore, it is very necessary
to consult the State Governments.
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Shri Indrajit Gupta: In view of the
fact that only one Member out of
the seven Members of the Bonus Com-
mission submitted a note of dissent
whereas all the other six Members
were of one point of view, is the Gov-
ernment not aware of the fact that by
allowing so much delay to take place,
the Government is itself putting a
premium on a sort of a right of veto
by one Member in any such commis-
sion to be evolved in future?

Mr. Speaker: The whole report and
also the minute of dissent is to be
considered.

Shri Indrajit Gupta: What prevents
the Government from implementing
the majority decision?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): It is
not merely the minute of dissent by
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Mr, Dandekar that is being taken into
consideration. We have to consult
the State Governments and the em-
ploying Ministries of the Government
of India to know as to what would
be the implications. Then only we
will be able to take a decision.

Shri K N, Pande: May [ know
the general reaction of the States in
this connection and whether the
majority of the States are in favour
or against it.

Shri R, K. Mmalviya: All the replies
have not vet been received,

Shri A, P Sharma: In view of al-
most all the interests, the labour, the
employers and the Government, hav-
ing come to a unanimous conclusion
regarding tThe Bonus Commission's
recommendations, may I know what
is the exact delay in the implemen-
tation of the recommendation of the
Bonus Commission and by what time
the Government is likely to imple-
ment the Bonus Commission's recom-
mendations?

Mr. Speaker: They have answer-
ed both the questions. Next Ques-
tion.

NEFA Secretariat Building

9. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) whether construction of NEFA
Secretariat building has been started
at Shillong;

(b) if so, the estimated cost there-
of;

(c) the reasons as to why the Sec-
retariat Building could not be locat-
ed in NEFA proper; and

(d) how far the wishes and de-
mand of the people for location of
the same within NEFA were consi-
dered?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Land has
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been acquireq and administrative
approval given for the construction
of a NEFA Secretariat building in
Shillong.

{b) Rupees twenty lakhs.

(c) and (d). A statement js laid on
the Table of the House,

STATEMENT

The decision to construct the Sec-
retariat in Shillong was taken after
taking into account all relevant con-
siderations and more particularly the
need for economy, the lack of lateral
communications inside NEFA and the
administrative necessity of keeping the
Secretariat at the headquarters of
the Governor of Assam who, as Agent
of the President, is responsible for
the administration of the area.

Some representations, mainly from
student; and leaders in Siang Fron-
tier Division were considered before
the decision was taken.

Shri Rishang Keishing: Is it not
a fact that sometime in 1860 a defi-
nite decision was taken to locate
NEFA Secretariat inside NEFA pro-
per somewhere in Zero and, if so, may
I know why the decision was changed
in favour of Shillong?

Shrimati Lakshmi Menon: No de-
cision was taken at that time about
locating the headquarters in the in-
terior of NEFA. The matter was
considered but later on it wag found
not feasible, If the headquarters are
situated within NEFA, the expenses
that will be incurred will be about
Rs, 2 crores as against a sum of Re. 20
lakhs that will be spent in Shillong.

Shri Rishang Keishing: May I
know whether the Government is
fully aware of the desire of the
people of NEFA to have NEFA Sec-
retariat inside NEFA proper and, if
50, whether this fact was given pro-
per onsideration before taking a de-
cision to locate it in Shillong?

Shrimati Lakshmi Menon: Yes,
Sir. All these factors were taken In-
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to consideration. It was found that
at the moment it is much better to
have the headquarters in  Shillong
because of the difficulties of lateral
communicatlions in NEFA.

Shri Swell: Apart from the finun-
cial considerations which the Minis-
ter of State has now mentioned, are
there other considerations that have
persuaded the Government to hold
out against the popular wishes of the
NEFA people to have NEFA Secreta-
riat somewhere in NEFA?

Shrimati Lakshmi Memon: The
other considerations have been given
in the statement. There is the lack
of lateral vommunications inside
NEFA. For everything. you have to
start from Gauhati. Therefore, it was
not found feasible,

Shri P, N. Kayal: In view of ihe
fact that a Committee has been
appointed to go into the question of
granting more autonomy to the
NEFA administration, could it not be
possible for the Government to hold
up the construction of this building
till the final decision is taken by the
Coummittee?

Mr. Speaker: It
for action,

is a
Next Question,

suggestion
Sino-Indian Border Dispute

+
[ Shri Hari Vishmu Kamath:
Shri Prakash Vir Shastri:
| Shri Gokulananda
| Mohanty:
*70. { Maharajkumar Vijaya
| Ananda:
! Shri P. C. Borooah:

| Shri Gulshanm:

Will the Prime Minister be pieased
to state:

(a) whether any suggestions or
overtures for resolving the India-
China conflict by or on behalf of the
Government of China have been
made;

(b) if so, when, by whom and the
details thereof;

(c) whether any proposals have
been made by or on behalt of the
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Government of China for the
purpose;

(d) if so, the broad outlineg there=
of;, and

(e) whether China has
ther inroads into Indian
since lst May, 19647

same

made fui-
territory

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir. No
suggestions or overtures for resoiv-
ing the India-China conflict by or on
behalf of the Government of China
have been made.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

(e) There have been no further in-
roads into Indian territory since 1st
May, 1964.

Shri Hari Vishnu Kamath: Ave
there reasong to believe or are there
reports or communications that the
passing away of that charismatic
leader Shri Jawaharlal Nehru will in-
duce a more conciliatory attitude on
the part of the Chinese Government
or on the contrary a stiffer and more
aggressive one, and if the answer be
the latter, that is to say, a more
aggressive one, are Government fully
prepared to meet the situation?

Shrimati Lakshmi Memnon: That is
a hypothetical question.

Shri Hari Vishnu Kamath: What
is hypothetical about it? I wanti to
know whether reports have been re-
ceived.

Shrimati Lakshmi Menon: 1 re-
lates to something that might happen

WRITTEN ANSWERS TO
QUESTIONS

Refugees from East Pakistan

[ Shri Yashpal Singh:

| Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:
| Shri P. K. Deo:
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Shri M, L. Dwivedi:
Shri §, C. Samanta:
Shrimati Savitri Nigam:
Shri Daji:
Shri 8, M. Banerjee:
Shri Prakash Vir Shastri:
Shri Rameshwar Tantia:
Shri Dhaon:
Shri P. C. Borooah:
Shri Gokulananda

Mohanty:
Shri Rama Chandra Mallick:
Shri Bade:
Shri Rishang Keishing:
Shri Hari Vishnu Kamath:
Shri A. S. Saigal:
Shri P, R. Chakraverti:
Shri Bibhuti Mishra:
Shri Daljit Singh:
Shri Hukam Chand
| Kachhavaiya:
| Shri Tridib Kumar
| Chaudhuri:
| Shri P. Venkatasubbaiah:
1 Shri Dharmalingam:
|
|
|
|

*22.

—_— A ——

Shri Muthu Gounder:

Shri Veerappa:

Shri Sivamurthi Swamy:

Shri Dinen Bhattacharya:
LShri Hem Barua:

Will the Minister of Rehabilitation
be pleased to state:

(a) the number of refugees,
munity wise, who have so far
from East Pakistan;

com-
come

(b) how and in which States they
are going to be rehabilitated; and

(c) how many money has been set

apart for this purpose for assisting
the States,
Will the Minister of Rehabilitation

Tyagi)

{a) The total number of members
of minoritys communities in East
Pakistan who have crossed over to
India during the period from the lst
January, 1964 to the 25th May, 1864 is
about 4,068,620 persons. The religion

wise break-up of this figures is
roughly as follows:—
Christiang 47,900 persons
Budhists 20,000 persons
Himdus 3,38,720 persons



217 Written Answers JYAISTHA 11, 1886 (SAKA) Written Answers 218

(b) A statement furnishing the ve-
«quired information is laid on the
Table of the Sabha, [Placed in Lib-
Tary. See No. LT-2901/64].

(c) As it was not possible to make
any forecast regarding the number of
migrants, no specific provision for this
purpose was made in the budget
which was then in the course of fina-
lisation. The State Governments
have now been asked to make an
assessment of the funds required for
the relief and rehabilitation of new
migrants during the current year.
Provison iin this behalf will be made
through a supplementary grant or by
re-appropriation. In the meantime,
funds are being made available to the
State Governments according to their
requirements. So far a sum of Rs. 2.44
crores has been placed at the disposal
of the State Governments in the form
of grants and loans.
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Development of Eastern U.P.
[ Shri Bishwanath Roy:
" { Shri Bal Krishna Singh:
Will the Minister of Planning be
pleased to state:

*25

(a) whether Government  have
allotted any fund for starting deve-
lopment work in the current financial
year in the light of the recommenda-
tions made by the Joint Study Team
on the Eastern Districts of UP.; and

(b) if so, how much?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): (a) and (b). The Planning
Commission, in consultation with the
Ministry of Finance, has accepted
generally the programme of accelera-
ted development of the four eastern
districts recommended by the Joint
Study Team. The exact amount of
Central assistance in 1964-85 will be
determined on the basis of the de-
tailed programmes which are being
worked out by the State Government.

Health Insurance Scheme

Shri P. Venkatasubbaiah:
*26. 4 Shri D. C. Sharma:
|_Shri M. Malaichami:

Will the Minister
pleased to state:

of Health be

(a) whether Central Government
have suggested to the State Govern-
ments to introduce oh an experimen-
tal basis a Health Insurance Scheme
in selected areas for the benefit of
middle class people who are »not
covered by any scheme of Govern-
ment,

(b) if so, the reactions of- those
State Governments: and

(¢) whether any financial assist-
ance shall be made available to the
State Governments if they are agree-
able to take up this scheme?
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The Minister of Health (Dr. Sushika

Nayar): (a) No formal scheme has

been sent to the State Governments,

(b) and (c). Do not arise.
Refugees in Garo and Mizo Hills

Shri P, C. Borooah:
( Shri D. J. Naik:
Shrimati Jyotsna Cranda:
Shri P. R. Chakraverti:
Shri Yamuna Prasad
Mandal:
Shrimati Savitri Nigam:
| Shri N. P, Yadab:
LShrimati Akkamma Devi:

Will the Minister of Rehabilitation
be pleased to refer to the reply given

=21,

to Short Notice Question No. 21 on
the 30th April, 1964 and state:
(a) what modifications have since

been and are being made in the 2co-
nomic and administrative set up of
the Garo Hills and Mizo Hills areas of
Assam consequent on the pressure of
refugees;

(b) the latest position of refugees
in these areas: and

(e) the steps being taken to meet
the special difficulties in the rehabi-
litation work in these areas?

The Minister of Rehabilitation
(Shri Tyagi): (a) to (c). The bulk of
the migrants who have come into
Garo Hill area have already been re-
moved to camps in Goalpara Sub-
division which are more easily acces-
sible during the monsoon. At present
there are only two camps in (Garo
Hills accommodating about 20,000
persons. For absorbing the migrants
who will be settled in Garo Hills
area, the economy of the area would
be developed by soil conservation and
terracing and construction of roads as
well as industrial schemes linked with
a coa)l mining project and a thermal
power project.

It has been decided to shift all the
migrants numbering over 10,000 per-
sons who have entered Mizo Hills



district to camps in  Cachar district
which are being put up.

The State Government have set up
a separate Relief and Rehabilitation
Department and have posted the
necessary field staff to tackle the
problem of refugees,

LI1.C. Housing Scheme

{ Shri Subodh Hansda:
Shri S. C. Samanta:
*28, % Shri D. C, Sharma:
| Shrimati Jyotsna Chanda:
| Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether the new housing
scheme of L.I.C. has made any pro-
gress;

(b} if so, how many policies have
been issued so far and the amount of
such policies; and

(¢} the number of applications re-
ceived from the policy: holders for
grants of loans?

The Minister of Planning (Shri B,
R. Bhagat): (a) As the Scheme has
been in operation only for a very
short period, it is not possible at this
stage to express any clear opinion.

(b) The figures are not readily
availablg but the information is being
collected and will be laid on the Table
of the House,

(¢) The number of applications re-
ceived upto the end of April, 1964,
wasg 991.

Increase in Dearness Allowance

( Shri Nambiar: *
| Shri Onkar Lal Berwa:
*29. { Shri Gokaran Prasad:
| Shri 8. M. Banerjee:
|_ Shri Priya Gupla:
Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
of the serious discontent prewailing

on account of the very meagre in-
crease in Dearness Allowance grant-
ed to the Central Government Em-
plovees;

(b) whether this increase fully neu-
tralises the rise in cost of living;

(¢) whether the increase granted is
in accordance with the recommenda-
tions of the Second Pay Commission;
and

(d) the steps proposed to be taken
to remove the discontent?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) Some representations
have been received saying that the
recent increases in dearmess  allow-
ance are inadequate,

(b) No, Sir. The recent increase
ensures at the minimum of each slab
up to Rs. 300, roughly 7577 neutrali-
sation of the total rise of 20 points
since 1-7-59 in the average price
index over a period of 12 months.

(c) Yes, Sir,

(d) Does not arise.

“Affairs of Sri Sriram Durga Prasad
of Nagpar”

*30. Shri Hari Vishnu Kamath: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 439 on the 5th March,
1964 and state:

(a) whether the investigation into
the affairs of Sri Sriram Durga Pra-
sad of Nagpur has been completed;
and

(b) if so, with what result?

The Minister of Planning (Shri B.
E. Bhagat): (a) Investigations are
still in progress.

(b) Does not arise. !
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State Financial Corporations

*31, Maharajkumar Vijaya Ananda:
Will the Minister of Finance be pleas-
ed to refer to the reply given to
Starred Question No. 345 on the 27th
February, 1964 and state the action
taken or proposed to be taken by
Government on the recommendations
of the Working Group on the State
Financial Corporations?

The Minister of Planning (Shri B.
R. Bhagat): A statement is laid on
the Table of the House.

STATEMENT

One of the major recommendations
of the Working Group on State Fin-
ancial Corporations set up by the
Reserve Bank of India, related to the
creation by the Reserve Bank of India
of a Special Fund, wiz, “National
Industrial Credit (Long-Term Opera-
tions) Fund”, to serve as a standby
for supplementing the resources of
State Financial Corporations. The
Industrial Development Bank of
India Act, 1964 which has recently

"been enacted provides vide Section 38

of the Act, by amendment of the
Reserve Bank of India Act, 1934 for
the creation of such a Fund in the
Reserve Bank of India, to advance
loans or subscribe to the bonds and
Deve-
lopment Bank. With the help of the
resources, thus made available to it
by the Reserve Bank from this Fund,
in addition to its other funds, the
Industrial Development Bank when
set up, will be able to augment the
resources of the State Financial Cor-
porations by subscribing to  their
stocks, shares, bonds or debentures or
by refinancing the loans granted by

‘the Corporations to industrial con-
cerns,
The other recommendations are

under consideration of the Reserve
Bank of India and Government will
consider what action should be taken
on them on receipt of their comments.
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Transit Camps in M.P,

Shri P. R. Chakraverti:
fshrimati Savitri Nigam:
| Shri Yamuna Prasad:
Shri N. P, Yadab:
Shrimati Akkamma Devi:
| Shri P. Venkatasubbaiah:
LShri K. N, Tiwary:

*32.

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government have
expressed their readiness to open a
few more transit camps in the State
to receive refugees from East Pakis-
tan;

(b) the total number of refugees
now living in different camps in MP.
State; and

(e) whether the State Government
have suggested to the Central Gov-
ernment that there should be a sus-
pension of the movement of the dis-
placed persons to the existing four
camps in the Raipur Division?

The Minister of Rehabilitation (Shri
Tyagi): (a) Yes, Sir. The State Gov-
ernment have agreed to three more
transit camps to be opened in that
State.

(b) 21,436 families
90,979 persons,

(c) Yes, Sir.

consisting  of

“Representations from Handloom
Industry”

*33. Shri D. D, Puri: Will the

Minister of Fin be pl d to
state:
(a) whether Government have re-

ceived representations from the Hand-
loom Industry about the difficulty
created by the increaseg levies of ex-
cise duty on yarn proposed in the
current year’s budget; and

(b) if so, the action taken thereon.

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes, Sir,
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(b) After careful consideration of
the representations received, relief of
5 nP. per Kg. in effective rates of
duty on cotton yarn, whether in hanks
or in other forms of 22 or more NF
counts but less than 34 NF counts
has already been announced on the
floor of the House on the 17th April,
1964,

Visit of U.S, Businessmen

Shri Indrajit Gupta:
”Shri Rameshwar Tantia:
| Shri Onkar Lal Berwa:
| Shri Dhaon:
| Shri 8. C, Samanta:

*35. Shri Subodh Hansda:

Shri B. K. Das:
| Shri Ram Harkh Yadav:

Shri Prakash Vir Shastri:

Shri Tridib Kumar
| Chaudhuri:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that some
steps have been taken to facilitate the
flow of U.S. capital as a result of the
U.S. businessmen’s recent visit to
India; and

(b) whether Government have re-
ceived any report or suggestions from
the U.S. Businessmen regarding in-
vestment “climate” in India?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) and (b). The team of
US. businessmen who visited New
Delhi sought to acguaint themselves
with the implications of Government
of India’s Industrial procedures and
Policy and further investment op-
portunities in this country. The dis-
cussions with the U.S. Businessmen
were of a general and exploratory
nature.

Third Plan Shorifalls
28 Shri R. Baruma:
. Shri P, K. Deo:
Will the Minister of Planning be
pleaseq to state:
(a) whether it is a fact that some
State Governments have asked for
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additional Central assistance to make
up shortfall in different sectors in
order to carry on the actual of the
Third Plan Outlay;

(b) if so, the names of such States;
and

(c) Central Government’s
to the State Governments’
ments?

The Deputy Minister ip the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) to (c). During 1961-85
Central assistance has been allocated
to states on the basis of the detailed
assessment of resources and examina-
tion of projectsyprogrammes, made
in the annual plan discussions with
the State Governments, The allocation
in the fina] year of the Third Five
Year Plan will be determined after
similar consultations with the State
Governments.

reaction
require-

CGHS,

[ Shri Rameshwar Tantia:

*37 Shri Bishanchander Seth:
: % Shri Dhaon:

| Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it iz a fact that Gov-
ernment propose to extend the Cent-
ral Government Health Scheme to
non-Government employees also in
Delhi;

(b) if so, when it is lLikely to be
implemented; and

(c) the areas to be covered by this
scheme?

The Minister of Health (Dr. Sushil®
Nayar): (a) to (c). It is proposed to
offer medical facilities on the lines of
the C.G.H. Scheme to nonentitled
members of Government Servant's
families and to non-Government popu-
lation living in Kidwai Nagar,
Andrews Ganj, Moti Bagh and
Laxmibai Nagar on an experimental
basis from June, 1964. Applications
have been invited from those who
wish to join the scheme.
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Camps for Refugees from East
Pakistan

rShri Tridib Kumar
| Chaudhari:
*38. -{ Shri Gokulananda Mohanty:
| Shri S, M, Banerjee:
|_ Shri P, C. Borooah:

Will the Minister of Rehahilitation
be pleaseq to state:

(a) the number of transit and
work-site camps opened in different
States outside West Beagal for new
refugees arrived from East Pakistan
since 1st January, 1964 with the loca-
tion of each camp, ih¢ name of the
State in which it is situated angd the
refugees lodged in wvach camp;

(b) the totol number of desertions
_from these camps; and

i) whether any investigations have
been held as to the rcasons for those
desertion and the result thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-2902|64].

{b) 1,245 families consisting of
about 5800 persons have szo far de-
serted from various canps.

(c) According to reports received
from State Governments, desertions
are due to reluctance te go manual
work and demand for agricultural
land. Some of the desertions are also
reported to be due to excessive heat.

Diversion of Housing Funds

*39. Shri Yashpal Singh: Will the
Minister of Works ang Housing be
pleased to state:

(a) whether it is a fact that funds
earmarked for housing are being
diverbed by State Guvernments to
other schemes;

(b) if so, the names of the States
concerned and the amounts involved
during the lagt three years; and

(¢) the action proposed to te taken
to put a check on this?

1, 1964
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The Minister of Works ang Housing
(Shri Mehr Chand Klanna): (a) and
(b). Information is Leing collected
and will be placed un the Table of
the Sabha.

(¢) The Planning Counimission have
been requested to consider the de-
sirability of issuing insiructions to
the State Governments that they
should make a large- provision for
housing in the remaining t{wo years
of the Plan and ensure ihat funds
earmarked for it sre not diverteg to
other development heads,

0la Age Pension

[ Shri Subodh Hansda:
| Shri S, C. Samanta:
! Shri Rishang Keishing:
*40. { Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
| Shri Dhaon:
| Shri D, C. Sharma:

Will the Minister of Finmance bvC
pleased to state:

ia) whether it iz a fact that Gov-
ernment propose to introduce old age
pension in the current year:

(b) if so, in what places and what
is the age limit fixed for this purposec;
and

(¢) the conditions prescribed for
eligibility of this pension?

The Deputy Ministcr in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) The malter mainly con-
cerns the State Governments, some
of whom already have instituted
schemes of old age pension.

(b) and {c). Do not arise,

Loan from Czechoslovakia

Shri P. C. Borooah:
Shri P, R, Chakraverty:
Shri Yamuna Prasad
41, Maundal:
‘f Shri N. P. Yadab:
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| Shri Ram Harkh Yadav:
| Shri Mohammad Flias:
[ Shri Vishram Prasad:

Will the Minister
pleased to state:

of Finance be
(a) whether
Czech
Rs. 40
(b)
ment:

tc) the projects
financed therewith?

The Deputy Minister in the Minis-
‘try of Finance (Shrimati Tarkeshwari
Sinha): (a) to (c). A siaiement is
laid on the Table of the House,

an ugreaiment for a
loan to India equivalent {o
crores has recently been signed,

if so, the terms of the agree
and

proposeg to be

STATEMENT

An agreement for a credit of Rs. 40
‘croreg was signeg on 11-5-1964, The
-credit carries interest at 2} per cent.
It is repayable in rupees, the rupecs
‘to be utilised for Snancing export of
Indian goods to Czechoslovakia. In
the case of projects, the period of
repayment is spread over a period of
12 years commencing one year after
final delivery of equipment For com-
ponents, the period of repavment is 8
vears,

2 The projects Lo be financed un-
der the credit include two new
machine tools factory, one power
station of 2 X 110 MW, a new traclor
factorv. additional foundry and forge
capacity, and expansion of high pres-
-sure boiler plant at Tiruchirapalli and
the heavy power aguipment plant at
Hvderabad. The component: to be
4importeq under thigz credit will cover
the requirements of Indo-Czech ven-
tures as might be mutally agreed.
“This would cover the requirements of
the plants at Tiruchirapalli, Hydera-
bad and Ranchi ag also the require-
ments of Walchandnagar inductries for
the manufacture of cement plants.

C.G.H.S.
Shri Rameshwar Tantia:

4% J Shri Bishanchander Seth:
|_ Shri Dhaon:

Will the Minister of Health be
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pleased to state:

(a) whether it is a fact that Gov-
ernment propose to include in  the
Central Government Heulth Scheme
all members of Government servant's
family; and

(b) if so, when and whether they
will have to pay more or on the exist-
ing rate?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The term ‘family’
for the purposes of the Scheme shall
consist of the Government servant's
wife or husband, as the case may be
children and step-chi‘dren and parents
who are mainly dependent on and re-
siding with the Government servant
concerned.

The question of enlarging the con-
tent of the term ‘family’ is under ex-
amination, Details are stil] to be
finalised.

Damodar Valley Corporation

Shri Subodh Hansda:
Shri 8. C, Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

*43.

(a) whether irrigation potential was
fully created in 1963-64 as envisaged
in the plan of Damodar Valley Corpo-
ration;

(b) if not, the reasons therefor;

(c) whether the created potential
was also fully utilised both for kharif
and rabi cultivation in 1963-64; and

(d) if not, the reasons therefor?

The Minister of [Irrigation and
Power (Dr. K, L, Rao): (a) to (d). A
statement is laid on the Table of the
House.

STATEMENT

The DVC irrigation command is
973,000 acres for kharif and water
for irrigation of this acreage is avail-
able. Water courses and field chan-
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nels have been completed for irriga-
ting about 7,15,000 acres during
kharif. This figure may, therefore, be
taken as the present kharif potential.
For Rabi water is available for irri-
gating about 55,000 acres.

The actual irrigation in 1963-64 ac-
cording to the West Bengal Govern-
ment was about 6,33.060 acres during
kharif and 36,000 acres during Rabi
The lag in creation of Khari{ poten-
tial envisaged is mainly due to the
non-execution of certain extension and
improvement works and water-courses
for which the DYC was responsible,
ang the field channels which are the
responsibility of the Government of
West Bengal. The delay in the com-
pletion of the works to be done by
the DV.C. as stated above has been
partly due to the uncretainty created
by the proposal for transfer of the
barrage and irrigaticn canals to the
Government of West Bengal

The shortfall in Rabi irrigation has
been due mainly 1o the non-develop-
ment of Rabi cultivetiorn in the area.

With the recent permanent transfer
of the barrage and irrigation canals
to the Government of West B=ngal on
an agency basis, it is hopeq that it
will be possible to remove the present
obstacles to the creation and utilisa-
tion of the ful] irrigation potential.

—_———
LR

g

~

A

=]

2

hri Onkar Lal Berwa:

Shri P. Venkatasubbaiah:
*44. { Shri D. D. Mantri:
| Shri M. Rampure:
| Shri R. Barua:
Shri Bishanchander Seth:
I Shri Hukam Chang
| Kachhavaiya:
| Shri D. C. Sharma:

Will the Minister of

and Heavy Engineering be pleased to
refer to the reply given to Starred
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Question No. 95 on the 14th February,
1964 and state the latest position re-
garding the setting up of steel plants
in Goa-Hospet and Bailadilla-Visha-
khapatnam regions?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): The feasibility reports on set-
ting up of steel plants in the Goa-
Hospet and Bailadilla-Vishakhapatnam
regions have been received. A Tech-
niical Committee has been appointed
to study these reports and recommend
sites in the order of their economic
viability. The Committee is expected
to report by the end of June, 1964

Public Undertakings

*45. Shri Harish Chandra Mathur:
Will the Minister of Industry bhe
pleased to state:

(a) whether note has been taken of
the fact that there is abnormal over-
staffing and great wastage in luxuries
and non-essentials in public under-
takings; and

(b) the total quantum of economy
that could be expected?

The Minister of Industry (Shri
Kanungo): (a) and (b): The Estimates
Committee in their 52nd and 30th
Reports (Third Lok Sabha) relating
to Personnel Policies of Public Under-
takings have referred to these aspects
and made various recommendations
and suggestions. These are under
examination in the different Ministries
concerned. It is not possible at this
stage to give an estimate of any eco-
nomy that may be possible.
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Leans to TISCO and IISCO

*47, Shri S. M. Banerjee: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to refer to the
reply given to Starred Question No. 989
on the 10th April, 1964 and state:

(a) the further steps taken to realise
the loan from TISCO and IISCO; and

(b) whether both these concerns
have expressed their inability to re-
pay the loan? )

The Minisiter of Steel, Mines and
Heavy Engineering (Shri C. Subra-
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maniam): (a) and (b). Discussions
have been recently held with the re-
presentatives of the Tata Iron and
Steel Company and the Indian Iron
and Steel Company regarding the re-
payment of the special advances made
to those companies. These discussions
have proceeded satisfactorily and it is
hoped to reach final agreement shortly
on the manner of repayment.

Additional Steel Plant

*48. Dr. L. M. Singhvi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Government's explora=-
tion of the possibility of establishing
another steel plant in addition to and
apart from Bokaro has met with any
noteworthy measure of success so far;
and

(b) the broad basis and outline of
the proposal for an additional steel
plant?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b): The feasibility
studies on the setting up of a steel
plant in the Goa-Hospet and Baila-
dila-Vishakhapatnam areas, have
been received. A  Technicial Com-
mittee has beem appointed to study
these reports and recommend sites in
the order of their economic viability.
Government will be in z position to
take a location decision on the receipt
of the Technical Committee’s report
which is expected by the end of June
1964. The detailed project report on
the proposed Neyveli-Salem steel
plant is expected from the consultants
shortly,

Slag Cement Plant, Durgapur

. J Dr, P. N. Khan:
| Shri Subodh Hansda:
Will the Minister of Industry be
pleased to state:

(a) whether it ig g fact that there is
a plan to utilise the slag from Durga-
pur Steel plant for manufacture of
cement;
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(b) if so, when this project is likely
‘to be taken up for execution: and
{c) the proposed

capacity of this
plant?

The Minister of Industry (Shri
Kanungo): (a) to (¢). For the manu-
facture of slug cement. slag will first
have to be granulated. The Durga-
pur Steel Plany is setting up g slag
granulation plant with anp  annual
‘capacity of 350,000 tonnes. By adding
an equal quantity of cement clinker
to this. about 700,000 tonnes of slag
cement can be produced at Durgapur.
One scheme for the manufacture of
about 243,000 tonnes of slag cement
has already been licenced, and two
more applications for grant of licence
for the manufacture of slag cement
-at Durgapur are under consideration.

Export of Iron Ore

[ Shri D. C. Sharma:

| Shri Onkar Lal Berwa:

| Shrimati Savitri Nigam:
. | Shri Vishwa Nath Pandey:
% ) Shri Subodh Hansda:

| Shri Mohammad Ellas:

Shri Ramachandra Ulaka:
lShri Dhuleshwar Meena:
‘Will the Minister of International

Trade be pleased to state:

(a) whether the proposal to set up
a high-power inter-ministerial board
to co-ordinate various development
activities to achieve the iron-ore ex-
port target of 25 to 30 million tons
by 19872 and meet the internal demand
has been finalised; and

(b) if so, the outline thereof?
The Minister of International Tradce

‘Shri Manubhai Shah): (a) The matter
is gtill under consideration,

(b) Does not arise.

iFire incident at Heavy Engineering
Corporation. Ranchi

Shri Mohsin:
| Shrimati Jyotsna Chanda:
Will the Minister of Steel, Mines
ang Heavy Engineering be pleased to

<rShri Hari Vishou Kamath:
*51,
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refer to the reply given to Starred
Question No. 899 on the 3rd April,
1964 and state:

(a) whethey the inquiry into the
recent fire incident at the Heavy En-
gineering Corporation, Ranchi has
been concluded;

(b) if so. the main finding and con-
clusions thereof; and

(c) whether a report of the inguiry
will be laid on the Table?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Suobra-
maniam): (a) No, Sir.

(b) Does not arise,

(c) This will be considered
receipt of the inquiry report.

on

Pig Iron Plants

Shri 8. B. Patil:

Shri P. Venkatasubbaiah:
| Shri 8. M. Banerjee:
*52.4 Shri P. R. Chakraverti:
] Shrimati Savitri Nigam:

| Shri Vishram Prasad:
| Shri M. Rampure:
| Shri D. D. Mantri:

" Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

{a), whether it ig a fact that Jape-
nese assistance has of late been offer-
ed for the establishment of eight pig
iron plants;

(b) if so, the nature and extent of
the assistance offered; and

(c) the location of each plant and
their individual production in capa-
city?

The Minister of Steel, Mines and

Heavy Engineering (Shri C, Subra-
maniam): (a) No, Sir.

(b) and (c), Do not arise.
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Automobile Industry

rShri Harish Chandra
54 4 Mathur:
|_ Shri Ramanathan Chettiar:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the response from Automobile
Industry for pooling capacity for effi-
cient and cheap production;

(b) Government's reaction in the
matter;

{¢) whether the proposal has been
discussed and if so, with what result:
and

(d) whether technical feasibility of
the proposal has been examined and
if so, the result thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (d). The response
from the automobile industry is still
awaited. They have been given time
upto the end of this month. On
receipt of their views Government
will examine the proposal and have
further discussiong with the manufac-
turers,

758 (Ai) LSD—3.
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Bokaro Steel Plang

r Shri S. M. Banerjee:

| Shrimati Savitri Nigam:

| Shri Sham Lal Saraf:

| Shri Onkar Lal Berwa:

| Shri Gokaran Prasad:

| Shri N. R, Laskar:

| Shri Subodh Hansda:

*55. | Shri S. C, Samanta:

Shri A, S. Saigal:

l‘ Shri Maheswar Naik:

| Shri Daji:

| Shri Bibhuti Mishra:

| Shri P. R. Chakraverti:
Shri Ram Harkh Yadav:

LShri Kolla Venkaiah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the statement made by him in
the Lok Sabha on the 1lst May, 1964
and state:

(a) the up-to-date progress made
regarding the establishment of Bokare
Stee] Plant; and

(b) whether the Soviet experts have
arrived in India?

The Minister of Sieel Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b): A statement
is placed on the Table of the House,

STATEMENT

The Board of Directorg of the
Bokaro Steel Limited have recom-
mended acceptance of the Project Re-
port on Bokaro Steel Plant as amend-
ed by the Technical Committee set
up to examine the Report. The Agree-
ment with the USSR Government for
assistance in the construction of the
Plant might necessitate some changes
in the consultancy agreement to be
concluded with Messrs. Dastur & Co.
Land is being acquired. Enabling
works like survey and investigation
are under way. Construction of the
township has begun

Soviet experts are expected to ar-
rive shortly to discuss technical details
concerning the Project. Project Re-
ports have already been sent to Rus-
sia foy their technical scrutiny.
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National Productivity Council

*56. Dr. L, M. Singhvi: Will the
Minister of Industry be pleased to
state:

(a) whether the National Producti-
vity Council is somewhat overstaffed
and there is comparative under-utili-
sation of personnel;

(b) whether the National Producti-
vity Council has made any particular
efforts recently to introduce greater
co-ordination in the activities and the
programming of Local Productivity
Councils; and

(¢), efforts made to extend producti-
vity techniques and their awareness in
the agricultural sector of our econo-
my?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

(a) No, Sir. The strength of Natio-
nal Productivity Council’'s specialist
staff hag remained the same over the
past 5 years although the activities
have considerably increased. The
growing demand for the services of
it specialists has on the contrary,
established a need for increasing the
strength. The utilisation of the exist-
ing specialists during 1963-64 has been
of the order of 90%.

(b), National Productivity Council
hag developed effective coordination
with the Local Productivity Councils
through its Regional Directorates.
National Productivity Council also
organises from time to time regional
and all India conferences of repre-
sentatives of Local Productivity Coun-
cils to discuss matters of mutual inte-
rest and chalk out integrated plans of
future activities. One such conference
is scheduled to be held in July this
year,

(c) National Productivity Council is
aware of the need for extending pro-
ductivity techniques to  agriculture
and is exploring ways and means of

JUNE 1, 1964
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“effectively extending itg activities to
this Sector,

Sales-Tax Exemption on Export
Goods

-y { Shri D. C, Sharma:
" 7\ Shri P. C. Borooah:

Will the Minister of International
Trade be pleased to state:

(a) whether the committee on sales
tax set up by Government hag sug-
gested sales tax exemption on export
goods; and

(b) if so, the action taken or pro-
posed to be taken on the suggestion?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The Report submitted by the
Committee is under examination,

General Elections in Kerala

*58. Shri Hari Vishnu Kamath: Will
the Mnister of Law be pleased to refer
to the reply given to Starred Ques-
tion No, 1105 on the 1Tth April, 1964
and state:

(a) whether a final decision has
been taken in the matter of holding
the next General Elections in Kerala
in 1965; and

(b) if so, the nature thereof?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra): (a)
and (b). No final decision has been
taken yet, as to whether any legisla-
tion should be introduced in parlia-
ment for extending the normal term
of the Kerala Legislative Assembly
beyond 1965 so as to hold the elections
to the Kerala Legislative Assembly
along with the General Elections of
1967 to the Lok Sabha and other State
Assemblies. If the term of the Kerala
Legislative Assembly is not so extend-
ed by Parliament under clause (1) of
article 172 of the Constitution, the
elections to the Kerala Legislative As-
sembly will have to be held early n
1965. The matter is stili under consi-
deration.
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Tea Exports

*59, Shri P. C. Borooah: Will the
Minister of International Trade be
pleased to state:

(a) whether the exportz of tea de-
clined during 1963-64;

(b) if so, to what extent and to
which countries; and

(c) the main reasons for this de-
cline?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir, to the extent of 115 m. kg
compared to 1962-63. The decline in
exports was to the UK, Ireland, Iran,
Turkey, Sudan, the USA and Australia.

(c). Lower production in India
resulting from adverse weather condi-
tion during the two consecutive years
viz., 1962 and 1963 which reduced the
availability of tea. Also the 10-12 day
closure of tea auctions and exports of
tea during January, 1964 due to civil
disturbances lost us about Rs. 10 to 12
crores worth of tea exports,

Alomininom Projects

*60. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it has been decided in
principle that the future aluminium
projects should be in the public sector;
and

(b) if so, the reasons therefor?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No Sir,

(b), Does not arise.

Import of Raw Materialg

( Shri P. C. Borooah:
. Shri Rameshwar Tantia:
61 < Shri Dhaon:
Shri Bishanchander Seth:
Will the Minister of International
Trade be pleased to state:
(a) whether further foreign ex-
change facilities are proposed to be

extended to manufacturers and ex-
porters for the import of raw materi-
als, componentz and spares required
by them in pursuance of Mudaliar
Committee’s recommendations; and

(b) if so, the precise nature of the
proposal?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
In pursuance of the recommendations
made by the Mudaliar and Mathrani
Committees, 3 scheme is being intro-
duced to augment the foreign ex-
change facilities available to exports
for import of raw materials, compo-
nents and spares required by them.
An outline of the proposed scheme is
laid on the Table of the House.

STATEMENT

Under the proposed scheme, ccm-
mercial banks dealing in foreign ex-
change will obtain lines of credit from
their principals, brancheg or corres-
pondents abroad on the strength of
an assurance from the Reserve Bank
of India that necessary foreign ex-
change will be released to repay the
credits by the due date. Against these
lines of credit, exporters of proved
export performance and recormended
by the bank concerned will, on ap-
proval by a Committee to be appointed
for this purpose by the Unicn Gov-
ernment, be grantedq import licences
for raw materials, components and
spares.

2. The exporter will be required to
execute a bond undertaking io effect
specified exports within 5 stipulated
period. The import licences will be
issued only for the value of raw mate-
rialsicomponents permissible under
the appropriate export promotion
scheme and required for the produc-
tion of the goods to be exported.

3. In the event of any failure on
the part of the exporter to fulfll his
obligation to effect additional exports,
the equivalent amount of foreign ex-
change will be debited to his entitle-
ment as an Actual User, in addition
to other penalties under the scheme.
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4. The facility will be available to
manufacturer-exporters in specified
industries. To start with, applications
from manufacturer-exporters of only
non-traditional export items such as
covered by the Engineering and Che-
micals Export Promotion Councils etc,
will be considered.

5. The applications will be scrutinis-
ed by the inter-ministerial committee
whose decisiong will be final. The
exporter will have to undertake to
negotiate documents through the Bank
approved for this purpose under the
scheme.

The Export Credit and Guarantee
Corporation (C.C.G.C.) will be the
Agency for the purpose.

Harassment of Minorities in East
Pakistan

*71. Shri S, N. Chaturvedi: Will
the Prime Minister be pleased to
state:

(a) whether the exodus of minori-
ties from East Pakistan has continued
unabated and they continue to be
harassed by Pakistani Police and
customs personnel at the border posts
as before, even after the meeting of
the Home Ministers of India and
Pakistan; and

(b) if so, the action taken in the
matter?

The Minister of State im the Minis-
try of Extermal ' Affairs (Shrimati
Lakshmi Menon): (a) and (b)., Yes
Sir, it is regrettable that the influx
of minorities from "East Pakistan in-
to India is continuing unabated and
that they are still being harassed in
transit. We are continuing to re-
mind Pakistan to restore a sense of
security amongst its minorities and
accord them safe conduct m transit
through Pakistan.

Commonwealth Prime Ministers
Conference

( Shri Rameshwar Tantia:
[ Shri Bishanchander Seth:
*72. | Shri Dhaon:
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| Shri Hukam Chand

| Kachhavaiya:

| Shri Y. D _Singh:

Will the Prime Minister be pleas-
ed to state:

(a) whether it is a fact that he has
protested to the British Prime Minis-
ter regarding extending of invitation
to Mr. Tap Smith, Premier of Mino-
rity Government in Southern Rho-
desia;

(b) if so, what was India’s objec-
tion; and

(c) whether any reply has been
received from the British Prime
Minister?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir: However, in
response to a communication from
the British Prime Minister seeking
the views of the Government of India
on a possible invitation to the Prime
Minister of Southern Rhodesia, the
Prime Minister informeg the British
Prime Minister that we are not in

favour of such an invitation being
issued.
(b) Commonwealth Prime Minis-

ters’ Conferences are to be attended
by Heads of independent Common-
wealth Governments, Southern Rho-
desia is not an independent country.
As such the Prime Minister of
Southern Rhodesia is not entitled to
an invitation. Moreover, the racial
and other discriminatory policies of
the minority Government of Southern
Rhodesia make it difficult for us to
consider relaxation of the condition.

(c) Yes, Sir.

Peace Talks in Nagaland

Shri P. C. Borooah:
Shri Heda:
Shri Sivamurthi Swamy:
Shri Yamuna Prasag
Mandal:
*73. { Shri Sadhu Ram:
| Shri P. R. Chakraverti:
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| Shrimati Savitri Nigam:
shri 5. N. Chaturvedi:
Shri P, K, Deo:

| Shri Hem Barua:

Will the Prime Minister be pleas-
ed to state the extent of success
achieved by the Peace Mission com-
prising Rev, Michael Scott, Shri J. P.
Narayan and the Chief Minister of
Assam, towards establishment of peace
in Nagaland?

The Minister of State in the Minis-
iry of Extermal Affairs (Shrimati
Lakshmj Menon): Certain terms have
been proposed for the cessation of
violent activities by the hostiles and
these are still under consideration.
It is only when these terms are finally
settled that an estimate can be made
of the measure of success achieved by
the Peace Mission,

Foreign Military Aid

Shri Heda:
Shri Prakash Vir Shastri:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Bibhuti Mishra:
Shri P. C, Borooah:

{Dr. L. M, Singhvi:

*14.

Dr. Mahadeva Prasad:

Will the Minister of Defemce be
pleased to state:

(a) whether Government have con-
cluded their negotiationg with the
US.A, USSR. and other countries
for military aid; and

(b} if so, whether any gap is still
left in the targets set forth?

The Minister of Defence (Shri Y. B,
Chavan): (a) Not yet; Sir,

(b) Does not arise,

New Ordnance Factories

Shri Maheswar Naik:
Shri Bal Krishna Singh:
Shri Rameshwar Tantia:
| Shri Eolla Venkaiah:
| Shri R. Barua:
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*75. { Shri D. D. Mantri:
1 Shri Bishwanath Roy:

| Shri Dhaon:

| Shri Bishanchander Seth:

| Shri P. C, Borooah:

| Shri M. Rampure:

|_shri A, V. Raghavan:

Will the Minister of Defence be
pleased to state:

(a) whether Government have
planned to set up six new Ordnance
Factories to strengthen the country’s
defence potential;

(b) whether foreign aid ang colla«
boration required for the purpose
have been arranged and if so, from
which countries;

(¢) what will be the cost of each of
the new projects and the nature of
itemns to be manufactured; and

(d) whether sites for location of
the projects have been selected?

The Minister of Defence Produc-
tion in the Ministry of Defemce (Shri
Raghuramaiah): (a) Yes, Sir, The
establishment of four new Ordnance
Factories has been sanctioned and
work commenced. The establish-
ment of the remaining two factories
15 under consideration,

(b) No foreign collaboration is
contemplated; but foreign aid has
been made available, towards the es-
tablishment of two factories—Small
Armg Ammunition Factory, Varan-
gaon, and Fillimg Factory, Chanda
from the U.S.A. and UK. respectively.

(¢) At Varangaon, the manufacture
ammunition for Small Arms is plan-
ned. At Ambhazari, the manufacture
of Motors and Shellg for gun ammu-
nition is planned. At Chanda facili-
ties are being establisheq for the
filling of ammunition items manufac-
tured at Ambhazari, At Tirchura-
palli, the manufacture of Small Arms
is planned. The establishment of the
two remaining factories related- to
the manufacture of explosives and
propellants ig under consideration,
The total cost of establishing these
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factories will be of the order of Rs, 160
crores. lt is considered to be not in
public interest to give the individual
cost of each project
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in West Asia and Africa, in order to
meet the leaders and the people of
these countries and promote goodwill
for India and understanding of her
problems, specially in respect of Kash-
mir and the Chinese aggression.

2, The delegations were composed
of the following:

(d) Yes, Sir.
Goa
*76, Shri P. Venkatasubbaiah: Will
the Prime Minister be pl d to
state:

(a) whether Government have
finally decided to transfer the admi-
nistration of Goa from the External
Affairs Ministry to Home Ministry;
and i

(b) if so, for what reasons?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No Sir.

(b) Doeg not arise.

Indian Delegations to African
Countries

[ Shri P. R. Chakraverti:

| Shrimati Savitri Nigam:
Shri Indrajit Gupta:
Shri P. C. Borooah:

| Shri Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Indian
goodwill missions have recently been
sent to West Asian countries and
North Africa;

(b) the purpose of their visit;

(c) the composition of the delega-
tions so deputed and the countries
visited by them; and

(d) the broad features of that re-
port? R

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (d). A statement is
placed on the Table of the House.

*1.

STATEMENT

Two unofficial goodwill delegations
have toured the following countries

Deleg No. (1)

Members Places visited

1. Col. Zaidi, M.P. Aden, Jeddah,

Mogadishu,

2. Prof. Bokhari, New Khartoum, Tri-
College, Madras. poli,

3. Maulara Syed Damascus, Bagh-
Abaullah  Bukhari, dad, ar.d Amman,
Shahi Imam of
Jama Masjid.

4. Sbri Nazir Hussain,
Secretary to  the

Delegation.
Delegation No. (2),
1. Shri Sadig Ali, M.P.  Tunis, Algiers,
Rabat, )
Beirut ai.d Cairo

2. Shri 8. A. Mehdi,
M.P.

3. Shri Hayawullah An-
sari, Editor, “Qami
Awaz",

4. Shri  H. Sameul,
Ex-MP

5. Shri Akbarabadi-Dean
of Aligarh Univer-
sity.
3. No report hag been submitted so
far.
Wage Board for Cotton Textile
Industry

*78. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) when the Second Wage Board
for Cotton Textile Industry is likely
to be appointed;

(b) whether the composition and
termgs of reference of the Board have
been findlised; and

(c) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K Malaviya): (a) In the near
future,
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(b) and (c). The terms of refe-
rence and the composition are in the
process of being finalised,

Wage Board for Port and Dock
Workers

sng J Shri Indrajit Gupta:
' Shri Eolla Venkaiah:

Will the Minister of Labour and
Employment be pleased to state:

ta) whether the
terms of reference of the proposed
wage board for port and dock
workers have been finalised; and

(b) whether the board’s scope will
include employees under all port
trusts, port administrators, stevedores,
as well as those directly employed by
dock labour boards?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Pro-
posals in regard to the composition,
terms of reference and coverage of
the proposed wage board for port
and dock workers, are under consi-
deration. Decisions on these are ex-
pocted to be taken shortly.

composition and

U.S, Collaboration for Supersonics

[ Shrj P. K, Deo:

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Onkar Lal Berwa:
Shri Dhaon:

Dr. P. N, Khan:

Shri Subodh Hansda:
Shri S, C. Samanta:
Shri S. M. Banerjee:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri Maheswar Naik:
Shri P. R. Chakraverti:
Shri 8. N, Chaturvedi:
|  Shri Shinkre:

Will the Minister of Defence be
pleased to state:

(a) whetfler any agreement has
been reached with the US A Gov-
ernment for the manufacture of
supersonic jet fighters in India;

*80. <
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(b) if so, the main featureg of the
agreement; and

(c) where the factory will be locat-
ed and when the production will
begin?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri

Raghuramaiah): (a) No, Sir.
(b) and (c). Do not arise,
Newsprint
(Sh Rameshwar Tantia:
| Shri Onkar Lal Berwa:
S
*gl, Is Yaxh,pal Singh:
Shri Gokaran Prasad:

Shri Sidheshwar Prasad:
Dr, L. M. Singhvi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government are for-
mulating a comprehensive scheme on
newsprint policy;

(b) if so, what are the main points;
and

(c) when it is likely to be announc-
ed?

The Minister of Parliamentary
Affairs and Minister of Information
and Broadcasting (Shri Satya Narayan
Sinha): (a) The question of for-
mulating a comprehensive scheme on
newsprint policy is under considera-
tion.

(b) and (c). The scheme will be
announced as soon as it ig finalised.

Defence Plan

Shri D. C. Sharma: "

Shri Rameshwar Tantia:

Shri Onkar Lal Berwa:

Shri Dhaon:

Shri Yallamanda Reddy:
| Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether a defence plan has
been prepared for building up the

*82.
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country's defence potential during the
next five years; and

(b) if so, the
thereof?

sailent  features

The Minister of Defence
Y. B, Chavan): (a) Yes, Sir.

(Shri

(b) The Plan provides for the
build-up of an Army of 825,000 and
the modernisation of its weapons and
equipment, the stabilising of the Air
Force at 45 Squadrons, equipping of
the Air Force with modern aircraft
and provision of suitable ancillary
facilities like aerodromes, communi-
cations, ete. the maintenance of the
Navy generally at its present strength
with replacement of wvessels which
have become overage with ships which
may be freshly procured or construct-
-ed within the country, the establish-
ment of production facilities within
the country so that dependence by
the Services on supplies from abroad
iz reduced materially, the construc-
tion and improvement of communi-
cations all along our borders and ex-
pansion of the Research and Deve-
lopment organisation. It would not
be in the publie interest to disclose
further details about the Plan.

Office of Assistamt High Commissioner
for Pakistan in Shillong
.g3 J Shri Hari Vishou Kamath:
"7 Shri N. R. Laskar:

Will the
ed to state:

Prime Minister be pleas-

(a) whether the question of clos-
ing downp the office of the Asstt, High
Commissioner of Pakistan in Shillong
ins been further considered; and

{h) if so, with what result?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The House will be informed
when a firm decision has been taken.
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Indian Hacked to Death by Pakistanis

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:

| Shrimati Akkamma Devi:

- % Shri N. P, Yadab:
"] Shri Yamuna Prasag Mandak

Shri Bishanchander Seth:

| Shri Rameshwar Tantia:

|_ Shri Dhaon:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that four
Pakistanis armed with axes and
spears, hacked to death on the 9th
May 1964 a villager, near Pindi Char-
kan in Jammu;

(b} whether the Pakistanis also
carried away some heads of cattle;

(¢) whether any protest has been
lodged; and

(d1 if so, with what result?

The Minister of Defence (Shri
Y, B. Chavan): (a) and (b). On the
night of 8th!9th May 1964, one resi-
dent of village Pindi Charkan Kalan
in Jammu District was overpowered
and murdered with a spear by four
intruders, in the compound of his
house. The culprits took along with
them a bullock belonging to the de-

ceagsed, The identity of the intro-
der; has not been established.
(c) No, Sir.
(d) Doeg not arise,
Border incidents
*85. Shri P. C. Boroeah: Will the

Minister of Defence be pleased to
state:

(a) whether Pakistan hag protested
to India against “Loss” of life and
property of the inhabitants of the
area along the cease-fire line in
Kashmir in three incidents of *“very
serious nature” that allegedly took
place in February and March 1964 and
claimed compensation for the same;
and
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(b) if so, the facts of the incidents
under reference and
reaction to the Pakistan demand?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.
(b) The allegations made by

Pakistan are under investigation.

U. N, Observers in Kashmir

Shri Heda:
Shri 5. B, Patil:
| Shri P. C. Borooah:
| Shri K. N. Tiwary:
| Shri S, N. Chatarvedi:
| Dr. L, M, Singhvi:
| Shri Naval Prabhakar:
*86, Shri Shinkre:
T Shri R. S. Pandey:
Shri Hem Barua:
Shri Indrajit Gupta:
| Shri Kishan Pattnayak:
Shri Ram Sewak Yadav:
| Shri Tridib Kumar
| Chaudhuri:
LShri N. Sreekantan Nair:

Defence be

Will the Minister of
pleased to state:

(a) whether Government have
taken any note on U.N, DMilitary
Observers stationed in Kashmir ac-
cepting memoranda from political
groups and assuring them that the
same would be forwarded to the
U.N.; and

(b) if so, what action Government
have taken to counteract such acti-
vities?

The Minister of Defence
B. Chavan): (a) Yes, Sir.

(Shri Y.

(b) It has been pointed out to the
Chief Military Observer, that such
activities of the U. N. Observers are
not in keeping with their charter of
duties,

Television

Shri 8, N. Chaturvedi:
Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:

Government's

| Shri P. Venkatasubbaiah:
*87. Shri Maheswar Naik:
Shri Vishram Prasad:
Shri R. 5. Pandey:
| Shri R. Barua:
| Dr, P, Srinivasan:

..Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have de-
cided to set up television stations in

the country during the current plan
period; and
(b) if so, the number of stations

proposed to be set up and their inca-
tion?

The Minister of Parliamentary
Affairs and Minister of Information
and Broadcasting (Shri Satya Na-
rayan Sinba): (a) and (b). Provision
exists in the Third Five Year Plan for
the setting up of a television station
at Bombay with restricted facilities.
FProposals for the installation of some
television stations in the country
have been received from a number of
organisations from time to time and
are under consideration of the Gov-
ernment.

H. F.-24 for LAF,

[ Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
Shri Onkar Lal Berwa:
Shri Dhaen:
88 Shri 8. M. Banerjee:
N Shri Mohan Swarup:
| Shri P. C. Borooah:
| Shri Brij Raj Singh-Kotah:
| Shri P, R, Chakraverti:
LShri.mati Savitri Nigam:

Will the Minister of Defence bLe
pleased to state:

(a) whether it is a fact that the
Hindustan Aircraft Ltd., Bangalore
have handed over some H. F.-24
Supersonic fighter aircraft to the
Indian Airforce;

(b) whether any tests were made
of this type of aircraft before handing
over to the Airforce;
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(c) how far these tests proved suc-
cessful; and

(d) what will be the manufacturing
capacity of the Hindustan  Aircraft
Ltd., Bangalore annually for such
kind of aircraft?

The Minister of Defence Production
in the Minisiry of Defence (Shri
Raghuramaiah): (a) to (c). Two HF-
24 aircraft of Mark I version were
handed over to the Indian Airforce
on 10-5-1964. These aircraft had been
tested and type clearance certificates
were issued by the Inspecting Au-
thority.

(d) It will not be in the public
interest to disclose this information.

Assassination of Bhutanese Prime
B Minister

(Shri Hari Vishnu Eamath:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri M. L. Dwivedi:

*89, Shri P. C. Borooah:

Shri S, N. Chaturvedi:

| Shri Nath Pai:

| Shri Heda:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Questions Nos. 1293 and 1301 on the
4th May, 1964 and state:

(a) whether the investigation into
the assassination of the Prime Min-
ister of Bhutan has concluded;

™ (b) if so, whether the complicity of
the Chinese Government in the :rime
has been established; and

(c) the other findings, if any, of the
investigation?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi

Menon): (a) The Prime Min-
ister of Bhutan was assas-
sinated inside Bhutanese terri-

tory and the investigation of the
case was conducted by the Bhutanese
authorities. The case against some of
the accused is over,
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(b) It is reported that the trial
court was of the view that the plot to
assassinate the Prime Minister was
an interna) affair for which only the
accused persons were responsible.

{c) The Government of India have

no information_about any other find-
ings.

Situation in Laos

*9]1. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether the attention of the
Government of India has been drawn
to the present situation in Laos; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minjs-
try of Externa] Aflairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The Government of India are
greatly concerned at recent develop-
ments which have led to grave deter-
ioration in the situation in Laos. They
are in touch with a number of other
Governments about the steps  that
may be taken to arrive at a peaceful
settlement of the problems arising in
Laos.
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Power Projects

53, Shri Ram Harkh Yadav: Wil
the Minister of Irrigation and Power
be pleased to state;

(a) whether Government propose
to set up regional agencies for opera-
tion of major power projects;

(b) if so,
change; and

the reasons for the

(c) the future of the State Electri-
city Boards?

The Minister of
Power (Dr. K, L. Rao): (a) No.

(b) and (c). Do not arise.

Coal Transport Problem

Shri Rameshwar Tantia:
54, Shri Onkar Lal Berwa:
Shri Dhaon:

Wul the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2013 on the
9th April, 1964 and state:

(a) whether any final report on the
coal transport problem has been sub-
mitted to Government by the World
Bank Team;

anda

(b) if so, the details thereof; and

(c) the
thereto?

reaction of Government

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.
(¢) Does not arise,
Rise in Pay Scale of Medical
Personnel
Shri Rameshwar Tantia:
55. Shri Onkar Lal Berwa:
Shri Dhaon:
Will the Minister of
pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration any

Health be
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proposal to raise the pay scales of
medical personnel;

(b) if so, when the decision is like-
ly to be taken ;

(c) whether the Centre has invited
any suggestions from the State Gov-
ernments in this regard; and

(d) if so, how many States have so
far sent their suggestions?

The Minister of Health (Dr, Soshila
Nayar): (a) No such general proposal
is at present under consideration.

(b) Doges not arise.

{c) No.

(d) Does not arise,
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Tikkerpara Dam Project

Shri P, K. Deo:
59, Shri Onkar Lal Berwa:
|_ Shri Gokaran Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Tikkerpara Pro-
ject report has been received from
the Orissa Government;

(b) the area likely to be submerged
and the cost involved; and

(c) the benefits likely to accrue
from the project?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) According to Project Report,
the total submerged area will be
6,489,000 acres, of which 3,97,000 acres
will be cultivable land. The Tikker-
para Dam will sumberge the towns
of Athmalik, Boudh and Sonepur,
besides 1200 villages. A sum of
Rs. 57.82 crores has been provided in
the estimate of cost for the Project
for acquisition and compensation.
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This includes provision for relocation
of roads, highways and public utili-
ties. Total estimated cost of this
Hydro-Project is Rs. 210.51 crores,
which includes the above amount,

(e) According to the Project report
the project provides for 14 million
KW of power at 60 per cent load fac-
tor. It also provides for flood control
with a “surcharge storage” of 8.7 Maft.
between the MWL of plus 441 ft. and
elevation of plus 425 ft,

Matatila Dam

60. Shri 8., M. Banerjee: Will the
Minister of Irrigation and Power be
Pleased to state the progress made re-
garding the completion of Matatila
Dam and power station in UP.?

The Minister of Irrigation and
Power (Dr. K. L, Rao): The Matatila
Dam has been completed including
erection of gates. The progress in
respect of Matatila Power House is
as follows:

About 90 per cent of the plant and
equipment for this station has been
received at site. The speed ring and
the spiral casing for the unit No. 1
have been installed, aligned and level-
led. These are expected to be ready
for concreting by the end of this
month.

The assembly of speed ring and
spiral casing for the unit No. 2 is in
progress.

The draft tube liner for the unit
No. 3 has been grouted. The erec-
tion of the power house crane is in
progress,

The penstocks for unit Nos. 1 & 3
have been laid and the work in the
2nd Unit is in progress. The work of
welding of the circumferentia]l joints
of the penstocks is also in progress.
Erection of guides for the intake gates
is in progress,

The work of laying foundations for
the sub-stations structures is also
being done.

The first unit of 10,000 EW is ex-
pected to be commissioned by the
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end of December, 1864, and the re-
maining two unit of 10,000 KW cach
by middle of 1965.

Epidemics in Dandakaranya

€1. Shri S, M. Banerjee: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether there had been epide-
mies in Dandakaranya camps; and

(by if so, what steps were taken to
check them?

The Minister of Rehabilitation (Shri
Tyagi): (a) No, Sir.
(b) Does not arise,

Transplantation of Kidneys

Shri M. K. Dwivedi:
Shri Vishwa Nath Pamdey:

Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that at
Ludhiana doctors have successfully
transplanted a kidney, taken from a
dead body soon after the death, to a
woman who had both kidneys dam-
aged; and

(b) if so, whether any arrangement
has been made to make such a trans-
plantation in other Hospitals?

The Minister of Health (Dr. Sushila
Nayar): (a) The Civil Surgeon,
Ludhiana has reported that the
patients died 8 hours after the opera-
tion of transplantation of kidney.

(by No specific arrangement has
been made or can be made for such
operations.

{ Shrimati Savitri Nigam:
62

Loss of Instruments in ALLM.S,, New
Delhi

63. Shri Balmiki: Will the Minister
of Health be pleased to refer to the
reply given to Unstarred Question No.
1109 on the 12th March 1964 and
state:

(a) the result of the investigation
made into the loss of surgical instru-
mentslequipment which were reported
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missing in the All-India Institute of
Medical Sciences, New Delhi; and

(b) the action taken in the matter?

The Minister of Health (Dr, Sushila
Nayar): (a) After investigation, the
Police have flled the case as untraced.

(b) Departmental action is being
taken against the individuals concern-
ed. T

Raural Electrification

64. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any seminar on Rural
Electrification was held in March this
year; and

(b) if so, the main recommendations
thereof?

The Minister of Irrigation and Power
(Dr. K. L, Rao): (a) Yes.

{b) A statement indicating main
recommendations made at the Seminar
is laid on the Table of the House.
[Placed in Library. See LT-2803/64]

Accounting System

Shri S. C. Samanta:

Will the Minister of Finanoe be
pleased to state:

85 {Shﬂsnbﬁh Hansda:

(a) whether there is any proposal to
change the existing pattern of ae-
counting on the pattern of commer-
cial organisation;

(b) if so, when such system will be
introduced; and

(c) whether any committee was
formed for this purpose and if so,
what are its recommendations?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (c). No

Sir. B3 A 4

(b) Does not arise.
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Nutrition in India
P f Dr. P. N. Khan:
" Shri Subodh Hansda:
Will the Minister of Health be

pleased to state:

(a) whether it is a fact that a
British team has come to India recent-
ly to study the Nutrition problems in
India;

(b) if so, whether this team was in-

vited by the Government of India or
some other agencies;

(c) whether they will visit all parts
of the country; and

(d) how long this team will study
the problems?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(by to (d). Do not arise.

LIC, Business

67. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the life insurance busi-
ness has shown a downfall during the
first five months of the year as com-
pared to the corresponding period in
the previous year; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is being collected and will
be laid on the Table of the House
when received.

Akbar Hotel

68. Shri D. C. Sharma: Will the
Minister of Works and Housing be
pleased to state:

(a) whether the design for Akba:
Hotel proposed to be built in New
Delhi has been completed; and

(b) if so, when the construction is
likely to start and the time propcsed
to be taken for its completion?
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The Minisier of Works and Housing
(Shri Mehr Chand Khanna): (a)
Plans and estimates are under pre-
paration. These will be sent to the
Ministry of Finance for sanction nex*
month.

(b) The programme can only be
drawn up after the sanction has been
issued.

Ramchandra Bhanja Medical Codlege
Hospital, Cuttack

69, Shri Rama Chandra Mallick:
Will the Minister of Healh be pleased
to state:

(a) whether any grant or loan was
given to the government of Orissa for
the development of Ramachandra
Bhanja Medical Hospital, Cutiack
(Orissa) during 1963-64; and

(b) the amount of such grant ur
loans given or proposed to be given tu
the said hospital for the same purpose
during 1964-65?

The Minister of Health (Dr. Sushila
Nayar): (a) No such grant or loar
was given during 1963-64.

(b) The question does not arise.

Idikki Hydel Project in Kerala

70. Shri Maniyangadan: Will ‘the
Minister of Irrigation and Power b.
pleased to state:

(a) whether any information hes
been collected regarding the numbe
of families that will have to be evict-
ed as a result of the construction of
the Idikki Hydel Project in Kerala;

{b) whether any decision has been
taken regarding the mode by which
compensation is to be paid; and

(¢) if so, the nature thereof?

The Minister of Irrigation and Power
(Dr. K, L. Rao);: (a) Survey ann
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Demarcation by the Kerala Goverr-
ment is not yet over. According tu
their preliminary survey, about 2200
families are to be evicted.

(b) Not yet.
(c) Does not arise.
Willingdon Hospital, New Delhi

" J Shri M. Malaichami:

' | Shri P, Venkatasubbaiah:
Will the Minister of Health be
pleased to state:

(a) whether any representation has
been received regarding the plight
of patients waiting in queues outside
Willingdon Hospital, New Delhi for
examination and treatment; and

(b) if so, whether there is any pro-
posal to increase the number of doc-
tors in various departments of the
Willingdon Hospital, New Delhi?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No such repre-
sentation has been received. However,
a proposal for provision of additional
staff is under consideration.

Ol Age Pension Scheme

vz, J Shri M. Malaichami:
"\ Shri P. Venkatasubbaiah:

Will the Minister of Finance Le
pleased to state:

(a) whether any request has been
received from the State Governmenls
for the grant of Central finapcial
assistance for implementing Old Age
pension Scheme; and

(b) if so, which are the State: and
Government's reaction thereto?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a: Yes.

(b) The requests have been receiveg
from Madras and Andhra Pradesh
The matter is under consideration
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Slums in Madras

3. J Shri Dharmalingam:
7| Shri Mutho Gounder:

Will the Minister of Works and
Housing be pleased to state:

(a) whether any proposal has been
received from the Madras State in
regard to clearance of slums in Mad-
ras; and

(b) whether any financial assistance
will be provided by the centre to the
Madras Corporation for the purpose?

The Minister of Works and Hous-

Ing (Shri Mehr Chand Khanna): (a)
No .

(b) The State Governments are
themselves competent to sanction
Slum Clearance projects within their
jurisdiction and to disburse the finan-
cial assistance received from the
Central Government to their local
bodies.

Irrigation amd Power Schemes in
Orissa

74. Shri Mohan Nayak: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the total amount allocated to
the Government of Orissa under the
Third Five Year Plan for medium
irrigation and power schemes; and

(b) the various schemes for which
the said allocation was made?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement giving the requisite
information is laid on the Table of
the House.
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STATEMENT
Name of Scheme Third Plan
Provision (In
lakhs of rupees)
MEDIUM IRRIGATION
SCHEMES
Continuing Schemes
1. Salia Irrigation Project 5728
2. Salki Irrigation Project 1791
3. Bhudibudiani Project . 26°47
5. Godahado Irrigation Project 2941
5. Dhanai Irrigation Project 2048
6. Darjarg Irrigation Project. . 8818
New Schemes
£7. Pipal Panka Porject _ "
£8. Siaria Irrigation Project .
9. Bahuda Stage I . . . ¢ 6000
10. Remodelling of H. L. Canal ]
Range IT . . .
11. Hiradharbati .
TOTAL ££299°73
POWER SCHEMES
Continuing Schemes
1. Hirakud Stage 11 16856
2. Duduma Transmission Scheme  85-00
3. Hirakud Power  utilisation
scheme . . . . 39-00
New Schemes
4. Rural Electrification Scheme . 224700
5. Installation of Low Head
turbines . . 10°00
6. Balimela/ Upper Sileru Hydro-
electric Scheme (Stage II) . 145000
7. Transmission ard Distribution  518-co
#. Talcher thermal starion 2682-49
ToTAL :— . . ££5525-1315
£ The State Govt. have proposed Lo

substitute  Joroharbhangi and Pitamahal
Projects for Pipalpanka and Siaria projects
which are staied to have been dropped after
geological investigations. These wo
schemes have not yet been included in  the
plan pending their clearance by  the Tech-
nical Advisory Committee.

££ Provisions of Rs. 5-84 lakhs anrd
Rs. 70 lakhs have, in addition, been included
in the Plan for investigations of irrigation &
power schemes respectively.
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Foreign Exchange Requirements

75, Maharajkumar Vijaya Ananda:
Will the Minister of Finance be pleas-
ed to state:

(a) whether the requirements of
foreign exchange for the remaining
period of the Third Five Year Plan
have been estimated by Government;
and

(b) if so, how Government propose
to meet them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) The residual reguirements of
the current year (1964-65) (after tak-
ing into account both our export
earnings and our foreign commit-
ments) have been posed to the India
Consortium. Assistance that the
latter can provide is expected to be
intimated to us shortly. The appraisal
of the requirements for 1965-66 will
have to be taken up later this year &
will in due course be posed to the
Consortium.

Assistance Under Colombo Plan

76, Maharajkumar Vijaya Ananda:
Will the Minister of Finance be
pleased to state the names of the
countries to which India has given
assistance under the Colombo Plan
during the last 3 years and the
nature of the assistance given?

The Minister of Finance (Shri T. T.
Krishnamachari): During the last 3
years, India has provided, under the
Colombo Plan, technical assistance
either by way of training facilities in
technical institutions in India or pro-
vision of the services of technical
experts to the following countries:—

Afghanistan, Australia, Bhutan,
Burma, Cambodia, Ceylon,
Indonesgia, Malaysia, Maldive

758 (Ai) LSD—4.

Islands, Nepal, Philippines,
Republic of Korea, Thailand
and Vietnam.

In addition, capital assistance has
been provided to Nepal.

Institution of Natiomal Award
By the Medical Council of India

[Shri Ram Harkh Yadav:
7 Shri Rameshwar Tantia:
* | Shri Dhaon:
Shri Bishanchander Seth:
Will the Minister of Health be
pleased to state:

(a) whether Government are aware
that the Medical Council of India
have decided to institute a National
Award to honour the memory of
late Dr. B. C, Roy, an eminent physi-
cian statesman and national leader;
and

(b) if go, the main features thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Government are
aware of the proposed institution by
the Medical Council of India of a
National Award to honour the
memory of the late Dr. B. C. Roy.

(b) The Primary object of the
Award is to recognise and reward
outstanding merit in medical science
and other fields. The main features
of the Award are—

(i) An ‘Oration’ to be held every
yvear under the auspices of
the Medical Council of India.

(ii) An Award to be known as
“Medical Council of India—
Dr. B. C. Roy National
Award” to be given to a
medical-eym-statesman of
nation-wide eminence and
popularity.
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(iii) Awards to eminent persons in
other fields like Science,
Statesmanship, Literature,
Philosophy and Art.

{iv) To publish an Anniversary

Souvenir,

1t is also proposed to aid deserving
research projects in medical colleges,
grant post-graduate medical fellow-
ships, and to encourage and recognise
merit of medical teachers and talents
in different branches of medicine. The
Award is also proposed to recognise
best services in the field of socio-
medical relief and in the establish-
ment of medical organisations and
medical institutions.

Durgapur Project’s Power Plant

[ Shri P. R. Chakravertt
| Shrimati Savitri Nigane
78. 4 Shri Mohammad Eliax
Shri 8. M. Bamerjee:
Shri Dinen Bhattacharya:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
third unit of Durgapur Project's
Power Plant has started generation
of power on commercial basis from
8th May, 1964;

(b) the estimated production capa-
city of this unit; and

(¢) the expected supply of addi-
tional power to the city of Calcutta

from this Unit?
L

The Minister of Irrigation and
Power (Dr., K. L. Rao): (a) Yes. But
owing to a minor trouble in the
boiler plant, the third unit has been
shut down temporarily with effect
from 18-5-64. It is expected +to be
recommissioned in the first week of
June, 1964,
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(b) 75 MW.
(c) 35 MW.

Floods im Assam

79. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether rivers in Assam have
been in spate following inceasant
rains in the State gince the first week
of May, 1964;

(b) the extent of
inundated; and

land so far

(c) the extent of damage caused to
(iy life, (ii) livestock, (iii) crops and
(iv) other property so far?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Since 1st
week of May, 1964, there have been
reports of only minor floods in Assam.

(b) and (c). There has been no
report of inundation of land, damage
to life, livestock, crops or other
property.
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Tungabhadra Project

81, Shri P. Venmkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that a div-
ing team of the Indian Navy is going to
assist the Tunhgabhadra Project in
carrying out under-water works; and

(b) if so, the nature of work this
diving team is going to do?

The Minister of Irrigatiom and
Power (Dr. K. L, Rao): (a) Yes.

(b) Underwater cutting and weld-
in for rectification of the alignment of
the guide rails of the gate for the
third penstock pipe so that the gate
can be faken out or put in position
easily.
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Directorate General of Relief

Shri P. C., Borooah:
81, IShri Rameshwar Tantia:
| Shri Dhaon:
{ Skri Bishanchander Seth:

Will the Minister of Rehabilitatiom
be pleased to state:

(a) whether a Directorate General
of Relief is proposed to be set up
under his Ministry; and

(b) if so, the constitution and pre=-
cise functions thereof?

The Minister of Rehabilitation
(Shri Tyagi): (a) Yes, Sir.

(b) The Organisation will be head-
ed by the Director General of Relief.
The detailed set-up of the Directorate-
General is being worked out and will
be finalised shortly.

The Directorate-General will be the
principal executive agency of the
Ministry for attending to the problems
of relief to the migrants from East
Pakistan. It will supervise and co-
ordinate the various activities of the
Central Government Agencies and the
State Governments, such as, the
movement of migrants, the setting up
of new camps, the provision of vari-
ous amenities in the camps and the
gainful employment of the inmates.
It may be assigned such other func-
tions and duties as may be consider-
ed necessary from time to time.

Refugees from Rajsahi

84, Shri Tridib Kumar Chaudhuri:
Will the Minister of Rehabilitation be
pleased to sfate:

(a) whether Government have re-
ceived reports either from the Gov-
ernment of West Bengal or from any
other source about the arrival of
large number of refugees from
Rajsahi and adjoining districts of East
Pakistan into the district of Murshida-
bad in West Bengal since January,
19‘54; and

(b) whether there is any regular
reception centre on any border point
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in the districts of Murshidabad,
Maldah, West Dinajpur, Jalpaiguri
and Cooch Bihar to provide immediate
succour and relief to the harried re-
fugees who are coming over?

The Minister of Rehabilitation (Shri
Tyagi): (a) According to the Govern-
ment of West Bengal about 5,200 per-
sons have migrated from East Pakis-
tan into Murshidabad district, West
Bengal since January, 1964.

(b) No regular reception centres
have been set up in these districts.
But arrangements exist to help the
needy migrants, who come through
check-posts and to provide relief and
transport facilities, in accordance with
the Government policy, to those mig-
rants who are willing to be resettled
outside the West Bengal State, Gra-
tuitous relief is alsop extended by the
State Government to indigent cases
among those who are staying back.

Stndy Team on Housing

§5. Shri Ram Harkh Yadav: Will
the Minister of Works and Housing
be pleased to state:

(a) whether Government have ap-
pointed a team of senior officers to
study the progress of housing schemes
in the States;

(b) it so, the composition of the
team and the details of the work en-
trusted to them;

(¢) whether the said team has
examined the housing plan in U.P;
and

(d) if so, the result thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Senior officers of the Ministry
of Works and Housing, viz. the Joint
Secretary, the Housing Commissioner
and the Housing Adviser, have been
asked to visit the States to study the
progress of Housing Schemes.

(c) Yes,

(d) The progress so far made dur-
ing the Third Plan period in U.P. is
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not satisfactory. Out of the total
allocation of Rs. 1.145 lakhs for Hous-
ing Schemes, the State Government
have spent only Rs. 263.36 lakhs dur-
ing the first three years. The urgency
of stepping up the pace of Housing
Schemes has been impressed upon
the State Government, who have
agreed to increase the provision for
housing during the remaining two
years of the Third Plan period and
also to gear up the machinery for
their implementation.

Centra] Excise Collectorate for Orissa

86. Shri P. K, Deo: Will the Minis-
ter of Fimance be pleased to state:

(a) whether there is a proposal to
have a separate Central Excise Col-
lectorate for Orissa;

(b) if so, when it is likely to be es-
tablished; and

(c) what are the considerations for
opening a new Collectorate?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise,

(c) The main considerations are the
quantum of Revenue, nature of excis-
able goods produced, area to be cover-
ed, volume of work connected with
Land, Air or Sea Customs.

Birth Control by Vaccination

87, Shri P. K. Deo: Will the Minis-
ter of Health be pleased to state:

(a) whether Dr. Gerald Swyer, an
endocrinologist of London while
speaking to the West Midlands branch
of British association hag recently
suggested the feasibility of birth con-
trol by waccination;

(b) if so, the details of the vacci-
nation; and

{c) whether similar experiments
have been made in India and if so,
the result thereof?
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The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The information
is not available., It is being obtained
through our High Commission in
London and will be laid on the Table
-0of the Sabha in due course,

Kothagudam Thermal Plant

89. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
Ppleased to state:

(a) the amount spent upto the end
of April, 1964 for the setting up of
Kothagudam Thermal Plant;

(b) when the work of digging
foundation for the installation of
boilers will be taken up; and

(c) to what extent turbines and
boilers required for the plant will be
drawn from indigenous sources?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) Expendi-
ture upto the end of March, 1964 is
estimated to be Rs. 24564 lakhs in-
cluding Rs. 100 lakhs incurred on
Kinnersani Dam works. Figures for
April, 1964 are not yet available.

(b) Work on the foundation for the
installation of boilers has already
started,

(c) Orders for the complete plant
and equipment have been placed in
-Japan,
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M.M.T.C.’s Delegation to Europe

91, Shri Ram Harkh Yadav: Wil
the Minister of Imtermatiomal Trade
be pleased to state:

(a) whether the Minerals and
Metals Trading Corporation intend to
send a delegation to Europe to facili-
tate exports;

(b) if so, the composition of the
delegation; and

(c) its mission and the countries to
be approached?

The Minister of Imternatiomal Trade

(Shri Manubhai Shah): (a) and
(b). A delegation of the Minerals
and Metals Trading Corporation,
comprising the Chairman and two
Joint Divisional Managers of the
Corporation, has already left for
Europe.

(¢) The delegation will explore the
possibilities of export of iron ore and
Manganese Ore to West Europe and
will wvisit Italy, France, Netherland,
Belgium, West Germany, Luxemburg
and the UK.

Small Car Project
92 Shrimati Savitri Nigam: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state the progress made regarding the
production of small economic car in
the country?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
nmeering (Shri P. C. Sethi): No deci-
sion has yet been taken regarding the
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production of a small car in the

country. |

Pig Iron Plami amd Steel Mill at
EKuowait

93, Shri Vishwanath Pamndey:
. Shrimati Savitri Nigam:

Will the Minister of Imtermational
Trade be pleased to state:

(a) whether it is a fact that an
Indian technical team went to Kuwait
to explore the possibilities of estab-
lishing a pig iron plant and a steel
mill there with Indian collaboration;
and

(b) if so, whether the team has
submitted any report and the reac-
tion .of Government thereon?

The Minister of International Trade
(Shri Manubhaj Shah): (a) Yes,
Sir. !

(b) The team has not yet submit-
ted its report.

Incentive Bonus to H.E.L, Workers

( Shrimati Savitri Nigam:
94.{ Shri M. L Dwivedi:
LShri Vishwanath Pandey:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Unstarred
Question No. 215 on the 14th Febru-
ary, 1964 and state whether Govern-
ment have since decided to give in-
centive bonus to the workers of the
H.EL., Bhopal?

The Deputy Minister im the” Minia-
try of Steel, Mines and Heavy Engi-
meering (Shri P, C, Sethi): The de-
tails of the incentive bonus scheme
are still under discussion between
Heavy Electricals (India) Ltd., Bhopal
and the Representative Union.
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Alley Steel Plamt at Kampmr

96, Shri S. M. Bamerjee: Will the
Minister of Steel, Mimes and Heavy
Engineerimg be pleased to state:

(a) whether it is a fact that a
licence hag bheen granted to one of
the private firms in Kanpur to set
up a special alloy steel plant;

(b) if so, whether any financial or
technical help has been given by the
Central Government to this firm; and

(c) whether this is being made

with foreign collaboration?

The Minister of Steel, Mimesy and
Heavy Engineering (Shri C. Subra-
maniam);: (a) Yes, Sir.

(b) and (c). They have entered
into a technical collaboration with a
French firm angd their Capital Goods
requirements are covered under the
French Credit. Nop financial or tech-
nical help has been given by the
Central Government.
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Committee regarding use of Khadi by
Goveranment Departments

100. Shri Yashpal Simgh: Will the
Minister of Industry be pleased to
state:

(a) whether the Khadi and Village
Industries Commission have approach-
ed Government to constitute a high-
power committee to consider the
general policy to be adopted towards
the use of Khadi by Government De-
partments and other matters relating
to the supply of Khadi and products
of village industries by the Commis-
sion against Govermment orders;

(b) if so, the reaction of Govern-
ment thereto; and

(c) when the proposeq Committee
is likely to be appointed and what
will be its terms of reference?

The Minister of Industry (3hri
Kanungo): (a) to (c). No such
recommendation has so far been re-
ceived from the Khadi and Village
Industries Commission,

Coal Seams om the Bamks of Damedar

101, Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Enmgineering be pleased to state:

(a) whether it iz a fact that new
coal seams have been struck in the
Bhuchidik and Dhauwaiya areas on
the banks of Damodar;

(b) if so, how much coal is expect-
ed to be raised in this area; and

(c) whether the coal is of superior
quality and it will be economical to
extract it?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neerimg (Shri P. C. Sethi): (a) A re-
survey in 1959 and subsequent ex-
ploratory drilling by the Geological
Survey of India Ted tH the discovery
of medium coking coal in the
Buchingdih area in the Ramgarh coal-
field. Almost all the seams extend
towardsy northwest across the Damo-
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dar river and get into the Dhawaiya
area, -

(b) About 35 million tonnes of
coal js to be raised during the Fourth
Five Year Plan period by the National
Coal Development Corporation.

(c) A considerable portion of this
coal is suitable for metallurgical pur-
poses after washing and blending,

DUnits of Hindustam Machine Teoels

102. Shrli N. R. Laskar: Will the
Minister of Steel, Mines and Heavy
Enmgineering be pleased to state:

(a) whether it is a fact that the
Hindustan Machine Tools will put up
five units in the country;

(b} if so, the progress made up till
now in setting up these units; and

(c) whether any of the units will
be set up in the Eastern region of the
country?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) to
(c). There is no concrete proposal
at present for setting up five new
units in the country but on the pre-
sent working results shown by the
Hindustan Machine Tools Limited it
seems possible for them to set up one
new machine tool unit every year
during the Fourth Five Year Plan
period. 1t is prematurec to consider
the question of location at this stage.

Mechanical Imstrumenis Plant at
Palghat

J Dr. P. N, Khan:
103. { shri Subodh Hansda

Will the Minister of Industry be
pleased to state:

(a) whether the preparation of de-
tailed project report of the Mechani-
cal Instruments Plant at Palghat
(Kerala) has been started by the
Soviet Designing Institute;

(b) whether any time has been fix-
ed for submission of the report; and
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(c) if so, what?

The Minister of Industry (Shri
Kanunge): (a) to (c). The PROM-
MASHEXPORT have taken in hand
the preparation of the detailed pro-
ject report. Government expect to
receive the report early in 1965.

Foreign Exchange from Indian
Films Abread

104. Shri D. C. Sharma: Will the
Minister of Imtermational Trade be
pleased to state:

(a) whether investigations made by
his Ministry have revealed large-
scale ‘leakage’ of foreign exchange
from the earnings of Indian films
exhibited abroad; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Intermatiomal
Trade (Shri Mamubhai Shah): (a)
No, Sir.

(b) Does not arise.

Himdustan Salt Co, Ltd, Jaipur

105. Shri Rama Chamdra Mallick:
Will the Minister of Imdustry be
pleased to state whether any grant
or loan was given to the Hindustan
Salt Company Ltd, Jaipur for the
development of salt industries dur-
ing 1963-64 and 1964-65?

The Minister of Imdustry (Shri
Kanungo): No, Sir.
Tyre Factories
106. Shri Maniyangadam: Will the

Industry be pleased to
state:

(a) whether the Tariff Commission
have recommended that new tyre fac-
tories should be helped to stand com-
petition from old factories; and

(b) if so, the extent of help given
by Government to the new fure
factories? I
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. The Minister of Industry (Shri
Kanumgo): (a) In their report on the
Fair Prices of Rubber Tyres and
Tubes 1955, the Tarif Comrmission
recommended that special assistance
should be offered to Indian enter-
prises wishing to manufacture rubber
tyres and tubes. The Tariff Commis-
sion has not made any recommen-
dations about tyres and tubes indus-
try, thereafter.

(b) As a result of consideration of
representations made by some tyre
companies, the tyre companiez who
commenced or commence manufacture
of tyres for motor vehicles for the first
time on or after lst April, 1962 have
been exempted from so much of the
excise duty as is in excess of 35 per
cent ad valorem, not exceeding one
crore of rupees in valu in a year.

Expert of Tobacce

107 J Shri M. Malaichami:
: “LShri P. Vemkatasubbaiah:

Will the Minister of Intermatiomal
Trade be pleased to state:

(a) whether there is any proposal
to initiate a comprehensive scheme
for the export of tobacco; and

(b) if so, the countries to which
tobacco will be exported and the
agency contemplated to take up the
export?

The Minister of Imternational Trade
(Shri Mamubhai Shah): (a) and
(b). With the steps already being
taken under our export promotion
drive, tobacco exports from India
hav been showing an upward trend,
as ig evident from the following ex-
port figures:—

Value
Year (in lakhs of Rs.)
1961-62 14,03
1962-63 17.09
1963-64 21.01

The principal markets for tobacco
are the Unitedq XKingdom, USSR,
Aden, Singapore, Belgium and
Netherlands. t
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It is the constant endeavour of the
Government to explore all possible
ways of further increasing the ex-
port of this commodity.

Single Spindle Automatic Lathes

108, Shri D. J. Naik: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the Hindustan Machine
Tool factory has entered into an
agreement with Messrs. Manurhin of
France for the manufacture of single
spindle automalic lathes; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Enmgi-
neering (Shri P, C. Sethi): (a) and
(b). Messrs. Hindustan Madhine Tools
Limited has entered into a féchnical
collaboration agreement with Messrs.
Manurhin of France for the manu-
facture of single spindle automatic
lathes for bar capacity 16 mm, to 65
mm. in 7 different models, A lump-
sum licence fee of Rs, 8 lakhs is pay-

able to the French firm over the
years 1964 to 1966. The agreement
provides for the deputation of 2

French technicians for a period of 9
months each to Hindustan Machine
Tools Ltd. to help the company -in
the implementation of the manufac-
ture of these lathes. In accordancr
with the term of the agreement, &
HMT technicians will be traineq at
the works of the French firm' durirg
the years 1964 to 1966 for periods
ranging from 9 to 12 months. The
company has planned to begin the
assembly of these machines during
1965-66 and will reach full rated pro-
duction of about 200 machines per
year in 1969-70.

Sulphur Depesits in Madrag State
Shri Dharmalingam:
7. Shri Muthu Gouomder:

Will the Minister of Steel,  Mines
and Heavy Emgimeering be pleased to
state:

(a) whether "any survey has been

100.
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made in the Jawad Hills, Polur
Taluk, North Arcot District Madras
State to find out the availability of
sulphur deposits; and

(b) if so, the result thereof?

The Deputy Minister im the Minis-
try of Steel, Mines amd Heavy Engi-
neering (Shri P, C. Sethi): (a) Yes,
Sir.

(b) As a result of the investigations
carried out by the Geological Survey
of India between 1951—57, the re-
serves of pyrrhotite (an ore of sul-
phur) at Thaniar in the Jawad Hills
which are not of much economic im-
portance have been estimated at
24,400 tonnes with an average sul-
phur content of 25 per cent.

Salem Steel Project

Shri Muthiah:

Shri Dharmalingam:
] Shri Rameshwar Tantia:
|_ Shri Inder J, Malhotra:

Will the Minister of Steél, Miunes
amd Heavy Emgimeering be pleased
to state:

110,

{a) whether M|s, Dastoor and Com-
pany Technical Consultants have sub-
mitted their report regarding the
Salem Steel Project;

(b) if so, the findings thereof; and

(c) if not, when the report will be
submitted? *

The Minister of Steel, Mimes and
Heavy Engineerimg (Shri C. Subra-
manmiam): (a) No, Sir.

(b) Does not arise.

(c) The detailed proje't report 1s
expected to be received shortly,

industrial Estate, Berhampur (Orissa)

Will the
pleased to

111. Shri Mohan Nayak:
Minister of Imdustry be
state:

(a) the uptodate progress made in
the construction work of the Indus-

trial Estate at
State); and

Berhampur (Orissa

(b) how many industries have been
started uptil now and the progress
thereof?

The Minister of Industry (Shri
Eanumgo): (a) and (b) The infor-
mation is being collected from the
Orissa Government and il w11l be laid
on the Table of the House,

Complaints re: Imported Indian Goeds

112, Maharajkumar Vijsya Amanda:
Will the Minister of Intermatiomal
Trade be pleased to state how many
complaints were received during the
last three years about the quality of
the goods imported from India, the
countries from which they were re-
ceived and about which goods?

The Minister of Imtermaiional Trade
(Shri Manubhai Shah): (i) The num-
ber of complaints received during the
last three calendar years about the
quality of goods imported from India
is given below:

1961 64
1962 107
1963 83

(i) Commoditycountrywise number
of complaints during the calendar
years 1961, 1962 and 1962 js given mn
Annexures ‘A', ‘B’ and ‘C', respec-
tively, is laid on the Table [Placed in
Library. See No. LT-2904/64].

Palana Lignite Corporaiion

Shri P, B Chakraverti:
| Shrimati Savitri Nigam-
| Shri Yamuma Prasad
113. Mamdal: -
Shri N. P. Yadab:
| Shrimati Akkamma Devi:
LShri P. L. Barupal:

Will the Minister of Steel, Mimes
aad Heavy Engineering %e pleas-d to
state:

(a) whether a final decision has
been taken for setting un Palana Lig-
nite Corporation in Rajasthan;
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(b) if so, whether Ruzvian Tach-
nicians, wno will be associated with
the project, have reached India;

(c) whether the project will be an
integrated multi-purpose unit; and

(d) if so, what will be the nature
of operations to be undertaken by
the project and the extent of Soviet
aid made available in terms of agree-
ment?

The Deputy Minister in the Mimis-
try of Sieel, Mines and Heavy Engi-
neerimg (Shri P. C. Sethi): (a) Yes,
Sir, We have been informed by the
Government of Rajasthan that they
have decided to set up Palana Lig-
nite Corporation,

{b) The matter regarding associa~
-tion of foreign technicians and the
country from which they should be
drawn is under consideration of the
Government of Rajasthan.

(c) The present thinking is to
make it an integrated project.

(d) The mining will be both un-
derground and open cast. The ques-
tion of Soviet aid does not arise at
present.

Scooter Manufacturimg Unit im
West Bengal

Snri P. R. Chakraverti:
| Shri N. P. Yadab:
114 4 Shri Yamuna Prasad
*3  Mapdal:
Shrimati Akkamma Devi:
\‘Shﬂmati Savitri Nigam:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether Guvernment of West
Bengal have made special request for
considering favourably the proposal
of setting up of a new scooter manu-~
feeturing unit at a suitable place in
the State;
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(b) whether it is a fact that the
demand of scodters is already out of
all proportion to the supply in West
Bengal and that one has to wait for
at least 3 yearg in Calcutta to buy a
Vespa; and

(c) whether it is also a fact that
a legislative measure for gradual
abolition of slow-moving traffic has
been kept in abeyance for want of
scooters and auto-vehicles?

The Deputy Minister in the Mimis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) The
Government of West Bengal had re-
commended the grant of a licence to
a particular party for the manufac-
ture of scooters, auto-cycles and
mopeds. This recommendation was
not however, accepted as sufficient
capacity has already been licensed
for the manufacture of these types of
vehicles to meet the anticipated re-
quirements by the end of the Third
Plan period.

(b) The demand for scooters in the
country is in excess of the actual
production at present and customers
in every part of the country have to
wait for long periods for buying a
scooter. The low production is due
to foreign exchange difficulties. When
the licensed ~manufacturers reach
capacity production they will be able
to meet the entire demand in the
country.

{c) The Government of India do
not have under consideration any
legislative measure for the gradual
abolition of slow-moving traffic,
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Cement Factory, Kangra

116. Shri Daljit Simgh: Will the
Minister of Industry be pleased to
refer to the reply given to Unstarred
Question No. 807 on the 23rd August,
1963 and state the progress so far
made in setting up the cement fac-
tory in Kangra district of Punjab?

The Minister of Industry (Shri
Kanumgo): A site for the location
of the factory has been selected and
a raw material survey is in progress.
No orders for plant and machinery
have yet been placed:

Coal Fuel in Sugar Mills

117, Shri Rameshwar Tantia: Will
the Minister of Steel, Mimeg and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that Work-
ing Group of the Planning Commis-
sion has advised use of coal fuel ins-
tead of begasse in Sugar Mills; and

(b) if so, the steps being taken to
encourage the switch-over?

The Deputy Minister im the Mimis-
try of Steel, Mines amg Heavy Engi-
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neering (Shri P. C, Sethi): (a) Yes,
Sir. The use of coal instead of
bagasse, as fuel in sugar mills, has
been advised by the Committee on
Natural Resources of the Planning
Commission.

(b) As an immediate step, addi-
tional coal supplies have been offer-
ed to sugar mills to enable them to
release bagasse for paper mills,
Other measure tp encourage diver-
sion of bagasse to paper mills are un-
der consideration.

Coal Petrography amd Coal
Constitution

f Shri Rameshwar Tanmtia:

11s, 7\ Shri Inder J. Malhotra:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to state: )

(a) the result of the studies on
Coal Petrography and Coal Constitu-
tion made by the Central Fuel Re-
search Institute; and

(b) the extént to which non-coking
coal will substitute the use of coking
coa]l for steel making?

The Deputy Minister im the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) These
studies have led to the following re-
sults:—

(i) adoption of selective prepa-
ration of coals for coke mak-
ing in one merchant cokery.

(ii) the samé& process has been
recommendéd to two steel
plants in the public sector.

(iii) evolving of suitable methods
for the correct blending of
coals for carbonisation.

(iv) development of new types of
coal fertilizers,

(b) It is possible to use between.
15 to 20 per cent of good quality non-
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coking coals in blends with 80 to
85 per cent good quality coking coals
for production of metallurgical coke
for steel making.

Coal Production

119. Shri Rameshwar Tanmtia: Will
the Minister of Steel, Mimes amnd
Heavy Engineering be pleased to

state:

(a) the number of collieries pro-
ducing less than 5,000 tonnes of coal
per annum;

(b) the number of collieries pro-
ducing 5,000 to 7,000 tonnes of coal
per annum; and

(c) the total number of workers
employed in both the categories?

The Deputy Minister im the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P, C. Sethi): (a) 189
collieries.

(b) 36 collieries,
(e) 13,393 workers,

Decontrol of Iron

120. Shrimati Renu Chakravartty:
Will the Minister of Steel, Mimes and
Heavy Engineering be pleased to state:

(a) whether after
merly restricted items like wires,
including G.I. Wires are in acute
shortage for even such departments
as Defence department;

decontrol for-

({b) whether it is a fact there is no
control now over production of re-
rolling mills and wire drawings units
including Messrs. Indian Steel and
Wire Products, Jamshedpur;

{e) why this company has been
permitted to increase price of wire by
Rs. 100; and

(d) whether many re-rolling mills
and wire drawings units are cancel-
ling all orders planned for them
earlier by Iron and Steel Controller?
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The Depunty Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) There
is no acute shortage of wires, but
there are outstanding orders.

(b) Yes.

(c) Wire, being a decontrolled item,
there is no statutory control over its
price and no permission is required.

(d) Yes.

Cement Corporation

Shri P. C. Borooah:
"Dr. L. M. Singhvi:
121, { Shri Dharmalingam:
[Shri Indrajit Gupta:
Shri Hem Raj:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 1364 on the
20th March, 1964 and state:

(a) whether a decision to establish
a cement Corporation of India to
expand the production of cement in
the country has been taken; and

(b) if so, the broad features there-
of?

The Minister of Industry
Eamungo): (a) Yes, Sir.

(Shri

(b) It is proposed to entrust the
Cement Corporation with the follow-
ing principal objectives:

(i) Survey, prospecting and prov-
ing of cement-grade limestone
deposits in the country.

(ii) Installation of sufficient capa-
city for the manufacture of
cement in the public sector
to help achieve the cement
production targets likely to be
set for the Fourth Plan.

(iii) All ancillary and supporting
activity connected with the
growth of the cement indus-
try and the development of
expertise.
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Watches for Armed Forces

122. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the Hindustan Machine
Tools, Limited have undertaken to
supply over 26,000 watches named
‘Jawan’ for use of the Armed Forces;

{b) if so, the salient features of
these watches; and

(c) by what time the supply would
be completed?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(c). Yes, Sir; the order was for the
supply of 26,150 watches and was
executed in full by 30th April, 1964

_ (b) “HMT JAWAN" has the follow-
ing features: all stainless steel screw
back case; 11} lignes fully jewelled
lever movement (case diameter 35
mm.); 17 jewels; shock proof; water
protected; sweep centre second hand;
black dial with luminous Arabic
numerals; luminous hour and minute
hands.

Steel Plant in Orissa

123. Shri S. N. Chaturvedi: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether there is any proposal
to set up a fifth steel plant at Binau-
garh in Orissa to provide employment
_trJ refugees from East Pakistan; and

(b) if so, what will be its estimated
cost and its employment potential?

The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). There is no
concrete proposal yet for putting up
a Steel Plant at Bonaigarh (not
Binaugarh), but wvarious suggestions
have been received that another Steel
Plant be put up at a suitable location
in Orissa and amongst the locations
suggested Bonaigarh is one. Appa-
rently one of the reasons for the sug-
gestion is that it might provide some
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employment potential for refugees.
All such suggestions for the establish-
ment of Steel Plants, not only at sites
in Orissa but in other States, are
being and will continue to be examin-
ed by Government, but decision on a
Steel Plant location takes time. Since
numerous complicated considerations
have to be taken into account and it
is too early to talk in terms of esti-
mates of cost or of employment
potential.

Voluntary Textile Price Control
Scheme

{Shri Harish Chandra Mathar:
122. J Shri P. C. Borooah:
Shri Mohammad Elias:

Will the Minister of Industry be
pleased to state:

(a) whether the Indian Cotton Mills
Federation represented that the volun-
tary textile price control scheme
should be scrapped;

(b) if so, the reasons for demand-
ing the scrapping of the scheme; and

(¢) Government’s reaction thereto?

The Minister of Imdustry (Shri
Kanungo): (a) to (c¢). The Indian
Cotton Mills Federation have repre-
sented that it is no longer possible
for them to carry on their responsi-
bility with regard to the existing
scheme of voluntary control of cotton
textile prices. They have stated that
in the absence of periodic revision of
the prices to cover increases which
have taken place in the costs of cotton,
labour, power, stores, etc, the exist-
ing scheme has become unworkable.
The points raised by the Federation
are being examined.

Newsprint Price

125. Dr. L. M. Singhvi: Will the
Minister of Imdustry be pleased to
state:

(a) the selling price of the indige-
nous newsprint and how it compares
with the price of imported newsprint
to the purchasers; and
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(b) the efforts, if any ,being made

to reduce the price of the indigenous
newsprint?

The Minister of Industry (Shri
Kanungo): (a) Price of indigenous
Newsprint-Rs. 1,050 per tonne,

Price of imported Newsprint (C.LF.)
-Varies from Rs. 775 to Rs. 825 per
tonne,

(b) The price of indigenous news-
print was fixed at Rs. 1,050 per tonne
in 1958. In spite of an all round rise
in the cost of production such as raw
materials, cliemicals, transport, power,
labour, coal ete, during the last six
years, the price of indigenous news-
print has been retained at Rs. 1,050
without allowing any increase.

Centra] Cottage Industries Emporium

Shri Hukam Chand
Kachhavaiya:
| Shri Y. D. Singh:

126.

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to hand over
the management of the Central Cot-
tage Industries Emporium from the
Indian Co-operative Union to a new
Society; and

(b) if so, whether the Emporium
employees will have continuity and
security of service and pay-scales
according to the recent recommenda-
tions of the IBCON?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir, by a Society
to be registered under the Societies
Registration Act.

(b) It is Government's intention
that the new Society, on its forma-
tion, would take over the staff at
present working in the Emporium and
would prcteet their interests ade-
quately.
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Low Temperature Carbonisation Plamnt

127, Shri Eswara Reddy: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Fuel Research Institute
has submitted the project report
regarding "the setting up of Low Tem-
perature  Carbonisation Plant in
public sector; and

(b) if not, when it is expected?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) No,
Sir.

(b) It is expected in about six
months' time from now.

Manganese and Iron Ore Mines

128. Shri Sivamurthi Swamy: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether any department for
giving technical advice and service to
the mine owners has been set up in
the Ministry;

(b) if so, whether any advice or
service has been rendered to the iron
and manganese mine owners to intro-
duce machanised extraction of mines
to improve the output and lower the
cost of mines in the country; and

(c) if not, what other alternative
methods are being employed to
improve the mining business in the
country?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) The
Indian Bureau of Mines gives advice
and renders service to the Mine
owners.

(b) and (c). No general advice
specifically to iron and manganese ore
mine-owners to introduce mechanised
extraction has been given, but advice
on mechanisation has been given
whenever such problems have arisen
for any type of mine including iron
and manganese ore mines. Officers of
the Indian Bureay of Mines advise
the mine-owners on different aspects
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of mines such as improved mine plan-
ning, method of mining, dressing,
grading of ore, handling of ore and
waste, ecoiomic and efficient use of
-equipment, explosives etc.

Minimum Wages
129. Shri Indrajit Gupta; Will the

‘Minister of Labour and Employment
‘be pleased to state:

(a) whether State Governments
have been asked te raise the minimum
xates of wagee to at least Re 1 per
day;

(b) whether this figure has any
relation to minimum needs-or require-
ments of a worker; and

(c) the basis for recommending a
minimum of Re. 17

The Deputy Minisier in the Minis-
#iry of Labour and Employmenat (Shri
R. K. Malviya): (a) to (c). The State
Governments have been requested to
wevise upward the minimum rates of
wages for those scheduled employ-
‘ments under the Minimum Wages Act
where they were initially fixed at less
than Re. 1 per day, so that in no case
minimum wage rate under the Act for
any scheduled employment is less than
Re. 1 per day.

Under the present conditions, a
wage rate lower than Re. 1 per day
<annot but be considered wvery low.
‘While requesting the State Govern-
‘ments to bring it at least to Re. 1 per
day, the inlention was not to peg it
down to a minimum of Re. 1 per day,
but to revise it upward, wherever it
is less than Re. 1.

Naval Base in Laccadives

130
the Minister of Def

302

The Minister of Defence (Shri Y. B.
Chavan): (a) There is no such pro-
posal at present,

(b1 Dues not arisc,
Hospital in Sikkim

131. Shri Ram Harkh Yadav: Wili
the Minister of Defence be pleased to
state:

(a) whether Government propose
to build a hespital in Sikkim for the
use of Indian Army;

(b) if so, the details of the pro-

posal; and

(c) the estimated expenditure and
capacity of the hospital?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir.

(b) and (e). It is proposed to con-
struct a 35 bedded Hospital at Gang-
tok, Sikkim. The accommodation will
include Isolation and Infectious
Wards. Other facilities proposed to
be provided are Operation Theatre,
an X-Ray Room, Out Patient Depart-
ment and a Dental Centre. Accom-
modation for the staff is also proposed
to be provided. The plans are being
prepared. Estimated expenditure will
be known only after the plans have
been finalised.

N.C.C.

132, Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state the total strength of N.C.C. in
the country at the end of the acade-
mic year 1963-64 and the number of
boys and girls in the force separately?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
The information is given below:

atate:

1o establish a naval base in the Union
“Ferritory of Laccadives; and

. Shri~A. V. Raghavan: Will Bovs Girls
be pl d to
Senior Division 1,33,082 10,215
(a) whether there is any proposal NCC Rifies 6.63,308 30,533
Junior Division 1.90,235 26,063
TOTAL : 9,386,715 66,811

(b} if so. when and where the same
will be established?

68 (Ai) LSD—S.
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Dy. High Commission for Pakistan in
Caleutta

133 f Shri Vishwa Nath Pandey:
* 7 Shrimati Savitri Nigam:

Will the Prime Minister be pieased
to state whether it is a fact that Gov-
ernment of Pakistan has asked India
to pay compensation for the property
of some members of its Dy. High
Commission in Calcutta which was
allegedly looted during the communal
disturbances there in January, 19647

The Prime Minister, Minister of
External Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda): Yes, Sir. The Govern-
ment of Pakistan have claimed com-
pensation for the alleged loss of per-
sonal property by 8 members of their
Mission in Calcutta.

Submarines for Indian Navy

f Shri N, R. Laskar:

13%. 4 Shri A. V. Raghavan:

Will the Minister of Defence be
pleased to state:

(a) whether any final decision has
been taken to acquire submarines for
our Navy; and

(b) if not, the main reasons and
difficuities which Government are
experiencing in coming to a decision?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). No, Sir. A
final decision will depend upon the
availability of suitable submarines as
well ag our capacity to find the neces-
sary foreign exchange.
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o wwAT fo § from ww e
feafa & areor wmg n§ &
Aircraft Manufacturing Corporation

Shri Rameshwar Tantia:
136. / Shri Onkar Lal Berwa:
|_ Shri Dhaon:

Wiil the Minister of Defence be
pleased to state:

(a) whether Government propose
to amalgamate all the existing air-
craft manufacturing depots in the
country and form a corporation to run
it;

(b) if so,
such a decision; and

(c) how many manufacturing depots
will be brought under one manage-
ment under this scheme?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) Better planning and coordina-
tion in the field of aircraft produe-
tion, economies of large scale produc-
tion and conservation of technical and
design effort will accrue from the
formation of an integrated corpora-
tion for manufacture of all types of
aircraft and components.

(c) The new corporation will have
within its ambit the aircraft factories
now under management of Hindustan
Aircraft Limited, the aircraft Factory
at Kanpur, and the Factories which
are being set up in collaboration with’
the U.S.S.R. Government for manu-
facturing supersonic aireraft.

Pak. Ambush

(Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
“" Shri Dhaon:
LShri A. S. Saigal:

137

Will the Prime Minister be pleased
to state:

{a) whether the Pakistan Govern-
ment have replied to the Indian de-

the reasons for taking
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mand for compensation to the fami-
lies of the 14 Indian Policemen killed
in a Pakistani abmush within the
Indian side of the ceasefire line in
Kashmir;

{b) if not, what other measure the
Government of India propose to
take;

(c) whether India's permanent re-
presentative in UN.O. has taken up
the matter with the President of the
Security Counci] on the basis of the
award; and

(d) if so, the reaction of the Secu-
rity Council thereupon?

The Prime Minister, Minister of
External Affairs, Minister of Home
Affairs and Minister of Atomic
Energy (Shri Nanda): (a) and (b).
Government is awaiting a reply from
Pakistan,

(c) and (d). Yes, Sir. The U. N.
Chief Military Observer’s award and
our protest to Pakistan were brought
to the notice of the Security Council
by the Permanent Representative of
India to the United Nations on April
24 1964. The Permanent Representa-
tive's letter was circulated to all
Members of the United Nations as a
Security Council document, -

Indian Survey Party on Indo-East
Pakistan Border

r Shri Rameshwar Tantia:
| Shri Onkar Lal Berwa:
Shri Dhaon:
Shri Bishanchander Seth:
Shri Ram Harkh Yadav:
LShri D. C. Sharma:

138.

Will the Prime Minister be pleased
to state:

{a) whether it is a fact that re-
cently  Pakistanis obstructed an
Indian survey party who wag putting
up the Indo-Pak boundary  pillars
near the Mahananda river in North
Bengal;
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(bi if so, whether anv protest was
lodged with the Pakistan Govern-
ment;

{c) the nature of reply. if any, re
ceived from Pakistan; and

(d) whether the work has been
restarted or is still suspended?
The Prime Minister, Minister of

External Affairs, Minister of Home
Affairs and Minister of Atomic
Energy (Shri Nanda): (a) and (b).
Yes, Sir.

{c) No reply has
from Pakistan so far.

been recewved

{d) Joint survey work was resum-
ed on the 10th May, 1964.

Trespassing by Pakistanis

( Shri Onkar Lal Berwa:
139 |} Shri Rameshwar Tantia:
") Shri Dhaon:
1‘ Shri Bishanchander Seth:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a
Pakistani armed broup crossed over
to the Indian border willage of
Foutipara in Jalpaiguri District on
the 4th May, 1964 and raided a house;

(b) whether it iz also a fact that
armed group looted all the property
and killed a number of persons;

(c) the total estimated cost of pro-
perty lost and the number of persons
killed; and

(d) the action Government have
taken in the matter?
The Prime Minister, Minister of

External Affairs, Minister of Home
Affairs and Minister of Atomic
Energy (Shri Nanda): (a) On
the morning of 4th May, 1964,
some unarmed eriminals, raided the
house of Ashok Basu. It iz not defi-
nitelyy known if the criminals were
Pakistani nationals.
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(b) There was no casualty. The
criminals only took away a small

quantity of paddy and rice.

() The tota] loss is

estimated at
Rs. 100 approximately.

(d) The Government of West Ben-
gal have taken precautionary mea-

sures to stop recurrence of such acti-
vities,

Publication of Journals
140, Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:
(a) whether it is proposed to bring
out language editions of some popu-

lar journals published by the Publi-
cations Division of the Ministry;

(b) if so, the names and the lan-
guages in which such journals would
be published; and

(¢} how much cost this will entail?

The Minister of Parliamentary
Aflairs and Minister of Information &
Broadcasting (Shri Satya Narayan
Sinha): (a) The Publications Division
brings out seventeen journals, nine in
English, seven in Hindi and one 1n
Urdu. There is no proposal at pre-
sent to publish any of these journals
in any other language.

(b) and (c). Do not arise.
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Building of the Indian High Commis-
sion in UK.

rShrimati Savitri Nigam:
142. ) Shri M, L, Dwivedi:
Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
to state whether the condition of our
Embassy building in UK. requires
heavy repairs and renovations?

The Prime Minister, Minister of
External Affairs, Minister of Home
Affairs and Minister of Atomic
Energy (Shri Nanda): No, Sir.

Real Wages of Factory Workers

14z J Shri P, C. Borooah:
7\ Dr. Mahadeva Prasad:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a recent Reserve Bank
study has revealed that during the
Second Plan period the real wages
per factory worker had declined; and

(b) if so, Government’s reaction
thereto and the action taken in order
to ensure that real wages of workers
do increase in our future plans?

310

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b} Although the money Wwages of
industrial workers increased continu-
ously during the period of the
Second Plan, the real wages declined
mainly because of an upward consu-
mer price movement. However, since
1960 ti . real wages have been show-
ing a rise.

The rise is due to the effect of
Wage Board awards which benefited
workers in the more important 1in-
dustries.

This policy of adjusting wage levels
through Tripartite Wage Boards will
continue in future plans,
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Pak, Atrocities on Minorities

146, Shri 5. M. Banerjee: Will the
Prime Minister be pleased to state:

(a) whether adequate steps have
been taken to place a correct picture
before foreign countries about Pakis-
tan's atrocities on minorities;

(b) if so, the reaction of those

countries; and
(c) further steps likely to be
taken in the matter?

The Prime Minister, Minister of
External Affairs, Minister of Home

Affairgs and Minister of Atomic
Energy (Shri Nanda): (a)
Yes, Sir.

(b) The reaction has been favour-
able.

(c) Efforts are continuing. Factual
news reports are being continuously
disseminated through all available
media. Some publicity) material has
been prepared and a documentary
film is under production,
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Wage Boards for Nom-working Jour-
nalists

147, Shri S. M, Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Wage Board in respect
of non-working journalists has start-
ed functioning;

(b) if so, the progress made in this
regard; and

(¢) whether there is any proposal
to grant interim relief to non-work-
ing journalists?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes.

(b) The Wage Board has held two
meetings sp far.

(c) Representations have been re-
ceived urging grant of interim reljef.
These representations have been for-
warded to the Wage Board for their
consideration,

Wage Board for Engineering
Industries

( Shri S. M. Banerjee:
| Dr. P. N, Khan:
148. { Shri Subodh Hansda:
| Shri S, C. Samanta:
|_ Shri Dinen Bhattacharya:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether z final decision has
been taken to appoint a wage board
for the engineering industries cover-
ing both big and small industries;
and ’

(b) if so, when the board is likely
to be constituted?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
B, K, Malviya): (a) and (b). The
matter is being considered in the
light of the report of Study Group on
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industry.
only. re-

wages in the Engineering
This report was receiv
cently. .

Newspapers Advisory Committee

149 [ Shrimati Savitri Nigam:
" | Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 1015 on the 13th April, 1964
and state the composition of the
Advisory Committee on Indian Lan-
guage Newspapers and its terms of
reference?

The Ministry of Parliamentary
Affairs and Minister of Information
and Broadcasting (Shri Satya Nara-
¥an Sinha): The composition and
terms of reference of the Advisory
‘Committee, which has been nanred
Enquiry Committee on Small News-
papers, are contained in the Resolu-
tion issued by Government on the
12th May 1964. A copy of the Resolu-
tion is laid on the table of the House.
[Placed in Library. See No. LT-
2005 /64].

Prohibition in Army

151 f Shri S, C. Samanta:
* | Shri Subodh Hansda:

Will the Minister of Defence be
Ppleased to state:

(a) whether it is a fact that the Pro-
hibition Enquiry Committee has re-
commended the imposition of a ban
.on the use of liquor in the army; and

(b) it so, Government's reaction
thereto?

The Minister of Defence production
in the Ministry of Defence (Shri
Raghuramaiah): (a) It is presumed
that the hon'ble Member is referring
to the Report of the Study Team on

Prohibition headed by Shri Justice
Tek Chand. The Team has recom-
mended inter alia that drinking among
the Armed Forces must be discourag-
ed if it cannot be immedistely banned.

{b) The recommendations of the
Team are at present under examina-
tion.

Special Services Fund for Ex-Service-
men

152, Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it has been decided to
constitute a Special Services Fund
for the benefit of the ex-servicemen
with a contribution from the National
Defence Fund;

(b} if so, the details of the scheme;
and

ie) how the amount allocated is
proposed to be utilised?

The Deputy Ministey in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Yes, Sir.

(b) This fund will be constituted
with an initial contribution of Rs. 5
crores from the National Defence
Fund and Rs 1 crore per year from
the Defence Budget. 80 per cent will
be distributed to the States on the
basis of the strength of recruits and
20 per cent will be kept as reserve
at the Centre. The States have been
asked to give matching grants against
contributions made from the Defence
Budget. The contribution from the
Defence Budget will be initially for a
period of 3 years and thereafter the
position will be reviewed.

(¢) The objects of the Fund are
generally the same as those of the
Post-War  Services  Reconstruction
Fund, ie, the benefit of Ex-service-
men, Rules for the administration of
the Fund are under examination.
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Consumers Cooperative Stores

J Shri M. Malaichami:

153 1 Shri P. Venkatasubbaiah:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether there is any proposal
to amend the Factories Act making it
compulsory for the employers to run
consumers’ co-operative stores in their
conecerns; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). A proposal for
making it compulsory for the emplo-

" yers to set up fair price shops or
consumer stores is under consideration.
Without the cooperation of workers,
employers cannot set up consumer co-
operative stores. The details of the
proposal or scheme have not yet been
worked out,

Seizure of Contraband Goods from
Naval Ships

154. Shri J. B. S, Bist: Will the
Minister of Defence be pleased to
state:

(a) whether his attention has been
drawn to reports of seizure of contra-
band goods from naval ships; and

(b) whether any investigations
were held in the matter and if so,
whether it has been declared that the
ships involved had any links with the
national smuggling organisations?

The Minister of Defence (Shri ¥. B,
Chavan): (a) Yes.

(b) On receipt of information with
regard to alleged smuggling of con-
sumer goods, etc., through Naval IN
ships, Naval Authorities carried out
an investigation on board ships while
on passage in consultation with the
Central Board ot Revenue. On re-
turn of the ships to Indian ports, cus-
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toms authorities carried out a special
check which resulted in seizure of
some luxury articles, transistors, radios,
watches, ete. The case is still under
investigation.

Staff of the Dy. High Commissioner of
India in Dacca

155, J Shri J. B. S, Bist:
" 7| Shri 8. N. Chaturvedi:

Will the Prime Minister be pleased
to state whethey the Pakistan Gow-
ernment have agreed to pay compen-
sation to the 23 employees of the
Office of the Deputy High Comrois-
sioner for India in Dacca whose pro-
perties were looted or damaged during
the disturbances?

The Prime Minister, Minister of
External Affairs, Minister of Home
Affairg and Minister of Atomic Energy
(Shri Nanda): No, Sir. The matter
has been taken up with the Govern-
ment of Pakistan and their reply is
now awaited,

Survey of Middle Class Family Livimg

156. Shri D. J. Naik: Will the Prime-
Minister be pleased to state:

(a) whether it is a fact that the
Central Statistical Organisation has
finalised its report of survey of Middle-
Class Family Living; and

(b) if so, the main findings of the-
survey?

The Prime Minister, Mimister of Ex-
ternal Affairs, Minister of FHeme-
Affairs and Minister of Atomic Emer-
gy (Shri Nanda): (a) The Central
Statistical Organisation has recenily
brought out Volume I of the report
on the Middle Class Family Living
Survey.

(b) Copies of the Volume are avall-
sble in the Parliament Library. At-
tention is invited to Chapter VIII of
the Volume which-presents a summary
of conclusions.
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Missing Aircraft

[ Shri Hari Vishnu Kamath:
157. { Shri Hem Barua:
[ Shri ¥, D. Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 697 on the 23rd
March, 1964 and state:

(a) whether the court of inquiry re-
garding the missing [A.F. transport
aircraft Ilyushin-14 has submitted its
report; and

(b) if so, its findings and conclu-
sions?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes,

(b) As the report was not complete
in all respects, it has been referred
back to the Court of Inquiry for clari-
fication of certain points. The final
report is awaited.

Concentration by Chinese amd Pakis-
tani Troops

|‘ Maharajkumar Vijaya
| Ananda:
| Shri Onkar Lal Berwa:
158. 'f Shri S. M. Banerjee:
Shrimati Jyotsna Chanda:
Shri Hem Raj:
|_ Shri Veerappa:

Wil the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Chinese and Pakistani troops have
recently concentrated on our borders;
and ,

(b) it so, what steps Government
are taking to safeguard the frontiers?

The Minister of Defence (Shri Y. B.
Chavan): (a) Chinese concentration
on our borders continues and is now
heavier than what it was in Novem-
ber 1862. Pakistani activities on our
borders, especially along the cease-
fire line and the international border
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inJ. & K., and certain areas of Assam
and Tripura, also continue,

(b} Government have taken all pos-
sible steps to safeguard the borders.

Information Personnel in Fxternal

Affairs Ministry

159. Maharajkumar Vijaya Ananda:
Will the Prime Minister be pleased to
state:

(a) whether the terms and condi-
tions on a permanent tenure basis of
the Information Personnel in the
External Publicity Division have been
firalised by the Ministry of External
Affairs; and

(b) whether it is proposed to re-
serve a certain percentage of posts in
Indian Foreign Service for *he Person-
nel in the Information Service of the
said Division?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda): (a) The Government
has agreed in principle to the grant
of permanency to some of the officers
of the Information Service of India.
The terms and conditions are in the
process of being finalised.

(b) The Indian Foreign Service
(Recruitment, Cadre Seniority and
Promotion) Rules, 1961, contemplate
the reservation of 10 per cent of the
Senior Scale and higher posts in the
Indian Foreign Service Cadre to be
shared between Grade I Officers of
the IFS(B) and Officers of the Infor-
mation Service of India not below
the rank of Information Officer of six
years standing. This promotion is to-
be based strictly on merit in consul-
tation with the Union Public Service
Commission.

Dalai Lama's Visit Abroad

160, Shri Hari Vishna Kamath: Will
the Prime Minister be pleased to state:

(a) whether the Dalai Lama l}as
approached Government for providing
facilities to travel abroed;
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(b) if so, whether he has specified
the countries which he would like to
visit; and
(c) the decision of Government in
the matter?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda): (a) Yes; the
Dalai Lama has indicated a desire to
visit some Buddhist countries.

(b) Yes Sir.

(c) We have assured the Dalai
"Lama that we will give him such as-
sistance as we can in the matter,

‘Migration Certificates for D.Ps. from
East Pakistan

( Shri P. E. Chakraverti:
| Shrimati Savitri Nigam:
lu{ Shrimati Akkamma Devi:

Shri Yamuna Prasad
] Mandal:
| Shri N. P. Yadah:

Will the Prime Minister be pleased
“to state:

(a) whether Government have re-
ceived complaints about treatinent ac-
corded to migrants from East Pakistan
by the Office of the Deputy High Com-
mission for India, Dacea, for issue of
‘migration certificates, during the last
two months; and

{b) how far the addition of staff
and other changes have brought about
an improvement, thereby meeting the
pressing demand of abnormal situa-
tion?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home
Affairs and Minister of Atomic Fnergy
(Shri Nanda): (a) We received only
onc such complaint, Our enquiries
have revealed that there is no  sub-
stance in it.

(by In the conditions of prevailing
insecurity of life and properiy of the
minorities in East Pakstan, our Deputy
High Commission in Dacca are doing
all that is expected of them for the
minorities.

JUNE 1, 1964
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Roadworthiness of Army Vehloles

163. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether a new yardstick has
been laid down by the Army Autho-
rities for determining the roadworthi-
ness of their motor transport vehicles
rendering a large portion of existng
fleet as junk;

(b) if so, how many wvehicles have
been declared junk under the revised
rules; and

{c) how these vehicles are being
replaced and at what cost?

The Minister of Defence (Shri ¥, B.
Chavan): (a) A new policy for pro-
visioning and discard of common user
vehicles has been adopted for the De-
fence Services. In the past wvehicles
were overhauled from time to time
and were continued to be used till
they became unserviceable. As a re-
sult of experience it has been found
that under this procedure a number
of vehicles available at any period of
time with the Defence Services are not
sufficiently reliable for operational
use. Under the new policy, vehicles
will be discarded when 1they have
completed a specified number of miles
and number of years or otherwise re-
quire a complete overhaul.

(b) The wehicles being discarded
under this policy will not be ‘junk’
but will have some life left at the
time of discard. A total of about
38,000 vehicles are expected to be dis-
carded by 31-3-1966.

(e) Having regard to the indigencus
production capacity a phased program-
me has been drawn up for replace-
ment of the older fleet of vehicles so
as to ensure the availability of fully
reliable vehicles to the Defence Ser-
vices within as short a period of time
as possible. According to the provi-
sioning programme approved by Gov-
ernment, the total estimated cost of
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purchase of military transport vehicles
(motor-cycles, jeeps and 3-tonjl-ton
vehicles) for the period 1-10-1963 to
31-3-1966 will be about Rs. 1158 crores.
This provides for replacement of
38,000 old wvehicles discarded as well
for making up deficiencies and for
meeting additional requirements of the
Services. When the position stabilises,
‘there will be a steady intake of about
17,000 vehicles of these 4 categories
and discarde of the same number,

. meecording to the new yardsticks.
Taking into account the likely reali-
sations by sale of discarded wvehicles
and based on present costs, it is esti-
mated that the annual expenditure on
these four types of vehicles would be
of the order of Rs, 22 crores per year.
Tt is also expected that as a result of
this policy, there will be saving on
account of maintenance, repairs and
overhauls, which it is difficulr to
estimate at this stage.

Overtime Allowance in Ordnance
Depots

164 [ Shri P. L. Barupal:

* 7 Shri Heda:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that almost
all Ordnance Depots are registered
under the Factories Act, 1948;

(b) whether in these Ordnance De-
pots which are registered under Fac-
tories Act, 1948, the industrial staffis
being paid overtime under the said
Act and the clerical staff under ‘“the
time rate ie. on single hourlv basis;
and

(e) if so, the steps proposed to be
taleen to remove the disparity?

The Minister of Defence (Shri Y. B,
Chavan): (a) to (¢). The required in-
formation is being collected and will
be placed on the table of the House.
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L.D.Cs. in Ordnance Depots

[ Shri P. L. Barupal:
1 Shri Heda: :

Will the Minister of Defence be
pleased to state:

(a) whether after the Emergency a
considerable number of Lower Divi-
sion Clerks have been employed in
Ordnance Depots on casual basis;

165.

(b) their total number as on the
30th April, 1964;

(c) whether it is a fact that no uni-
formity is being observed by Ordnance
Depots in the matter of terms and
conditions of service in respect of
such personnel; and

(d) if so, the reasons therefor?

The Minister of Defence (Shri ¥. B,
Chavan): (a) to (d), The required in-
formation is being collected and will
be laid on the Table of the House.

Foreign Military Aid

166, Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) the names of friendly countries
which have continuéd_ their supply of
military aid and % it to India
during the last si iths; and

(b) the details with the names of
the friendly countries?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Military aid and equip-

ment has been received in India
during the last six months from the

following countries: — .

U.SA.

UK.

AUSTRALIA

CANADA

USSR.

YUGOSLAVIA

(b) It will not be in the Public in-

terest to disclose the details of the
itemns and equipment received.
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Indian Air Space Violation

167. Shri Daljit Singh: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Question
No. 1187 on the 25th April, 1964 and
state:

{a) the number of Indian air space
violations committed by the Pakistani
pianes since 19th March, 1964; and

(b) the action taken by Government
in the matter?

The Deputy Minister in the Minmis-
try of Defence (Shri D, R. Chavan):
(a) and (b). According to the infor-
mation available to Government to-
date, there have been six violations of
Indian air-space by the Pakistani air-
craft since 19th March 1964. Out of
these, five violations were over the
Cease-Fire line in J. & K. and Cease-
fire line violation complaints have
been lodged with the United Nations
Military Observer Group. The remain-
ing wviolation was over Tripura and a
protest has been lodged with the Gov-
ernment of Pakistan.

Naga Hostiles

Shri Sivamurthi Swamy:
Shri Yamuna Prasad

168. Mandal:
Shri
Shri

Will the Minister
pleased to state:

Ram:
Singh:

of Defence be

(a) the number of military person-
nel killed since January, 1964 by the
Naga hostiles; and

(b) how many hostiles have been
killed during encounters with our de-
fence forces?

The Minister of Defence (Shri Y. B,
Chavan): (a) Total number of per-
sonnel belonging to Security Forces
Nagaland who were killed in Nagaland
during the period from 1st January
to 21st May, 1964 is 33. The break-
down of this is as under:—

Army -3 |
Police .. 3
Assam Rifles o 9
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(b) 50 hostiles are known to have
been killed during the period men-
tioned above in encounters with the
Security Forces.

Earthquake in Tanganyika

164, Shri Kolla Venkaiah: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India have extended any financial and
other material aid to the vietims of
recent earthquake in Tanganyika; and

(b) if so, how much?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home Affairs

ang Minister of Atomic Energy (Shri
Nanda): (a) No, Sir,

(b) Does not arise.

Target of Employment

r Shri P. R. Chakraverti:
Shrimati Savitrl Nigam:
" 7 Shri Hukam Chand
Kachhavaiya:

Will the Minister of Labour
Employment be pleased to state:

170

and’

(a) whether according to the latest
estimate of the working group on
Employment, ninety per cent of the
target of employment will be reached
by the end of Third Plan;

(b} what will be the backlog of
unemployment at the end of 1965-66
as compared to the backlog at the end
of the Second Plan period;

(e) whether plans are being drawn
to step up the outturn of craftsmen;
and

(d) if so, the number of Industrial
Training Institutes that have been
provided for the purpose?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) and (b). The working
group hag not made any estimate of
the employment that will be created
by the end of the Third Plan. Nor,
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is it possible to estimate at this stage
the backlog of unemployment at the
end of 1965-66.

(¢} and (d). The working group of
the Planning Commission has sugges-
ted that the number of training places
in the Institufes should be doublad. It
is not possible at this stage to deter-
mine the number of new Institutes.
Workers in Private Mines in Orissa

171. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
‘ment be pleased to state:

(a) the total number of persons
employed in the manganese, chromite
and iron ore mines of Orissa held by

private industrialists during the
periods from 1958 to 1960 and from
1961 to 1963;

(b) whether there is any fall in
employment during the period from
1961 to 1963 as compared to the
‘period from 1958 to 1960; and

(c) the reason for the recent fall in
‘employment?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): ‘(a) Average daily number
of persons employed during 1958-62:

Year Manganese  Chromite  Iron Qre
1958 15,148 1,228 15,967
1959 12,508 1,391 15.753
1960 11.18% 1,387 17,283
1961 9911 1,120 19,038
1962 9,877 1,310 17,721

Figures for 1963 are not available.

(b) and (c). There is no fall in
eplovment in Chromite mines and
Iron-Ore mines during the period
1961 to 1962 as compared to the
period 1958-60. In respect of Manga-
nese mines there has been a fall in
employment which is due to a drop
‘in the number of working mines, and
‘the adverse economic conditions
.affecting the Manganese ore industry.
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Pak firing in Jammu

{ 8hri Dhaon:

112, Shri Rameshwar Tantia:
“) Shri Bishanchander Seth:
| Shri Shinkre:

Will the Minister of
pleased to state:

Defence be

(a) whether it is a fact that Pak
troops fired on the 12th May, 1964 on
the Indian Army Patrol near Jhangir
in Jammu;

(b) if so, how many persons
as a result of the firing;

died

(¢) whether any protest has been
lodged to the U.N. observers about
the frequent violation of the cease-
fire line by: Pakistanis; and

(d) if so, the reaction of
observers thereupon?

the U.N.

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) OQur patrol was
fired upon from across the cease-fire
line near Jhangar on 11th May 1964.

(b) One sepoy was seriously wound-
ed and he has subsequently succum-
bed to his injuries.

(c) Yes, Sir. Whenever the cease-
fire line or agreement is violated, a
protest is lodged.

td) In so far as this particular inci-
dent is concerned, the award of UN
Observers is awaited.

New Radio Stations

17% Dr. L. M, Singhvi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the progress made in setting
up new radio stationg during the last
two years;

(b) the plan for the remaining
period of the Third Five Year Plan;
and
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(¢) whether any criteria has been  on the 12th May, 1964, and attacked
evolved for this purpose? Indian patro] party;
The Minister of Parliamentary

Affairs and Minister of Information
and Broadcasting (Shri Satya Na-
rayan Sinha): (a) Four new full-
fledged radio stations were set up at
Kurseong, Kohima, Port Blair and
Imphal during the years 1962-63 and
1963-64.

(b) Three more radio stations are
proposed to be set up at Pondicherry,
Bhuj and Daman during the remain-
ing period of the Third Five Year
Plan.

(c) The radio stations are general-
ly located at the cultural and lin-
guistic centres of the respective re-
gions to ensure effective utilization of
talent and a high standard of progra-
mmes, The locations are also guided
by requirements of the broadcast
coverage and other special charac-
teristics of the area.

Emergency Commissions

174. Shri Gulshan: Will the Minis-
ter of Defence be pleased to state:

(a) the tota] number of candidates
enrolled in the Emergency Commis-
sion so far; and

{b) how many among them belong
to the Scheduled Castes?

The Minister of Defence (Shri Y. B.
Chavan): (a) The total number of
candidates granted Emergency Com-
missions so far is 7429,

(b) Among them 36 candidates be-
long to the Scheduled Castes. In
addition, there are 36 candidates be-
longing to the Scheduled Tribes.

Pakistani Raid

175, Shri P. C, Borooah: Will the
Prime Minister be pleased to state:

{(a) whether a group of armed
Pakistanis trespassed into Indian
territory  at Tajpur in Karimpore

Police Station area in Nadia district

(b) if so, how many persons were
killed or injured in the exchange ot
fire on either side; and

(¢) what is Goverament's reaction
thereto?

The Prime Minister, Minister of
External Affairs, Minister of
Home Affairs and Minister of Atomic
Energy (Shri Nanda): {(a) On 12th
May, 1964 about 40 Pakistani nation-
als armed with spears, lathis etc.
trespassed into Indian Territory at
Tajpur and attempted to lift cattle.’
Our Tajpur Border Outpost Patrol
Party intervened and the Pakistani
miscreants attacked them, The Indian

Patrol Party had to fire in  self-
defence.
(b) Three of the Pakistani mis-

creants were injured. Two injured
persons fled away to Pakistan while
the third one, Rahman Mandal, was
brought to the Karimpur Health
Centre and later removed to Krishan-
nagar Sadar Hospital where he is
stil] under treatment. There has been
no casualty on the Indian side.

(c) A case has been  registered
under the IP.C. and Indo-Pakistan
Passport Rules and a charge sheet is
being  given. District Magistrate,
Nadia has lodged a protest with the
District Magistrate, Kushtia. Action
also is being taken at the State level
to lodge a protest.

Working Class Cost of Living
Index Number

176, Shri Hukam Chand Kach-
havaiya: Will the Minister of
Labour and Employment be pleased
to state:

(a) whether Government have od-
vised the State Governments to set
up enquiry committees, to go into the
problem of the scientific basis of the-
working class cost of living index
number; and
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(b) if so, how many State Govern-
ments have sp far accepted to set up
such committees?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. iPatiabhi
Raman): (a) A decision was taken at
a mezeting of State Labour Secrela-
ries held on April, 21-22, 1964, that
State Governments which had already
set up Expert Committees or were
proposing to do so in respect of their
own series of Consumer Price Index
numbers might go ahead with their
proposals. Such Committees could go
into the question of:—

(i) defects in the old series, and

(i) rectification of mistakes, if
anv, which might have occur-
red in the old series

(b) Information is being collected
from State Governments.

Interim Relief to Working
Journalists

177. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the working journa-
lists’ demand for interim relief pend-
ing the submission of Second Wage
Board's report has been considered by
Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). The demand
has been forwarded to the Wage
Board for Working Journalists. It has
been requested to consider the de-
mand and send its views to Govern-
ment.
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Labour Commissioner of Andaman
ang Nicobar Islands

178, Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

ta) whether it is a fact that the
workers of private industries and
contractors cannot represent their
grievances before the Labour Com-

missioner in Andaman and Nicobar
1slands; and ¢
(b) if so, whether there is any

proposal to appoint a regular Labour-
Commissioner and to astablish a
regular Labour Department there?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R, Pattabhi
Raman): (a) and (b). Information is
being collected and will be placed on
the Table of the Lok Sabha.

Land for Stadium at Calcuita

179, Shri Mohammad Elias: Will
the Minister 6f Defemce be pleased.
lo state:

(a) whether Government . have
accepted the request of the West
Bengal Government for the releasa-
of land to build the Stadium at Cal-
cutta; and

(b) if so. how much land is being
given to th2 State Government by the:
Central Government for that purpose?

The Minister of Defence (Shri
Y, B. Chavan): (a) and (b). The
matter ig still under consideration of"
the Government.

Programme Executives in A LR.

J Shri M, Rampure:
| Shri D. D. Mantri:

Will the Minister of Information
and Broadcasting be pleased to state:

{a) whether it is a fact that an exa-.
mination was held by the UPS.C.
for filling up 123 posts of Programine
Executives some time in 1963;
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(b) if so. the number of persons
finally selected; and

JUNE 1.

tc) the number of departmen:al
candidates among them and whether
Government propose to hold another
examination in the near future to fill
up the remaining vacancies?

The Minister of Parliamentary
Affairs and Minister of Information
-and Broadcasting (Shri Satya Narayan
Sinha): (a) An examination was
held by the Union Public Service
Commission in May, 1963 for filling up
23 vacancies of Programme Execu-
tive immediately and for keeping a
waiting list of 100 candidates to fill
posts likely to be sanctioned in the
course of the next 12 months. Subse-
quently, the strength of Programme
Executives at the various stations of
All India Radio was reviewed and as
a result thereof, 45 vacancies were
finally reported to the Commission
and they were also-requested to keep
another 46 names on the waiting list.

(b) Forty-two.

() Ten (including one Staff Artist
on contract). The question on hold-
ing another examination will be con-
sidered in due course.

Provident Fund and Bonus at Ney-
veli Lignite Corporatiom

181 Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of workers of the
N=yveli Lignite Corporation who are
coverable under the Coal Mines Pro-
vident Fund and Bonus Scheme Act,
1948: and

(b) when the above Aect is likelv

to be extended to the above em-
plovees?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) Some of the units of
the Neyveli Lignite Corporation are
coverable under the Coal Mines Pro-
vident Fund and Bonug Schemes Act,
1948, and some other units under the
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Employees’ Provident Fund Act, 1952.
The question as to which unity and
the workers are to be covered under
‘he Coal Mines Provident Fund and
Bonus Schemes Act, 1948, is under

examination, The Corporation have
a Provident Fund Scheme of iheir
own for certain categories of their

employees.
(b) As early as possible,
Pamphlet on “Women in Employment™

182. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the pamphlet on
“Women in Employment” by the
Labour Bureau has since been pub-
lished;

(b) if not, the reasons for the de-
lay; and

{c) when it is likely to be published*

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) to (c). The pamph-
l-t on “Women in Employment” is
expected to be published by the end
of this month.

A.LR. Programmes

183, Shri Sivamurthi Swamy:
the Minister of Information
Broadcasting be pleased to state:

Wwill
and

(a) how much time is allotted for
daily or weekly broadcasts of pro-
grammes on A.LR. for all the fourteen
languages, (Language-wise);

(b) whether any time is allotted for
special programmes in each language
on various cultural or religious holi-
days;

(c) whether any representation has
been made to Government to allot
more time for Kannada cultural pro-
grammes by the people of Mysore
State; and
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(d) the reaction of Government
thereto?
The Minist of Parli tary

Affairs and Minister of Information
:amd Broadcasting (Shri Satya Narayan
Binha): (a) The requisite information
45 being collected and will be laid on
*he Tablz of the Sabha as soon as

“pessible.

(b) Special programmes on cultural
.and religious occasions are broadcast

#1 all languages according to the
significance of each occasion.
(c) No, Sir.

{d) Does not arise.

M.LG. Projects

1. Shri Bishanchander Seth:
LDr. Mahadeva Prasad:

Will the Minister of Defence be
Ppleased to state:

(a) whether it is a fact that a
-delegation is visiting Russia to speed
up the work regarding the setting up
-of MIG projects in India;

. Shri Dhaon:
Shri Rameshwar Tantia:

(b) if so, when; and

(c¢) whether it is also a fact that
projects reports for twp factories at
Wasik and Koraput have been com-
pleted?

The Minister of Defence Production
fm the Ministry of Defence (Shrl
Raghnramaiah): (a) Yes, Sir. A pro-
posal to send a delegation to Russia
is under consideration.

(b) The date of the wisit has not
‘been finalised.

(c) Yes, Sir.

Chinese Holding *KMT Passports

Shri Kapur Singk:

185. 7\, Shri P. K. Ghosh:

Will the Prime Minister be plear=d
1o state:
758 (Al LSD—B.

(a) how visa facilities are given to
the tourists holding ‘KMT' China pass-
ports if they want to visit India; and

(b) whether Indian Government
have any arrangement to provide visas
to the KMT Chinese to visit India, i
they want to come here to attend In-
ternational Conference?

The Prime Minister, Minister of
External Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda) (a) Visa facilities are
not given to tourists holding ‘KMT"
China passports to visit India,

(b) Chinese  (Formosan) nationals
are allowed to come to India to parti-
cipate in conferences, training courses
ete., sponsored by the UN, and its
specialised  agencies. Visas in  such
cases are granted on affidavits.

Casual Labour

186. Shri Priva Gupta: Will the
Minister of Labour and Employment
be pleased to state whether Govern-
mznl have any proposal for reviewing
the rates of pay to thas casual labour
emiployed in the Central Government
establishments including the Railwaya
whick was fixed about 5 years back
according to their cost of living?

The Deputy Minister in the Ministry
o’ Labour and Employment (Shri
R. K. Malviya): The Joining Fixation
and Revision Committee, set up under
Section 5(1)(a) of the Minimum Wages
Act, 1948, for the Central sphere un-
dertakings, at its meeting held on
April 27, 1964, had recommended cer-
tain proposals for revision of wages
for workers employed in stone break-
ing and stone crushing, construction
and maintenance of roads and build-
ing operations etc.. engaged by various
employing ministries such as Rail-
ways, Dafance, Transport, Works and
Housing, Information and Broadcast-
ing etc. Necessary action to give
cffect to these recommendations is
being taken in consultation with the
emploving Ministries.
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National Sample Survey
187 [ Shri Sham Lal Saraf:

" Shrimati Savitri Nigam:

Will the Prime Minister be pleased
te stale:

(a) whether the National Sample
Survey has compiled figures of actual
per capita holdings of land upto 3
acres or less; and

(b) if 52, what is the number?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home Affairs
and Minister of Atomic Energy (Shri
Nanda): (a) No figures of land hold-
ings on per capita basis have been
compiled by the National Sample Sur-
vey, but some information on the
estimated number of households ope-
rating fowning land less than three
acres is available.

{by The estimated number of house-
holds operating fowning land less than
three acres is as under:—

No. in millicrs

July 1654+ July 1960
Classification 1o tc

Aprligss  June 1961
(1) (23 (3}
1. Operatioral hold-
ings of lard less
than 3 acres . 377 42°4

2. Ownership hold-
irgs of lard lesa
than 3 acres . 417 Not avail-

able

Programme Executives in ALR.

188. Shri Ramanathan Chettiar: Will
th: Minister of Information and
Broadcasting be pleassd to state:

{a) the normal stay of a Program-
m™e Executive in the ALR. at one
Station; and

{b) the number of such officers who
Lave stayed in Delhi continuously for
the last more than four years?
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The Minister of Parliamentary
Affairs and Minister of Informatiem
and Broadcasting (Shri Satya Naraysm
Sinha): (a) Normally, a Progransme
Executive in the Al]l India Radio =
required to work at a Station fsr a
period not exceeding five years. Fow-
ever, his stay at a Station depends
mzinly on the exigencies of servioe
such as the programme requirements
of the Station, special utility of the
person  for a particular programme
activity, his lingiistic knowledge, ete

(b) 19.

Pakistani Intrusion in Betar Dam Arex

{ Shri Bishanchander Seth:
Shri Rameshwar Tantia:
| Shri Dhaon:

Wiil the Minister
pleased to state:

189.4

of Defence be

(a) whether it is a fact that Pakis-
tani troops entered into Indian terri-
fory near Betar dam in Poonch and
arresied some +villagers on the Indian
side and also prevented Indians to
fetch water from a spring well;

(by if so, whether any protest has
bacn lodged with U.N. Observers; and

(¢} if so, the reply received thereaf?

The Deputy Minister in the Minkstry
of Defence (Shri D. R. Chavan): {(a)
Yes, Sir. On 18th May, 1964, Pakis-
tan. troops apprehended 3 Indian ciwi-
lians who were collecting wates from
a spring in Betar Dam area, approm.
3 milss north of Poonch. The civi-
lians were beaten by Pakistani troops,
and were released after a warning that
they should not collect water from
the =pring. A little later, Pakistani
troops fired one round at our civilians
in the sam= area.

(by and (c). A cease-fire violatiom
complaint was lodged with: the U.N.
Clhservers, A UN. officer visilted the
arra of occurrence for investigation.
The award of the U.N. Obzervers is
awsited.
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Dalai Lama’s Offices in Countries
Abroad

180. Shri D. C, Sharma: Will the
Prime Minister be pleased to rtate:

{a: whether the Dalai Lama has ex-
pressed a desire to open offices out-
cide India; and

+b) if so, the reaction of the Gaov-
einment of India thereto?

The Prime Minister, Minister of
External Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda): (a) and (b). Yes, Sir.
The Dalai Lama has expressed a
desire to open offices of his Personal
Representatives in one or two coun-
tries. The Government of India have
told him that the matter will be con
sidered.

Stateless Chinese Residents in India

g [ Shri Kapur Singh:
190-B. 1 Shri P. K. Ghosh:

Will the Prime Minister be pleased
to state:

(a) what is the basis on which the
Government differentiate the KMT
Chinese and the Communist Chinese
residents of India cut of those who
have been declared as ‘Stateless’;

(b whether any representaticn was
received recently by the Government
cf India from the Overseas Chinese
Association of India loyal to KMT
China in this regard; and

tc) if so, what action Government
cropose to take?

The Prime Minister, Minister of
External Afiiirs, Minister of Home
Affairs and Minister of Atomic En-
ergy (Shri Nanda): (a) As far as
Statelesg Chinese are concerned, tech-
nically it is not possible to differen-
tiate between KMT Chinese and the
Communist Chinese residents of India
since they do not hold documents
showing their political allegiance, The
security of the country is the sole
consideration which affects Govern-
ment's policy in dealing with persons
of Chinese origin.
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(h} A representation was received
recently by the Government of India
from the Overseas Chinese Associa.
tion of India.

(¢) Theo various 1ssues raised in this
represeniation are under Government's
sctive consideration.

Study Team of International Jurist
Commission

r Shri Maheswar Naik:
| Shri Rameshwar Tantia:
190-C. { Shri Onkar Lal Berwa:
Shri Dhaon:
[ Shri Ram Harkh Yadav:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
International Jurist Commission will
soon depute some neutral jurist mem-
bers to study the causes of influx of
refugees from East Pakistan to India;
and

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home Affairs
and Minister of Atomic Energy (Shri
Nanda): (a) and (b), Yes Sir, some
preliminary  exchanges have taken
place between the International Com-
mission of Jurists and the Govern-
ment of India. The matter is under
consideration.

National Income

190-D. [ Shri Sham Lal Saraf:

7. Shrimati Savitri Nigam:
Will the Prime Minister be pleas-

ed to state:

(a) whether dependable statistics of
National and per capita incomes have
by now been compiled; and

(b) if so, the details thereof?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home Affairs
and Minister of Atomic Energy (Shri
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Nanda): (a) and (b). Every effort is
made to present dependable statistics
2f National and Per Capita Incomes.
The pessibilities of making improve-
ment in compiling these statistics are
beng earnestly  explored through
several studies which are expected to
b= completed by about the end of this
year.

12.00 hrs.

CALLING ATTENTION TO l\-'L"-\TTERI

OF URGENT FUBLIC IMPOUTANCE
INp1A-CHINA BORDER DISPUTE

Shri . G. Dubay (Bijapur North);
I call the atteation of tha Prime
Minister to the follow.ng matler of
urgent public importance and I
request that he inay maks a state-
ment thereon:—

“Th: reported news about the
Chinese rejection »f the proposa!
regarding talks on the basis of no
posts in the cje‘.n.lilai:s:-l zone.”

The Minister without portfolio (Shri
Lal Bahadur Shastrl): On April
13, during the cours:z of the re-
ply to the demand for grants,
our late Prime Minister made a r=fer-
ence to the question of civi, posls in
the -emiliterized zone in Ladakh.
This question of posts had come up
because of the Chinesz refusal to
accept the Cslombo Proposals in full
The House wiil recali that one of the
two Chinesp reservations to the
Colombo Propasals was that while the
Chinese wrld maintain their so-called
civil posts in this demilitarized zone
there should be no Indian civil posts
in this area. Ags the deadlock over
the Colombo Proposals centred mainly
round this Chinese objection, attempts
were made by parties friendly to both
India ang China to find a way out.
without departing from the substance
o! the Colombo Proposals.

On April 13, the House was inform-
ed that Mrs. Bandaranaike, in one of
her recent letiers, had asked us whe-
ther the withdrawal of all the Chinese
posts in the demilitarized area, could
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be considereq by us to be a fulfilment
of the Colombo Proposals. The same
idea had been advocated by the two
representatives of Lord Russell who
had come ang seen the late Prime
Minister, last summer, The represen-
tatives of Lord Ruseell as well as Mrs.
Bandaranaike were informed that such
a proposal could be considered by us
if a proper approach was made by
China. Our position on this question
remains unchanged. We have declar-
ed our willingness to solve the border
question through peaceful negotiations.
We have demonstrated thig willing-
ness by accepting, without reserva-
tions, the recommendations of the
Colombo Conference.

The statements emanating {rom
Peking are not encouraging in this
matter. The Hon'ble Members must
have seen reports of the comment
made by the New China News Agency
on the question of the withdrawal of
posts, The suggestion has been
characterized as a ‘pre-condition for
holdinz negotiations between the two
countries’ and as an ‘attempt to cover
up India’s stubborn stand against
holdinz direct negotiations on the
basis of the Colombo Proposals'. If
the New China News Agency's com-
ment represents the considered stand
of the Government of China, it would
be clear that, despite all their pro-
fessions to the contrary, China is not
interested in accepting the Colombo
Proposals or in direct negotiations
with India at present.

Shri R. G. Dubey: In view of the
optimistic tone of the condolence
message sent by the Chinese Prime
Minister

Shri U. M, Trivedi (Mandsaur): How
iz it optimistic?

Shri Nath Pai (Rajapur): It is not
optimistic, but it is sycophantic. (In-
terruptions,)

Mr. Speaker: Order, order. The
hon. Member may put the question
directly without giving any opinion
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on their behalf; that might or might
not be correct.

Shri Nath Pai:
sycophants.

Let them not be

Mr. Speaker: Shri R. G. Dubey
might put the question directly,

Shri R. G. Dubey: Shri Nath Pai
may be a wise man, but I have the
right to ask my question,

Mr, Speaker: Sh.ri. Nath Pai may
have patience.

Shri Nath Pai: How can we have
patience when he says like that?

Shri R. G. Dubey: May I know
whether our Charge d'affaires in
Peking has had any personal meeting
with the Prime Minister of China and
other dignitaries ang tried to find out
how exactly their mind is working
towards the offer made by the late
Prime Minjster?

Shri Lal Bahadur Shastri: No.

Shri Harish Chandra  Mathur
{Jalore): May I know the implications
of this new move and how it affects
our original stand? ’

Shri Lal Bahadur Shastri: Materially,
nothing has happened so far. As the
hon. Member hag just heard, the New
China News Agency has completely
ruled out the consideration of any such
suggestion from our side.

So far as the implications are con-
cerned, I think we need not discuss
them. But in any case, what our late
Prime Minister had supgested wag to
make the position more or less the
same both for China ag well as for
India. If the seven check-posts are
withdrawn by the Chinese and we
have no check-posts there, it will
bring us to an equal level. That is
perhaps the implication of the pro-
posal.

Shri Jashvant Mehta (Bhavnagar):
The late Prime Minister hag given
a broad hint at the AICC meeting at

Commaunist Group
in Lok Sabha

Bombay. The hon. Minister has stat-
ed just now that there is no further
development. May I know whether
there is any change in the original
stand of the Government or whether
they continue to keep their original
stand or original policy as before?

Shri Lal Bahadur Shastri: This is no
major or substantial change. Our
stand remains the same, that is, the
original stand.

12.07 hrs.

RE. LEADERSHIP OF COMMUNIST
GROUF IN LOK SABHA

Mr. Speaker: Now, Papers to be Laid
on the Table.

Shri Nambiar (Tiruchirapalli): Be-
fore you procezd to the next item, I
would request you to clarify the posi-
tion on a procedural matter,

On the 29th May, 1964, when res-
pectful homages were paid to the late
Prime Minister, you, Sir, had called
the Deputy Leader of the Communist
Group, when the leader Shri A. K.
Gopalan was predent in his seat. This
created a misapprehension in the minds
of all as to whether you had with-
drawn the recognition given to Shri
A, K Gopalan ag the leader of the
Communist Group here. We would
like to know the real position,

Mr, Speaker: Haz not the Speaker
the right to call anvbody he likes?
That is one thing. :

Shri S. M. Banerjee (Kanpur): Any-
body who catches the eye?

Mr. Speaker: I am coming to that

The difficulty has arisen because I
have been receiving some contradic-
tory communications from the Com-
munists. It seems that there are two
factions just at this moment,

Shri Nath Pai (Rajapur): Factions?

Mr, Speaker: Factions inside the
group itself.
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[Mr, Speaker]

But both are agreeq that the Com-
munist Party remains the same as a
whole. They are not prepared to con-
cede the reality that there is difference
angd there are two groups; they do not
say that. But they say that the Com-
munist Party remains just as one.
They are also agreed that Shri Vasu-
devan Nair i the secretary and Shri
Nambiar the Whip,

But the difficulty arises that Shri
Vasudevan Nair writes to me that
there has been a regular meeting and
Shri A, K. Gopalan has been replaced
by Shri H, N. Mukerjee, but Shri
Nambiar writes to me that the meet-
ing was unconstitutional, improper
and invalid, and, therefore, the posi-
tion remains the same as before. So
far ag the meetingg are concerned, the
Speaker cannot be expected to go into
the wvalidity of the meelings; it is for
the courts to decide whether it was a
vali or a good meeting or not. 1
am not concerned witp that.

I have written to the hon. Members
and to both the Whip and the secre-
tary that they should clarify the
position. But instead of clarifying the
position, they have added more con-
tusion. The greater the number of
evmmunications that I receive. the
greater is the confusion created there-
by. I rather desired that the Whip
and the secretary might ascertain the
viewg of the individual Members and
communicate to me so that the posi-
fion might be finalised. But they have
not donme that; instead, I am being
pressed that I should find out the
views of the individual Members. It
this position continues, certainly, there
would be no option to me except to
find out the wishes of the individual
Members in this regard.  Therefore,
{ am having further enquiries made,
and 1 shall announce my final deci-
raom when these enguiries are com-
wleted,
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12.10 hrs.
PAPERS LAID ON THE TABLE

NoTrFicATIONS UNDER CuUsTOMS
AcT ETC.

The Minister of Planning (Shri B,
R, Bhagat): I beg to lay on the
Table—

(1) a copy each of the following
Notifications under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 545 dated the 4th April,
1964

(ii) G.5.R. 596 dateq the 11ty April,
1964 containing the Manufac.
ture in Customs Bonds (Gene-
ral) Amendment Rules 1964

(iii) G.S.R. 600 dated the 1lth
April, 1964
(iv) G.S.R, 637 dated the 17th April,
1964.
(v) G.S.R. 693 dated tne 2nd May,
1964,
(vi) G.S.R. 6% dated the 2nd May,
1964,
(vii) G.S.R. 695 dated the 2nd May,
1964
(viii) G.S.R. 696 daled the 2nd May,
1964,
[Placed in Library, See No. LT-
2896/64].

(2) a copy each of the following
Notificationg under section 159 of the
Customs Act, 1962 ang section 38 of
the Central Excises and Salt Act, 1944,
making certain further amendments to
the Customs and Central Excise
Duties Export Drawback (General)
Rules, 1960:— 4

(i) G.SR. 491 dated the 2lst
March, 1964.

(ii) G.B.R. 597 dated the 11th
April. 1964,

(iii) G.S.R. 598 dated the 11th
April, 1964,

[Placed in Library, See No. LT-
2807/64].
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(3) a copy of Notification No, G.S.R
589 daled the 11th April, 1964, under
section 159 of the Customg Act, 1962
amg section 38 of the Central Exciscs
ang Salt Acy, 1944,

{Placed in Library,
ZWIB/64].

(4) a copy of the Central Exeice
(Fifth Amendment) Rules, 1964 pub-
Tished in Notification v, G.SR 642
dated the 17th April, 1964, under
section 38 of the Centiral Excises and
‘Salt Act, 1944,

{Placed in Library,
ZB99/64].

(5) a copy of Notificaiion No. 2/64
dated the 28th March, 1564 cortzining
-amendments to Schedules ‘C’ and ‘D’
to the General Regulations of the In-
.@ustrial Finance Corporaiion of India,
wnder sub-section (3) of section 43 of

See No. LT-

See No. LT-

the Industrial Finance Corporation
Act, 1948
[Placed in Library, See No. LT-
2000/64].
212 hrs.
OPINIONS ON BILL
Shrimati Laksl.inikanthamma

‘£Khammam): I beg to lay on thre Table
Paper No. III to the Bill further to
-amend the Indian Penal Code and the
Code of Criminal Procedurce, 1898,
which wag circulated for the purpos~
of eliciting opinion thereon by the
firection of the Ilouse on the 13th
‘September, 1963.

X212} hrs.
ESTIMATES COMMITTEE

FIFTY-NINTH AND SixTIETH REPORTS

Shri A, C. Guha (Barasat): I beg to
-present the following Reports of the
Wstimates Committee or. the Ministry
of Industry:—

(1) Fifty-ninth Report on action

taken by Gnvernment on the
recommendationg contained in
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the 162nd report of the Esti-
mates Committee (Secornd Lok
Sabha) o tie lale Ministry of
Commerce ang Industry—
Office of th: Teailie Com-
missioner (Part 1.

(2) Sixtieth Report on action
takken by Government on the
recommendations contuired in
the 163rd Report of the Esti-
mates Comi:nittee (Secrnd Lok
Sabha) on the late Ministry of
Commerce and  Industry—
Office of the Textile Commis-
sioner (Part II}.

12,13 hrs.
CONSTITUTION (MINETECNTH
AMENDMENT; BILL

Mr, Speaker: Shri A, K. Sen.

Shri P. K, Deo (Kalahandi): Before
you proceed to the legislative business,
I neeq a clarification.

Mr. Speaker: [s there some ambi-
guity?

Shri P. K, Deo: Yes. 'ihe present
Government has been characterised by
the present Prime Minister and the
Minister of Pariiarasntary Affairs as
a caretaker Govermnent. The func-
tion of a caretaker Government is to
just carry on day to-dar  rouline
administration. This legslative busi-
ness is of far-reaching consequence.
It wants to amengq the Constitution,
to uphold which all of us nuve taken
& pledge in this House So, in this
regard I beg to submit that whern the
whole atmosphere has been saturated
with all speculatior, is it not proper
that we postpone the discucsion of
this important item till such time as
a permanent Government co.nes into
the picture, and a suceessor to the
Prime Minister is duly elected by the
party in power?

Mr. Speaker: Is it a point of onder,
an appeal to me, or =1 appeal to the
Government?
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Shri P. K. Deo: This thing never
happened befors, We are going 1o
create a conveniion for poste:ity, and
we should create healthy conventions.

Mr. Speaker: I only put this gues.
tion to the hon. Member: is it an
appeal to me that I should exercise
some discretion, or is it an appeal to
the Government?

Shri P, K, Dee: It is an appeal to
you, the House and the Government.

Mr. Speaker: I have no puwer,

Shri P. K, Deo: After all, we have
to create healthy demccratic cepven-
tions for posterity. Even if thic legis-
lation ig rushed through, it is Tor the
sucrcessor Governmen{ to implement

_it. Under the circumstznces, is it nol
proper that the whole taing is post
poned till such time as a permanent
Government comes inte the pirture?

Mr. Speaker: It is for the Govern-
ment,

Shri J. B: Kripalani (Amroha): 1
want to say somcthing in this con-
nection. May I sit down ara speak?

Mr. Speaker: Yes.

Shri J. B, Kripalani: It .3 »ndeni-
able that not only the House, but the
country is today under a wvery great
strain, and a new Government is going
to be formed. 1 think it would be
graceful for this Government not to
take up this controversial amendment
of the Constitution at this time.

Some hon., Members: No.

Shri J. B, Kripalani: It is only 2
question of what is zracefui under the
circumstances, and what is not so
graceful, that is all. If they feel that
they must go their way in spite ul
the strain from which we in the House
and the country are suffering, of
course, they are the masters.

The Prime Minister, Minister of
External Affajrs, Minister of Home
Affairg ang Minister of Atomic
Energy (Shri Nanda): 1 appreciate
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the sentiment expressed by the hom.
Member, Acharya Kripalani, but that
does not leag to the tcnclusion which:
he would prefer. T do rot think tha
Constitution knows any such thing =s.
a caretaker Government, ang cvem if*
it is a caretaker Government, it is the
duty of the Government to take care,
good care of a measure which has:
been introduced and has to be imple--
mented.

Mr. Speaker: Shri A, K. Sen.

Shri A. K. Sen rosz—-.

Shri Kashi Ram Gupta (Alwar): ¥
wish to raise a point of order non thia

Mr. Speaker: On his standing up?
He has stood up.

Shri Ranga (Chittoor): You are ask-
ing him to make the motion?

Mr. Speaker: Yes. When the-
motion is placed before the House
any point of order can he raized. mot.
now.

Shri Ranga: Not a puint of order. 1
want to know the tinre to be allotted.

Mr, Speaker: Does he want it to be
decided first?

Shri Ranga: [ think it s better. We
learn from the papers circulated that

‘only three hours are expected to be
.devoted to this

particular purpose.
1 had the honour of writing and re-

questing you to see thali more time
is allotted, and I suggested ten houra
1 fing that the Business Advisory
Committee has not been consulted
at all, and it is expected to meet
only this afternoon, Therefore, I
request you here tn be good enough
to agree, since the Prime Minister
was not agreeable to the suggestiom
made by our friends Shri P. K. Deo
and Kripalaniji that the consideratiom
of this Bill should be deferred as a
matter of grace. That has not ap-
pealed to the Prime Minister. Very
well, I would appeal to them to be
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good enough at least to allow the
House more time than they thought
fit, in consultation with yourselt I
expect, go far.

So many things have happened
since we dicussed it last time. All
over India, there has been agitation

in regard to this matter, prior to it

and also afterwards, and we have
so many considerations to be advanced
also before the House, not only from
this side, but from various sides of
the House. Therefore, 1 appeal to the
House and the Government and your-
self also to be good enough to give
us at least ten hours, so that we can
have g satisfactory discussion of this
wvery important, wvery controversial
amendment of the Constitution,

1 wish to sound a note of warning
also. Let there not be an impression
creategq in the country that because
of the determination of the present
Prime Minister and others who are
interested in this Bill to push it
through under any circumstances, that
they have even - denied, even at this
last stage, sufficient opportunity to
this House to discuss this Bill ade-
quately and satisfactorily,

Shri U. M, Trivedi (Mandsaur):
May I have a word? I do not support
every word that has been used by
my hon. friend Shri Ranga but in
this case I feel that this Bill has got
a schedule consisting of 63 Acts. All
-these Acts were in the former gche-
dule, and it would require a good
deal of study and discussion, because
some of them obviously are mot in
the shape of land reforms; they may
be in some indirect or direct way,
ang even then you will find that they
are not exactly affecting land re-
forms. Under the circumstances a
proper discussion on this Bill of all
these matters will be necessary.

On the last occasion, if you remem-
ber, we had allotted about 12 hours
for discussion of this Bill. Under
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the circumstances, I do not see any-
reason why it should be given only-
three hours now. I think you will be.
kind enough to have it for ten hours.

Mr. Speaker: We must not forget
that we hag gone 10 a particular stage,
and speeches had been made in sup-,
port or against it. We hag spent about
seven hours I suppose op the general
discussion,

Shri Surendranath Dwivedy (Ken-
drapara): Eight hour:

Mr. Speaker: FEight hours we had
already spent, ang four hours remained
at the stage that we had reached at
that moment,

Of course, Prof. Ranga is right. He
wants to oppose it, and his party alsg.
and there may be some others as well,
I would not allow this impression to
go round that they hag not enough
opportunity, but I do not think that
at t_,his moment we should again start
saying that ten hours must be given
to it. I have a safeguary for those
who want to oppose, namely that those
who want to oppose would get
that time that they would have if ten
hours had been allotted; they would
get that time, and T would deduct that
from the Congress Party, They
would not be barred from expressing
their opinion and having the whole
time that they would have got if the
allotment had been ten hours. That
I will do.

Shri Kashi Ram Gupta: I have to
point out a difficulty that will arise
later on. The difficulty is that Gov-
ernment iz moving an amendment to
make it the seventeenth instead of
the nineteenth amendment of the Con-
stitution. The Bill has been introduc-
ed as the nineteenth amendment, and
amendments, have been also tabled to
the ninteenth amendment. If the
amendment to make it the seventeenth
amendment is taken up later on, the
whole thing will be put into difficulty.
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Mr, Speaker: | appreciate, We shall
-see if that makes any difference.

The Minister of Law
Sen): Sir, I beg to move:

(Shri A, K

“That the BiH further to amend
the Constitution of India, be taken
into consideration.”

It is hardly necessary to reiterate
“the arguments which we had advanc-
ed at length on the last occasion;
when the matter was before the
House we explained the reasons why
the measure hag been brought and
why it had been forced upon us. It
also went before the Joint Committee
and the Joint Committee went into
the measure, thoroughly examined
each and every Act and made a care-
ful scrutiny of all the provisions ot
the Act. Many important amendments
were moved on behalf of the Govern-
ment, particularly one relating to
acquisition of land over tre ceilings
in the different States and ultimately
the matter came up before the House
and the House considered it in great
detail and it is only by some technical
flaw and by reason of the absence ot
‘the reguisite number of members just
at the moment voting was called for
that the measure fell through. It is,
‘therefore, not necessary to recount all
that has been saig on that occasion
I would only say again, as I said when
the motion was introduced before the
‘House, that we stand pledged to the
country to pass this measure and to
remove all the fetters which have
now appeared in the way of our in-
troducing and enforeing the land re-
form measures in the different States.
There are certain decisions of the
Supreme Court and of several High
‘Courts to the effect that part III
applies as a whole, notwithstanding
acquisition of land under article 31(a);
nine State Actg have been struck down
and others are under challenge. In
many areas where the term ‘estate’
‘had a rather restricted definition, ceil-
ings have been imposed having regard
‘to the particular context about the
family holdings and other holdings
‘and it has become impossible to en-
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force land reforms in

. regard teo
ryotwari settlement.

Shri Ranga: Has every one of the
Acts that you propose to put in the

Schedule been challenged in the Sup-
reme Court?.

Shri A, K. Sen: By a process of
reasoning, it is apprehended that many
of these Acts may be challenged.

Shri Ranga: Because you are afraid
that they are bad Acts.

Shri A. K, Sen: Most of them are
facing challenge ir. the courts and 1
explaineq the position in the Joint
Committee, We tock a goog dea] of
care to read through each of those
Acts which would be abrogated by
reason of the decisions of the Supreme
Court and the different High Courts
and those Actg whith come within the

purview of those decisions. That is
restricted definition
In certain States the expression

‘estate’ had a rather restricted effect
whereas in States like Bengal, Bihar
and U.P. ryotwari secttlement had been
brought under land reform legislation.
It appears that in regard to certain
areas transferred from Madras to
Kerala and Andhra and also in regard
to certain settlemer.ts and holdings in
Gujarat and the old Maharashtra State,
the word ‘estate’ acquired a rather
restricted definition . . .

Shri Ranga: FEven according to
Pandit Nehru's statements in Parlia-
ment,

Shri A, K. Sen: Iif you quote him,
you ought to quote him completely in
suppot of this legislation,

Shri Ranga: He has said so quite
clearly about ryotwari settlements.

Shri A. K. Sen: If he has said so,
he has said so and we shall follow him,
The necessity is two-fold. The word
‘estate’ has to be widened. Secondly,
certain Acts have been struck down
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on the ground that they contravene
articleg 19 ang 14 of the Constitution.
They relale to tie enforcement of
ceilings and distribution of land once
epequired among the landless. It is
there that the application of articles
19 and 14 come into operation. In
order to safeguard this, we had
widened the scope of the word ‘estate’
and also brought in, as we did on an
earlier occasion, some of the Acts
challenged on the groungd that they
«contarvene articles 19 and 14 in the
9th Schedule to give them protection
because it is impossible to give pro-
tection to these Acts simply by re-
iterating again the general principles
which we have already done. This is
the position ang we have discussed
this matter threadbare and we took
quite good care to examine each and
every Act which we have brought in.
Notes with regard to these Acts had
been circulatej sometime back. The
principles of the .and reform have ts
be enforced and these two purposes
are to be achieved as quickly as
possible. That is my submission,

Mr. Speaker: Mution moved:

“That the Bili further to amend
the Constitution of India be taken
into consideration.”

Shri Kashi Ram (iupta: Is it the 19th
or 17th amendment? It is not clear.
The Bill says it is the 19th but they
have moved an amendment to say
that it is the 17th.

amend-
Is the

Mr. Speaker: When that
ment comes, we will see to it.
amendment moved:

Shri Yashpal Singh (Kairana): Sir,
I beg to move:

“That the Bill be circulated for
the purpose ol eiiciting opinion
thereon by the 29th August, 1964."
Mr. Speaker: Both the motion and

the amendment zre now before the
House,
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Shri Rane (Puldana): What about
the time for consideration stage of the
Bill, Sir?

Mr, Speaker: Let us see how the
debate proceeds. 1 think that we will
have the devisicn towards the end of
the day—about 4 O’clock or 430,

Shri Ranga: Even though the House
had agreed to a iime-limit, if he
deems fit, the Speaker can extend the
debate by at leasl one hour,

Mr. Speaker: Yes.

Shri Ranga: You will be good enough
to give us one more hour.

Mr. Speaker: I assure him all the
time he wants. 1 have received inti-
mation that Mr. Masani is the only
szpeaker from this Group. 1 will give
him as much time as he likes.

Shri Ranga: It is hot only one party;
cthers also should be given enough
time.

Mr. Speaker: I would not leave any-
body aggrieved there,

Shri M. R, Masani (Rajkot): Mr.
Speaker, 1 deeply deplore and regret
the necessity of having to speak on
this highly controversial measure on
this day. 1 too had a hope that the
Government would respond to the
mood of the country and leave ‘this
matter over till the House meets again
with g new Government and a new
Prime Minister presenting his own
policy both in regard to this measure
and other measures that he may think
necessary. 1 am very sorry that the
appeals for dispassionate consideration
which have been made today and
earlier have gone unheeded by the
Prime Minister of the moment and it,
therefore, becomes a painful necessity
to revive the controversies that were
going on when tragedy descended om
this House and on the country.

This amendment to the Constitution
wayg rejected by this House only a
month ago. That was the result of a
large number of Members of the
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Coagress Party ‘dragging their feet’
literally. Whether this was a con-
scious dragging of feet or it came from
a sub-conscious antagonism to this
measure which we know they share,
k cannot venture to say; it is a
mvstery locked in the hearts of my
bon friends over there. Buys ‘the fact
remains that not even a three-line
whip was able to produce in this
House 256 hon. Members, when the
ruling party itself consists of 370. One
of the newspapers commenting on that
volte referred to it as a providential
opportunity given to the gentlemen
on the treasury benches to have a
second look at this controversial
measure. One newspaper, The Hindu,
went further and referred to the tre-
mendous sense of relief ‘that had gone
round the country at this providential
escape. The Hindu of April, 30 said:

“Millions of honest farmers all
over the country will rejoice over
the fact that temporarily at any
rate this obnoxious measure has
been snuffed out.”

That was the general mood of the
country when the Congress Party
failed to persuade the House to ac-
cept this amendment,

Unfortunately, the hope that was
expressed by enlightened organs of
public opinion like The Hindu is now
being snuffed out in turn by this kind
of persistence in error that we see
today, It seems that the damaged
prestige of those party managers who
failed on the last occasion must be
restored at the cost of the country of
about Rs. 5 lakhs. This measure was
therefore, produced before us again
on the 27th of last month.

This is an ill-omened measure. This
inauspicious attempt came up against
a bigger tragedy on the second occa-
sion on the very day it was introdue-
ed. Here again, Providence seemed
to have intervened to say “Halt!
Don't take this step down the slippery
slope to communism and chaos in this
country.” But like the Bourbons of
the old, some people learn nothing and
forget nothing, and this hag happened.
Another opportunity to take note of
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the widespread resistance of the
peasants of our country has been
again given up and rejected.

I heard the Law Minisier this
morning and on the 27th. He tried
to make out that this measure was
necessary in order to enable land re-
form to be carried out. He even went
so far as to say that ‘this measure
was necessary in order to allow the
tiller to own the land. Surely the:
Minister thinks very poorly of the
collective intelligence of this House
and he has really insulted it by
talking like that. Is there any hon.
Member in this House who would
accept this cock and bull story? This
is a measure to deprive the peasant ot
his land and not to give it to him.
It may be suggested that this law to
some extent is necessary to legalise
the illegal and unlawful laws struck
down by the supreme judiciary in our
country, because ceilings have been
brought into existence. That is not
so. These laws were not struck down
because they legalised ceilings. They
were struck down because of the
unconscionable attempt to expropriate
those whose land was. taken away.

There are other countries which
have brought about legislation to
restrict the zize of farms even smaller
than ours, but they have had the
decency to pay full compensation and
no court of law has ever thought ot
interfering. Let me take the example
of Japan where the ceiling is about 2
acres of land, very much more drastic
than ours. Of course, their land is
superior to purs. Though the Japan-
ese Government after the last war
took away the surplus land in order
to redistribute it, it paid full compen-~
zation to those whose land was taken
away, unlike those laws which the
Supreme Court here considered illega)
and immoral.

Similarly, the Republic of China,

»which I had the pleasure of visiting

only last year, has a ceiling of 7 acres
per head, again perhaps more drastic
‘than ours or about the same. For a
family of 5, it has a ceiling of 33
acres of pood land. Again, their land
is superior to ours. But every farmer
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whose land was taken away was paid
full compensation. They invested the
moncy that they got in rice miils . . .

An Hon. Member: China?

Sari M, R. Masani: ! mean the
Republic of China, the democratic
China, not ‘the communist one. 1
mean the Republic of China recognis-
ed by the United Nations. There
people whose land was taken away
weie given full compensa.ion. The
resuit was that they established rice
milis, processing industries, canning
.industries in the villages, the way
Mahaima Gandhj wanted it for sma'.
industries. The result was that nobody
was hurt and today Taiwan has the
highest crop of rice per acre in any
part of the worid, and Japan comes
second,

Therefore, it is not the ceilings that
have necessitaied this legislation. Ii
is the desire to strike at the funda-
mental right to privdte property in
land; that is the motive of this legisla-
“iion. Let not the Law Ministry try
to kid himself or the House by com-
ing up with these lame excuses,

The schedule to the Bill includes
‘measures which have nothing to do
‘with land reforms. I shall give two
examples. The first is the Gujaral
‘Surviving Alienations Abolition Act
of 1863, T would like the Law Minis-
‘ter to attend to this point. This
Gujarat Act refers not to land or
rights in land, but to cash allowances
‘which certaip very poor people in my
consiituencv are receiving, because
‘their land wa: taken away from them
earlier. What is now sought to be
‘taken away is the partial compensa-
tion for the land already taken away.
E= it right that this Gujarat Surviving
Alienations Act should form part a&f
‘this Bill?

T would Araw his attention to an-
other measure, The Law Minister
‘might look at the Mysore Village
Officezs Abolition Act of 1961. That
Act does not give anv right in land
at all. It creates a right in village
-offices—village accountants gnd wor-
ker; for the village. Why should the
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right to hold a vilizge office be
exprepriated under this amendment?
What has it to do with land reform?
I am pointing out that this a very
lame excuse and it has nothing to do
with land reforms. There are measures
here which have no relevance to land
reform at all,

" Then we come to the second feature
of this measure—the definitiion of
‘estate’. The Bill has a very peculiat
clause—clause 2 (ii) on page 21 of
the Bill. If any hon, Members take
the trouble to look at it, they will
find that it says:

“.a) the expre:sion ‘“esiate”
shall in relation to any local area,
have the same meaning as that
expression or its local equivaient
has in the existing law relating to
land tenures in force in that area
and shall also include—

(i) any jagir, imam or muafi
or other similar grant and in
the States of Madras and
Kerala, any janmam right;

{ii+ anv land held under ryot-
wari settlement;

(iii) any land held or let for
purposes of agriculture or for
purposes ancillary thereto, in-
cluding waste land, forest land,
land for pasture or sites of

. buildings and other structures
occupieq by cultivators of land,
agricultura! labourers and wvil-
lage artisans.”

Therefore, it is perfectly clear that
the classes that are attacked here are
not the big feudal landlords, who no
long-r exist in our country, but culti-
vators of land, agricultural labourers
and village artisans. These are the
objects of the malice of the Act,

-

Why is the definition of ‘estate’
being perverted in this manner? No
dietionary of the English language
will agree ‘that half an acre or two
acres of land held by a cultivator is
an estate. 1 do not think any dic-
tionary of the English language, or
even the American language for the
matter of that. could possibly define
it that way. Estate is a big farm, hig
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property. Hundreds of acres of land
is what an estate means. To say that
the farmer with half an acre or one
or two acres of land can be divested
of it because he is z zamindar or an
estate-owner is to distort both mora-
lity and language. The whole idea 1s
‘give the dog a bad name and hang
him’. Call a peasant proprietor a
zamindar and then liquidate him.
These are tactics worthy of an East
European communist State; they are
not worthy of this country, one of the
leading democracies of the world, If
this clause were carried through it
would leave the smaller farmer at
the mercy of every official, every
Staie Government, every future gov-
ernment of thig country. We will be
told: “But the Select Committee has
made an amendment; only land over
the ceiling limit can be expropriated;
under the ceiling limit the land is

guaranteed”—that is clause 2, sub-
clause (1) of the present Bill. It
says:

“Provided further that where

any law makes any provision for
the acquisition by the State of any
estate and where any land com-
prised therein iz held by a per-
son under his personal cultivation,
it shall not be lawful for the
State to acquire any portion of
such land as is within the ceiling
limit applicable to him under any
law for the time being in
force ...."
Now, mark the words “under any law
for the time being in force”. An
attempt is being made to deceive the
small peasant, to tell the small pea-
sant: “Your land is safe because vou
have got only ‘ten acres; this Consti-
tution (Nineteenth Amendment) Bill
will not apply to your land; you will
get full market value; only the land
of the wicked chap who has got 25, 30
or 40 acres above the ceiling will be
exprooriated”. Sir, if 1 may say so,
that is a wilfully misleading and false
statement to make abcut the phrase
“within the ceiling limit applicable ta
him under anw law for the time being
in force”, )

1964 (Nineteenth Amendment)
Bill

We are now in the year 1964. Sup-
posing lomorrow in any part of India
a State Government takes it into its
head to lower the limit to ten acres;
then all land over ten acres can boe
expropriated. Suppose after two more
years they bring it still down to .ne
acre or half an acre, what is the value
of this so-called safeguard? It is
purely illusory. It is meant to throw
dust in the eyes of the small farmer.
It is meant to carry the class war to
the villages, in the same ay as
Stalin carried the class war to the
vilages when, with the help of the
small peasants he tried o liguidate
the HKulak and then the small
peasants followed within a year or
two. Therefore, this safeguard is
completely illusory; it is worthless.

If the hon. Law Minister realiy
means to guarantee land under the
ceiling, let him accept the amend-
ments of Dr, Singhvi over there or ol
Shri Kashi Ram Gupta, those amend-
mcents which lay down that the ceil-
ing shall be the ceiling as of now, a3
of the date this law is enacted. 1f
that amendment is accepted, I would
at least agree ‘that, immoral and
expropriatory as the Bill is, contrary
as it is to fundamental rights, at least
the fundamental rights of the small’
farmers are not at the moment being
impugned. But I understand that our
Law Minister and the Government are
not prepared to accept the amend-
ment of Dr. Singhvi or Shri Kashi
Ram Gupta. If they do not accept
these amendments which lay down-
that the ceilings of today are the
ceilings guaranteed then I have every:
right to say that they are throwing
dust in the eyes of the people. tliat
their intentions are far from honour-
able and far from honest in so far as
the small farmer is concerned,

Now, why is this being done? Why
is this engine of oppression being
created? Wolud it be wrong to sus-
pect that it is the failure of the Mag-
pur Resolution for Joint Co-operative
Farming on a voluntary basis that has
impelled certain people *o press for
this amendment of the Constitution?
Would we be wrong to think thal

360y
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they are now fashioning the engine
ot coercion so that what was
achieved voluntarily in the last {hree
our years can now be achieved
. ihe 1nreat of what this amend-

el o taenog?

will remember that the
;v Resolution said that all the
:. India would be co-operativised
viiuntarily in three years. Sir, you
were not in the chair then but vou
were in the House, and I warned the
House then, Bs also its sponsors, that
not in three years or thirty years
could they persuade the peasants of
this country to part with their land
for co-operative or collective farming.
that the peasant would resist it be-
cause he loves his land. There is no
instance in history where the peasant
has handed over his land to Commu-
nist or Socialist co-operative or col-
lective farms. Therefore, how do we
know that this amendment is  not
being passed so that those who failed
to organise co-operatives of land
voluntarily will go to the poor far-
mer and say “Will you please sign
this piece of paper saving that you
will join the co-operative farm?” and
when the poor peasant will say “No”,
as I am happy to say he has said
“No” for the last four vears, they
will say: “Well you are driving us to
dispossess you of your farm; vyou
will have to get out”. And when the
poor peasant, who does not even
know that the Seventeenth Amend-
ment exists. which unfortunately is
-the case today in many parts of our
~ country, says “No, no, I will go to the
court and get compensation”, #he
- officer will say “I am very sorry, but
your Parliament has passed a law
which says you may not go to a court
of law any more; you will have to
take one rupee in the place of one
hundred rupees or one thousand
rupees that we have awarded as your
comopensation”. Faced with that, what
would you do or T do. Sir. if you or
T were the peasant? Would we not
take the piece of paper and sign “T
herebv woluntarilv join the co-opera-
tive farm”? Would T he wrong then
in savine that. contrars to the instinets

Srld
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and intentions of many of my hon.
friends here who are dragooned to
vote for the measure, this is a mea-
sure that only a Communist dictator-
ship would enact and no decent demo-
crat will ever touch?

And why should any one want to
collectivise land in India today? Do
we not know the miserable failure of
co-operative and collective farming in
the countries that have tried it? Is
not the Soviet Union today in  the
world market begging for grain? They
are buying with solid gold ten million
tons of grain and flour to feed their
starving people. The Communist re-
gime in China is in the market to
buy grains from Australia and Canada
because it has created famine in its
country by taking the land away from
the peasant, Why should any govern-
ment in its senses want to take away
the land from the peasant proprietor,
the most productive kind of cultivator
of the land, and give it over to the
State farm where the yield drops?

Shri J. B. Kripalani: To whom is he
talking? The Minister is not listen-
ing.

Shri M. R. Masani; My hon. friend
says that the person who should be
listening i¢ not listening. Frankly, I
doubt if I can make an appeal to the
caretaker government any more. But
I would certainly appeal to the con-
science of the members of this House
not to be mere voting machines. Are
they really for this measure? I know
they are not. But they have allowed
themselves to be dragooned into vot-
ing, contrary to their own instincts
shown by the very slow moving feet
with which they wvoted last time.
Lenin used to say that the Russian
soldiers voted with their feet when
they ran away from the German army.
I would only ask whether the Con-
gress Party members, who voted with
their slow moving feet last time, are
going to allow themselves to be
coerced like the unfortunate farmer
of the future.

Therefore, what this countrv neads
is not expropriation. What this coun-
try needs is not collective or or-
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operative farming. What this country
needs is the supply of good seeds,
water and fertilizer to the peasant so
that he can produce more from his
land. ‘What we want is sympathy and
security for the farmer, not a Damo-
cles’ sword hanging over his head. I
can think of nothing more unpatriotic
and unserviceable for this country
than this wretched Amendment.

1 is not surprising thai the Com-
munist Party in this House is rooting
to votz for this Amendment and
support it. It is a Communist mea-
sure and the Communist Party of
indiyx is perfectly right and logical
in voting for it, for pushing the Con-
grezss Party also into voting for it
But what have my hon, friends ov
there, who represent the peasants ?f
India, members of th: Congress Party
to say to this? I appeal to them and
ask them—and I see among them
Ministers and former Ministers who
have been very good champions of
the farmer—what are they doing?
What has happ2ned to their voices?
Do they not represent the peasants
any more? Have I not the right to
‘ask therm: is this the war vou serve
vour peasants by opening the door
for a future Communist dictatorship
to liguidate the peasants under  the
garb of co-operative farming? There-
“fore, despite the cynicism and sceptic-
ism of my respected and wvenerable
friend over there, 1 feel this appeal
has to be made and some day. if not
today. I hope this appeal will echo
in their hearts and in their minds.

Why do we say that this amend-
ment is an unworthv one that should
be rejected, quit~ apart from the
‘merits of it? T will give five reasons
why this amendment is unworthy of
our acceptance. The first is this. Does
this Lok Sabha feel that it is compe-
tent to pas== this amendment? Does
it really fezl that it has any warrant
to take away the land of our pea-
santz? Has it got the mandate for
this? Let me remind the Law Minis-
ter that it was before the last General
TElections of 1862 that the provocation
‘for this amendment arose, because
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it was before the 1962 elections that
the court struck down the first of
tnese  immoral and  illegal laws.
Why was it not made an item in the
Congress election manifesto ¢f 19627
Why did the Congress Party not have
the guts to put into their election
manifesto the clause. . . .
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Shri A. K. Sen:
mads a manifesto.

Shri Ranga: Land reform does not
mean this. Open your dictionary,

Land reform was

Shri M. R. Masani: I might repeat
my question. The first of these im-
moral ceiiing laws which expropriat-
ed the peasant was passed and chal-
lengsd in the Supreme Court before
the 1962 election. This can be wveri-
fied. Why did not the Congress Party
then say in order to overrule these
reactionary judges, “We, the great pro-
gressives of India, will now bring a
law by which the farm of the smal-
lest farmer can be taken away from
him without compensation at market
rates”? Why did thev  evade that
challenge? Why did they hide their
evii motives and intentions from the
electorate? Why did they get the
support of the electorate and then
come here and within a few months—
let me remind this House; they were
elected in February-March and in May
they introduced this amendment—-
within two months of the General
Elections this law, whith was not
contemplated in the manifesto  was
presented to us? If I may sav so, it
was a dodge and a trick unworthy of
a democratic government. S35, they
have got no mandate today to proceed
with this law.

Then, look at the provisions of the
Constitution. The law savs that a
change in the Constitution is to  be
passed by the majority of the total
membership of the House and by a
majority of no less than two-thi-ds
of the Members present and voting.
What is the intention of this provision
in our Constitution? Iz it for a snap
majority to carrv something? Is it for
a bare majoritv to oppress a mnoritv?
Would vou think that a 55 per cent
majority can oppress a 45 per cent
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minority by amending the Constitu-
tion? The intention is very clear.
The intention is that there should be
a censensus. There should be some-
thing like two-thirds of the electorate
backing a measure before it could
be passed into law. Is there such a
majority? The 70 per cent of the
Members of the House who occupy
the Government benches do not re-
present even a bare majority of our
electarate. The whole lot of them
represent only 44.72 per cent of the
electorate that went to the polls in
1962. Are they making a conscion-
able or unconscionable wuse of this
fake, bogus majority—of the accident
of an imperfect electoral system?

Did the framers of our Constitu-
tion—I was one of them—have it in
their mind that a minority of the
electorate could amend the Constitu-
tion to the detriment of the majority
because 52 per cent of the Indian
people own some land—and 52 per
cent of the Indian people are being hit
and victimised by this amendment?
Was this the intention of the Consti-
tution that a party that polled less
than 45 per cent of the votes should
use its inflated majority here to
pretend that they are two-thirds of
the electorate?

Shri Nambiar (Ti:-uc-hirapali:):
1f an amendment is to be made,
what is the way out?

Shri M. R, Masamni: They way out
is to go to the country. That is the
democratic way that I commend to
my hon. friend.

Therefore I do not think that this
Lok Sabha is morally competent to
pass this law. It has neither the
mandate nor the required majority
of the people behind it. There is
no consensus that article 368 of the
Constitution requires. They may
today misuse their artificial majority,
but they will have to pay for it later
when they go to the electorate
because, on behalf of my Party 1
make this statement that we shall
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make the repeal of this amendment
one of the issues in our manifesto in
1967 and force them to face the issue
that they have so successfully dodged
in 1962, Therefore while technically
the House would be entitled and you,
Sir, would be helpless to stop this
violation of the spirit of our Consti-
tution, we do not concede that this
House has a moral right to pass this
legislation. We shall then remember
what Gandhiji used to say—that the
only thing to do with an unjust and
lawless law was to break it. If, as I
expect, the peasants of India will re-
sist the implementation of this legis-
lation, we shall stand with the pea-
sants of India because we do not ac-
cept the verdict of this Parliament.
This is my first reason for saying that
this is not a good law to pass.

My second reason is that this am-
endment shows disrespect for the Judi-
ciary. This amendment is an attempt
to undo the justice that the courts of
law have given. When the highest
tribunal in our land has declared that
it is immoral and unconstitutional,
now we are trying to change the rules
of the game. We have lost the game;
so we go and cheat. We change the
rules so that what was unlawful and
unconstitutional now becomes consti-
tutional. That has, unfortunately,
been the practice of this Government.
I am hoping that the successor gov-
ernment will be a little more consci-
onable on this point, But this Gov-
ernment has certainly shown consis-
tent disrespect for the courts. That
is the tradition that they have been
following.

My last and most strong ground for
saying that this is a measure the Par-
liament should not accept is that it
represents a cold blooded breach of
faith with this Parliament and the
country. JIn 1951 when the First Am-
endment to the Constitution was be-
ing introduced and debated, my hon.
friend’s predecessor as Law Minister,
Dr. Ambedkar, one of the framers of
the Constitution, answered the debate.
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He said on 1st June, 1951 something
that I want to recall to my hon. friend
opposite, to you and, through you, to
the President of this country, our
highest safeguard, I woulg like the
Law Minister to listen to these words
of his predecessor,

Shri A. K. Sen: I have got them.

Shri M, R, Masani: I am sorry then
that, in spite of having them, he was
chosen to get up this morning and do
what he is doing.

This is what Dr. Ambedkar said:—

“ ..I woulg like to say this,
that there is no intention on the
part of Government”

the same Government—

“that the provisions contained
in article 31A are to be employed
for the purpose of dispossessing
ryotwari tenants.”

He went on to say:—

‘! my friend, Ch. Ranbir
Singh,”

I think, he was a Member of the ruling
party who hag the gumption and the
guts to stand up and oppose this.

“If my friend, Ch. Ranbir
Singh, would refer to the proviso
attached to article 31A which re-
quires that every such Bill shall
be reserved for the consideration
of the President, I think he will
see that there is a certain amount
of safeguard in it”.

What is that safeguard?

“I believe that whenever any
such measure comes before the
President for consideration”,

saig Dr. Ambedkar,

“The undertaking given in this
House would be binding upon the
President in giving his sanction so
far as any such measure is con-
cerned. Therefore, 1 submit
there is no ground for any fear of
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any such thing happening and, I
believe that there is also no jus-
tification for any kind of propa-
ganda that may be carried on by
interested parties that this Bill
proposes to give power to Govern-
ment to expropriate everybody in-
cluding the ryotwari tenants.”

That sad day that Dr. Ambedkar
thought would not come has arrived.
He could not imagine that the Gov-
ernment of which he was a member
wag going to sink so low, He could
not imagine that a pledge given in all
solemnity in this House invoking the
President’s intervention was to be so
cynically set aside by his successor.

If necessary, we shall appeal to the
President to carry out the function
that Dr. Ambedkar assigned to him.
We shall appeal to him to desist from
giving his assent to this measure be-
cause he has been made the arbiter of
that promise. That assurance
has been consigned to him for
respect and 1 would Ilike to
hope that the President would
not fail in his duty by turning his
back on the function that has been
allotted to him by the Law Minister
who himself introduced that Bill.

The final and most conclusive ans-
wer to this measure is that this is a
breach of faith with Parliament and
the people. The least the President
could do in these circumstances should
be to withhold his assent and get my
hon. friends opposite to put it in their
next election manifesto and go to the
country and get the mandate of the
country. Then, at least, that pledge
could be gbsolved because the people
would like to change their mind; but
a government in a democracy have
no right to break their -promises. It
is pot only this law. Tf you want to
set up traditions for this young demo-
cracy of ours, it is a very poor way
of setting precedents that they may
break an assurance today and others
may break tomorrow. When a gov-
ernment gives a solemn pledge in
this House, let at least that govern-
ment respect it; they may not bind
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their successors, but they can certain-
ly bind themselves. Therefore I dep-
lore the fact that this House is being
asked today to stultify itself, to vio-
late the solemn assurance given to it
by the Minister of the day, and that
his successor*should be allowed to get
away with it.

13 hrs.

The Party to which I belong was
founded in 1959 for the specific pur-
pose of protecting the peasant and his
land. It was the Nagpur Resolution,
with its evil intent of collective farm-
ing on Communist lines in this coun-
try which created and gave birth to
my Party. For the last four years we
have encouraged the peasant to resist
joint cooperative farming and we have
succeeded. It has been a dismal fail-
ure, The peasant has just refused to
touch it. I believe the peasant will
centinue to refuse to touch it contrary
to Communist thesis. The Communists
regard the peasant as a class enemy.
They regard the peasant as an ob-
struction to the totalitarianp dictator-
ship that they wish to establish. And
they are right. (Interruption). They
consider him a class enemy. There is
a book written by David Mitrany
named: “Marx Versus the peasant.”
Marx was right. You cannot have a
party dictatorship, a totalitarian dic-
tatorship, if the peasant survives. So
long as a man can say: “This landis
mine,” society is free. There is the
possibility of opposition; there is the
possibility of difference of opinion.
The day the peasant class is uprooted
and herdeq intoc cooperative and col-
lective farms, this Constitution may
remain but there will be no life in it
We shall be heading straight for a
communist totalitarian dictatorship.

Contrary to the thesis, we hold that
the small landed farmer is the back-
bone of a free society. There is noth-
ing to preserve if you have landless
labourers on a cooperative or a col-
lective farm. The peasant loves his
land. He has not been found to give
it up without a fight. If this House in
its collective wisdom decides to pass
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this Bill and the President cannot save
the country by refusing to give nis
assent to it, then only the peasant
will be able to save himself and the
country, I think he will do so. I do
not think the peasant is going to be
coerced to give assent to this amend-
ment of the Constitution by parting
with his land.

I want to warn the Government
benches opposite that if any attempt
is made to implement this Bill, if they
try to implement it, they will come up
against the resistance of the peasant.
They will drag the country to chaos
and famine. But they will not be
allowed to get away with it. They
may change the law but they are not
going to change what goes on in the
hearts of the people. What is in the
heart of the people is the love for this
little piece of land that they have in-
herited from their forefathers and
they want to keep for their children.
Therefore, 1 can only caution this
Government: Keep your hands off
the land of the peasant; do not try to
implement this Amendment of the
Constitution, And if you do, I can
only say that we of this Party will
stand by the peasant in resisting this
immoral law.

Shri A. K. Gopalan (Kesergod):
Mr. Speaker, Sir, while supporting this
measure, we support it with certain
reservations. We also protest against
what has been done by the Joint
Committee which had been discussing
this Bill. It is said that this is a con-
tradictory measure. Certainly, it is
a contradictory measure because as
long as there are contradictions in
society, as long as there are contra-
dictions, 1ke, the landlord, the small
peasant and the agricultural labour,
as long as there are these contradic-
tions, certainly the measure also will
be a contradictory measure.

The question now is: Do you sup-
port progress or reaction? Do you sup-
port socialism or do you oppose it?
So, those who support progress will
certainly have to support this measure
and those who do not support pro-
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gress and those who do not want pro-
gress ang those who do not support
socialism will certainly have to oppose
this measure. First of all, I want to
say that the Marxism that I 4ave
learnt is not the same that has been
explained here by my friend Mr.
Masani. He had been my leader in
the Congress Socialist Party and the
Marxism that he has learnt was such
that he had to go to the Swatantra
Party and the Marxism that I have
learnt has driven me to the Commu-
nist Party. That is the difference
between his Marxism and my Marx-
ism.

Shri M. R. Masani: Poor you.

Shri A. K, Gopalan I am a Mem-
ber of this House .

Mr. Speaker: Are they iwo schools
or only interpretations? N

Shri A, K. Gopalan: No; it is in-
terpretation of Marxism. As far as
the interpretation is concerned, his
Marxism leads to the support of the
Swatantra Party. So, the contradic-
tion is between the vested interest and
the toiling masses in this country.
This land reforms legislation is neces=-
sitateq because there is this contra-
diction, Just now he said that the
peasant is a class enemy. It may be
according to him but according to us
the peasant is not a class enemy. It is
the landlord, the zamindar and those
who hold thousands and thousands of
acres of land that are the class enemy
of the poor peasant and the agricul-
tural labourer. A man who holds
enough land, whether it is 5 acres or
10 acres which is enough for his live-
lihood, is not considered by us as a
class enemy. The question is: Does
this legislation with whatever Acts
that have been put in the Ninth Sche.
dule help it? As far as these Acts
which are put in the Ninth Schedule
are concerned, we do not say that all
those Acts are such that they give
some relief to the peasants or agri-
cultural labourers. We do not say so-
We say, there are so many loopholes
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in all these measures. It was because
the Kerala Agrarian Relations Act had
been passed and it was because the
Supreme Court intervened and invali-
dated that Act that this Seventieenth
Amendment to the Constitution was
brought forward. Now, instead of
putting the Kerala Agrariap Rela-
tions Act there, it was the Kerala
Lang Reforms Act that had been
placed there. So, what I want to say
is that as far as this legislation is
concerned, we support it because
whatever Acts are placed there in the
Ninth Schedule, those Acts passed by
the State Governments, will certainly
not be questioned. Whatever little
relief is there to peasants and others,
they will be able to get that relief.
So, that is one reason why we sup-
port this measure.

While supporting it, I want only to
point out what are the reservations
and why I oppose certain things, You
know, Sir, that the Kerala Agrarian
Relations Act was passed by the Com-
munist Government. It had been sent
to the President. The President exa-
mined it for abcut 2 years. The
Planning Commission also examined
it and it was after that that the Kerala
Agrarian Relations Act had been sent
back to the State and it had also been
implemented. While the Kerala Ag-
rarian Relations Act was being imple-
mented, the landlords went to the
court and it was said that some of the
provisions of the Kerala Agrarian Re-
lations Act did not come within the
purview of article 31A of the Con-
stitution and that was the reason why
these changes were necessitated. But
what about the Kerala Agrarian Re-
lations Act? Is it there in the Bill
today as it is today? It is not there.
Why was it that the Kerala Agrarian
Relations Act was taken away and a
new Bill, the Kerala Land Reforms
Act, had been introduced there? Why
did the Central Government znd the
Planning Commission allow it? Isav,
it is an insult to the Parliament that
the Joint Committee were discussing
a Bill which hag been approved by
the Government and the FPlanning
Commission and the President. The
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court had invalidated it. Even before
the Joint Committee had finished its
consideration, the Kerala Government
which was opposed to the Kerala Ag-
rarian Relations Act passed a new
Bill. That is where I differ. My
friend Mr. Masani said that lang re-
form does not mean this. I say, land
reform does not mean this because the
provisions of the Kerala Agrarian Re-
lations Act that had been passed which
gave a reduction of rent, made the
ceiling in such a way that there will
be some land available after the ceil-
ing and gave a reasonable compensa-
tion—all these provisions were there
which gave relief to the small pea-
sants as well ag kudiyiruppukars, the
homesteads for the landless labeur-
ers—were taken away. Insteag °f the
Kerala Agrarian Relations Act, the
Eerala Land Reforms Act was placed.
That is what we objected to and we
very strongly protested against it. If
the State Governments say that the
Kerala Apgrarian Relations Act is de-
fective and there are loopholes In
that, then certainly the Kerala Gov-
ernment has got the right to remove
the loopholes and remove the defects
and make it perfect. But they want-
ed to change it because there was
pressure from the landlords, and the
Central Government as well as the
Planning Commission yielded to the
pressure of the landlords and the
Kerala Government passed a new
legislation hurriedly and got the gas-
sent of the President, And that legis-
lation has been put into this Ninth
Schedule instead of the Kerala Agra-
rian Relations Act.

1 want to know what are the car-
dina] features of land reform? What
are the tests to prove that the land
reform is really a land reform?

Does it produce substantial reduc-
tion of rents from their current levels
so as to farcilitate more rapid improve-
ment in the economic conditions of
tenants? Does it transform tenants
into owners of the land they till while
putting an end to the wvestiges of
landlord-tenant relations? Does it
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invest the tenants with absolute secu-
rity of tenure and inhibit resumption
of holdings? Is there effective ceil-
ing enforced in regard to agricultural
holdings and is there a capabie machi-
nery by which the ceiling can be im-
posed and implemented and by which
the surplus land will be utilized for
the purpose of resettling ejected ten-
ants and landless labourers? Are
there sufficient safeguards of prevent-
ing large landholders evading the
law by selling the land in the guise
of gifts, transfers and partitions as
had been done in many places? Is
there any loophole by which they can
do it? As far as homesteads are con-
cerned, certain people may live there.
Is there any protection for them, or
will they be evicted?

These are the tests of a real land-
reform legislation which is in the in-
terests of the peasantry as well as
those who have no land.

As far zs the ceiling is concerned
you will see jn the Kerala Land Re-
forms Act that pepper and areca gar-
dens extending over thousands of
acres have been excluded, from the
purview of the ceiling that had been
put in there, The agricultural com-
panies which were included in the
earlier law are kept out of the ceiling
provisions in the new Land Reforms
Act. Then there is also 3 general
power kept by Government—power to
exempt any land from the ceiling
provisions on account of any special
use to which it may be put or for
converting it into plantations or for
expansion of existing plantations. So,
these lands also do not come under the
ceiling provisions What is the use
of putting such a provision of ceiling
in the Bill? That only means that
there will be no land under ceiling
if all these provisions are there.

As far as reduction of rent is con-
cerned, there is a substantial differ-
ence between the two Acts. Under
the Kerala Land Reforms Act there
has even been an inerease in the rent.
As far as Malabar is concerned, the
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Malabar Tenancy Act gives the ten-
ants certain rights, For instance,
that Act provided that by means of
irrigation and hard labour if there is
an increase in the production, it should
not be included in arriving at fair
rent. By increase in production, it
does not meapn that the fair rent is
also increased. This advantage which
the Malabar Tenancy Act gives to the
tenants i now taken away.

1 do not want to take more time
of the House. In brief, whether it is
the question of reduction of rent, or
ceiling, or the tenant's chances of
becoming the owner of the land—the
Kerala Land Reforms Act takes away
the rights of tenants. All these rights
were provided for in the Kerala Ag-
rarian Relations Act. I should say
that this is a betrayal of peasants in
Kerala, especially those in Malabar.
Why did the Central Government and
the Planning Commission give this
advice to the State Government? This
only shows, rather exposes, the lack
of sincerity of the Government in
implementing the land-reform legis-
lation in the interests of the peasan-
try and in the interests of those sec-
tions of the peasants who have no
land and who have only small lands
ang who want to cultivate and im-
prove the production. The Land Re-
forms Act is not in the interests of
peasants, but in the interests of the
big land-lords in this country, be-
cause it takes away all the rights
given to the tenmants by the Kerala
Agrarian Relations Act in respect of
ceiling, reduction of rent and reason-
able compensation. This is not the
land reform explained in the First and
Second Five Year Plans. Instead of
giving more and more relief to the
tenants, a Government which says
that they are marching towards so-
cialism is taking away even the small
rights that had been given to the
peasants by a legislation that had been
enacted not only by the Communist
Government, but also by the Coalition
Party Government. They passed it,
the President looked into it carefully
and it was also approved by the Plan-
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ning Commission. Many persons have
gone to the Court for reduction of
rent and there are so many thousands
of petitions. They have spent lakhs
of rupees, This Land Reforms Act
not only takes away the rights con-
ferred by the Kerala Agrarian Rela-
tions Act, but also those rights con-
ferred by the Malabar Tenancy Act,
by the British Government. While
strongly protesting for not including
the Kerala Agrarian Relations Act in
the Ninth Schedule, we support this
Bill because whatever little benefit
given to the tenants is welcome to us
and here at least the landlords cannot
go to the court.

One cnicace more. As far as we
are concerned we also oppuss the
deletion of the various other Acts of
the States which were jncluded in the
amefiding Bill referred to the Joint
Commitiee. It is said that they are
nst there because till now no High
Court or Supreme Court has question-
ed them. But what about the future?
Suppose some landlords take them to
court. There is no reason why all
those Acts gshould not have been here
because that will safeguard the inter-
ests of the prasants, Subject to these
reservations, we support the Bill as
amended by the Joint Commitiee.

Mr. Speaker: In view of what hap-
pened last time, if the House agrees,
we might fix some time for the dis-
cussion so that there might not be
any difficulty. Government have
agreed to three hours. Shri Ranga,
Leader of the Swatantra Group, ask-
ed me whether I could extend it to
five hours. If I extend it by one hour,
that makes it four. In that case, we
have to divide the time for general
discussion, clause-by-clause discussion
and for third reading also if it is pos-
sible,

Shri Ranga: I was not thinking of
all these. Division alone will take
half an hour . . .

Mr. Speaker: The
got from the Whip was that Shri
Masani was the only speaker. Now
I have got another name and I am
going to accommodate him also.

information I
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Shri Ranga: We are not the only
‘people who want to speak. There are
others also. For instance, the Jan
Sangh people are also opposed and
they also want to speak.

Mr. Speaker: I am giving them
also time. I am not stifling discus-
sion. I would give them also time.

Shri Ranga: Can you not extend
it further?

Mr. Speaker: Even if we have 4
hours, then too, we have to divide
the time as between the general dis-
cussion and the clause-by-clause con-
sideration. I think we may have 3
hours for the general discussion and
13 hours for the clauses. I think
that that would suffice,

Shri Ranga: 1 suppose there will
be time for the third reading also.

Mr. Speaker: So, I shall be calling
the hon. Minister at 3-15 pm. Or
shall I call him at 3:30 p.m.?

Shri Nambiar: The actual division
will be at 4 pm.?

Mr. Speaker: The division would
take place at 4 p.m.

Shri Nambiar: The time for the
division may be announced now so
that we might not repeat the trouble
that was there the other day. Let
the division tak2 place at 4 p.m.

Shri Ranga: My hon. friend has
constituted himself as the chief whip
of the Government.

Shri Namblar: No, We are interest-
ed in this Bill,

Shri P. G. Sen (Purnea): Let the
division be held at 3.45 p.m.

Mr, Speaker: All right. If the
division is to take place at 3.45 p.m.,
T shall call the hon. Minister at 3.30
pm.

Shri Ranga: I hope there would be
sufficient time for the third reading.
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Mr. Speaker: I shall give the hon.
Member time during the third read-
ing.

Dr. B. N. Bingh (Hazaribagh): Shri
Ranga would like to speak only during
the third reading. So, will there be
any time for me to speak now?

Shri N. C. Chatterjee (Burdwan):
I have been a persistent critic of the
First Amendment and the Fourth
Amendment to the Constitution which
were introduced in this House. But
1 have given a good deal of thought
to this measure and I think that 3 good
deal of the opposition is based on a
misconception,

I am absolutely sure that when the
Supreme Court has struck down a
measure as being a fraud on the
Constitution and when it has declared
that a particular enactment is bevond
legislative competence, it cannot be
validated by a simple incorporation of
it in the Ninth Schedule. Incorpor-
ation in the Ninth Schedule would
mean that it cannot be attacked on
the ground of viclation of fundamen-
tal rights. But if there is inherent
lack of legislative competence, then it
is perfectly clear that no amount of
incorporation in the Schedule to the
Constitution will wvalidate an enact-
ment which is void.

Dr. L M. Singhvi (Jodhpur): That
is what is sought to be done.

Shri N. C. Chatterjee: As a matter
of fact, I had the privilege to point
out pefore the Joint Committee itself,
in another capacity, that it could nbt
be done.

As you know, Sir leeislative com-
petence is one thing. When a parti-
cular Bill ijg within a particular legis-
lative domnain, that is, it operates on
a legislative field, then it is a walid
Bill, but that Bill may be struck down
owing to our peculiar provision in the
Constitution in article 13 that js. if
it ig repugnant to anv of the funda-
mental rights. As regards findamen-
tal rights, we have consciously made
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a departure from the other Consti-
tutions. We have laig down that any
legislation which is enacted repug-
nant to or in abridgment of the funda-
mental rights may be struck down as
void. Therefore, incorporation in the
Ninth Schedule will mean this that
a challenge for .invalidity on the
ground of being repugnant to funda-
mental rights is no longer open, but
that cannot validate a void Bill. It
cannot cure the initial defect.

Take, for instar.ce, the Gujarat
Talukdargs Act. What dig the Sup-
reme Court say? The Supreme Court
said that it was a fraud on the Con-
stitution. Why? They said so because
under that Act, under the garb of
agrarian reform, Government were
really confiscating private property;
it constituted under the law a debtor
into a creditor. Suppose X has to
pay Rs. 5,000 to the tenant or to Y.
The Supreme Court says that when
legislation has made X a creditor to
Y for Rs. 5,000, you cannot take away
that Rs. 5,000 or forfeit that under
the garb of agrarian reform, and
therefore, they have declared it void.
I would submit that that kind of
legislation cannot be (validated, be-
cause that would be again another
fraud which would be practised on
the Constitution.

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
That is not being validated,

Dr, L. M, Singhvi: There is
lation of that class which is
validated.

Shri Bibudhendra Misra: The par-
ticular legislation to which Shri N. C.
Chatterjee has referred is not being
validated. The Joint Committee con-
sidered it and have taken that out;
it is not there in the Schedule now.

Shri N, C. Chatterjee: I am glad
that the Deputy Minister ig pointing
that out. But there are bther pieces
of legislation of a similar nature . ..

Shri Ranga: As, for instance, the
Madras land ceilings Act.

legis-
being
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and
they should also be subjected to the
same criticism ag I have brought for-
ward.

When we fought for political free-
dom, we also said that political free-
dom would be useless unless we got
also economic freedom. You know,
Sir, that the role of property has
changed from time to time. In the
ancient days, the village community
really was the owner of the property.
In Hindu jurisprudence properiy was
more Or less a co-operative effort;
the Hindu coparcenary was the
owner, and individual ownersnip was
relegated to the background. When
the feudal age came, the feudal power
had this property and they had most
of the land. When the new econo-
mic system has followed, we find that
in the interests of the common man,
it has got to be regulated; property
cannot only have one individua] as-
pect, but it must be subjected to social
control,

Following bther Constitutions, we
have also subjected property includ-
ing land to three things, taxation,
eminent domain and also other things.
Naturally, it has got to be regulated in
social interest.

Here, 1 may point out that there
is a certain amount 'of misconception
about the Kerala legislation. @ What
the Supreme Court pointed out was
this. As you know, the old defini-
tion of the term ‘estate’ was that the
term ‘estate’ would mean that which
wag contained in the relevant agra-
rian law. The old Madrag agrarian
law did not cover any ryotwari lands.
After the reorganisation of States,
some portion of Madras went over 0
Kerala, When that portion ¢f Mad-
rag came over to Kerala, the ceiling
legislation became ineffective there,
because the old Kerala conception
could not be operated in the area that
had come over from Madras. The
Supreme Court pointed out that as the
definition stood, it could not be cpe-
rative and therefore, they struck it
down. I do not think that there 1s
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anything improper on the part of the
Government in regularising that posi-
tion. The Supreme Court never said
that it was a fraud on the Constitu-
tion. The Supreme Court only point-
ed out that the Kerala legislation was
ineffective because of the definition as
it stood then.

What the present Bill seeks to do is
to enlarge the definition of the term
‘estate’ to include any land held under
ryotwari settlement.

It I were convinced that what Shri
M. R. Masani has said is correct that
there is an insidious attempt for the
purpose of confiscating ryotwari land,
for the purpose of generally expro-
priating the ryots of their ryotwari
property, then I would have suppor-
ted him. I do not think that there
is any such mischievoug or insidious
attempt. I think that Government
are justified in making this amend-
ment in order to deal with the point
which has been made by the Supreme
Court. The Supreme Court saig that
as the legislation stood, there “ras a
ceiling, but that could not be opera-
tive in a particular area, because the
concept of ‘estate’ was different.
Therefore, they said that unless that
concept was modified, or unless that
definition ©of ‘estate’ was modified, it
could not be operative, It is only fair
that that point should be met by =&
suitable amendment,

13.28 hrs,

[Mr. Drpury-SPEAKER in the Chair]

I may also peint out that the new
amendment which has been made or
proposed to clause (1) of article 31A
is also very effective. I think, you,
Sir, presided over the Joint Com-
mittee, and in your report you have
saig that the following provision has
been made in the Bill, namely:

“Provided further that where
any law makes any provision for
the acquisition by the State of
any estate and where any land
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comprised therein is held by a
person under his personal culti-
vation, it shall not be lawful for
the State to acquire any portion
of such land as is within the
ceiling limit applicable to him
under any law for the time being
in force or any building or
structure standing thereon or
appurtenant thereto unless the
law relating to the acquisition of
such land, building or structure,
provides for payment of compen-
sation at a rate which shall not
be less than the market value
thereof.”.

This introduces a very salutary safe-
guard. I congratulate the Select
Committee on having introduced it,
and that makes the Bill much less
offensive than what it was otherwise.
I am therefore submitting that with
this provision there should not be any
serious opposition to this Bill,

Shri Ramga: Question,

Shri N. C, Chatterjee:...or any
fundamental opposition to thi- Bill,
but I would certainly support Dr.
Singhvi's amendment, because there
is still a loophole in the proviso as the
Select Committee has drafted. Tt
says :

“ ... it shal] not be lawful for
the State to acquire any portion
of such land as is within the
ceiling limit applicable to him
under any law for the time being
in force . ...

Therefore, this is left somewhat
vague, somewhat indefinite, somewhat
elastic. Therefore, I am submitting
that it would be much better if the
hon, Minister accepts Dr. Singhvi's
amendment and makes it clear that
that ceiling meang the ceiling which
is now prescribed, which is reu<on-
able, which is objectively known.
That amendment should be accepted
so as to make it more conformable to
reason and justice.
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Shri U, M, Trivedi: The Bill before
the House is the same as that which
had emerged from the Select Com-
mittee as the Seventeenth Amend-
ment Bill

It is high time that we considered
the trend in the wvarious countries
about these so-called lang reforms.
What was truetabout land reforms 25
years ago, with the ideag that nassed
through the communist countries, is
not true today. Some of +»~ nbserva-
tions and some of the fundamentals
which  were laid down by the
communist parties in those days have
not come true, and they are also
taking stock of the situation as to
whether or not they should agree to
this method of dividing the land fur-
ther and further and having collective
farming. It is in the terms of these
views that were propoundeq in the
beginning of this century that things
started taking shape, and we also fell
a victim to it. A zeal was energi-
sed that we should have these land
reforms. The shape the land reforms
took was that the intermediary must
go. Probably none of us felt any
qualms of conscience about the inter-
mediaries going, and I do not think
the intermediaries themselves also
felt that they had any case to fight so
far as their abolition was concerned.
Tt was smooth sailing so far as zamin-
dari and jagirdari abolition was con-
cerned. Here and there there have
been some technical ‘bjections, but
ultimately these things dig go out.

But when the first amendment came
in 1951 when article 31A was being
introduced, very few thought that the
ultimate idea behind this backdoor
policy was to do away even with the
ryotwari system. Except for some
few holders who may be described as
very big holders, and who might take
advantage of the position of law as
it exists, the ryotwari system ordi-
narilv means peasant proprietorship.
If it is peasant proprietorship. I see
absolutely no reason why interference
with that svstem is brought about.

It ig true—it hag come to my
notice also, my party has brought it
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to my notice—that in some parts of
Andhra Pradesh and Madras there
are some persons who are more or
less like zamindars, although they are
classified as ryots, but law is never
meant and made for the few. Evils
do exist in all parts of the world, but
law is not meant just to remedy those
small evils existing in every corner.
The evil has to be done away with
where it showg something of an at-
rocious nature against the whole coun-
try or whole society.

We generally wiped out the zamin-
dari, jagirdari and inamdari systems
and all these systems where the in-
termediaries were very big and who
were only exploiting the people. We
have done away with them. How-
ever, when this Bill came for dis-
cussion, you very well remember that
we agreed, we felt, that we should
not do anything whereby even what-
ever ceiling has been fixed wil] be
done away with, and that is why this
proviso wag introduced. But 1 find,
and I do feel that when we are
making this law, we are taking stock
only of the present, we are not look-
ing to the future at all. I warn the
Government, and I warn my hon.
friends also who are very enthusias-
tic about this matter, that not having
provided for the complete destruction
of Hindu society, thiz law will do no
good.

I know that there {5 a move in the
Congress Party, anq for the last 17
years great harm has been done to
the Hindu community as such. Its
destruction is the only object in view
of the Congress Party, and in trying
to do that, it has adopted various mea-
sures. You must have this picture
clearly that the coparcenary would be
done away with under all circumstan-
ces, that the rule of primo geniture
alone will obtain in our country, that
the eldest son will be the only son
who will inherit his father’s proper-
ty, the ceiling of five or 30 acres of
land, whatever has been fixed. If a
man has five sons, and the celling is
only 30 acres, how each of them will
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get a fair share passes my compre-
hension. Today it may look good,
but it will not look good-ten years
hence, it will not look goodq or rea-
sonable uiter 15 years, uniess you
make sure that the Hindu way of life
is wrong.

was the best social
ever have

Coparcenary
arrangement that coulq
been evolved in this world. The
socialistic pattern of Hindu society
was never studied, and has never been
properly appreciateq so far. Our cry
has been in the wilderness, and those
who have now been trained during
the last 15 or 20 years and received
their education reading Marx and such
other things, have lost sight of the
fundamentals of socialism, and they
come round only to this purposeless
following of Marxism, which had ab-
solutely no conception of Hindu
society or how Hindu socialism work-
ed, and come to-a conclusion gbout
destruction of the whole society by
way of destroying private property.

What is the object in view. Every
‘one, even Government offices today,
have started talking with one voice,
that the land belongs 40 Govern-
ment. I say that was never the ccn-
ception in India. Loand never be-
longed to the Government. It be-
longed to the peasanis, and it should
be the conception that should be
before this Government also, that
whatever be their view, land must
belong to the peasant, must be his
property, and should be respected,
kept sacrosanct so far ag possession is
concerned. And it is then only that
incentive can be granted, and 'on that
incentive the peasant can work and
work to the advantage of the coun-
try. Once that incentive is taken
away ang you make him a serf, a
slave, this slave will never make the
country prosperous. If that is the
object in view, I raise a finger of
warning: please do cry a halt. Let
us consider what you are aiming at.
Is it land reform that you are aim-
ing at or expropriation, is it destruc-
tion of Hindu society or you want

JYAISTHA 11, 1886 (SAKA) ‘(Nineteenth Amend- 386

ment) Bill

land reforms for one and all? What
type of land reforms do you want?
Itern 49 in the gchedule refers to
Mysore Village Offices Abolition Act
of 1961, What has it to do with
land reforms? I do not know how
this crept into the picture. At the
Committee stage, we wanteg to strike
down any piece of colourable legis-
lation. Yet there was not enough
time; there could not have been suffi-
cient time to study all the 144 Acts
in that schedule. Bargaining here
and talking there and listening here,
it was not possible to study all the
144 Acts that were there. Much less
is it possible to study all the 64 Acts
which are in the Schedule.

Item No. 49 in the Schedule refers
to the Mysore Village Offices Aboli-
tion Act. I have studied a part of
it. The case is now before the Sup-
reme Court. It is true that our Cca-
stitution provides that a man shall
not be entitleq to an office by virtue
of his birth. I also agree with . I
am not standing in the way of such
a provision. But why do we want
to make a law that the Fundamental
Rights shall not apply to all these
12,000 persons who are accountants
today. You need not give their jobs
to their sons but why make a law
depriving 12,000 people of their posts
by putting such a law in the Sche-
dule. Tt passes my comprehension.
What type of land reform is this—
taking away the job of 12,000 per-
sons? Ig it land reforms 'of making
unemployment on a larger scale? The
hon. Law Minister is absent but I
hope his Deputy will look into this
and convey the sense of the House
that thig is not one of the laws
which should be embodieq in this
Bill. Why deprive a man of the
right to hold his job? Why dcprive
the present holder of a job? This
could not have been the object in
view: yet it has been shoved in.
The matter is before the Surreme
Court today ang it will be coming
up for hearing. Such a law is illrgal
and you cannot make this law. Simi-
larly, attention can be drawn to the
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Gujarat Surviving Alienations Aboli-
tion Act. What hag that to do with
land reform? It only shows that
the Government is miserly and wants
to take way by the left hand what
it has given by the right hand. Cash
grants have been provided by law
and cash is to be paid. Where is the
question of land reforms? In what
way does it stand against your agra-
rian reforms? Similarly, you may
decide not to pay pensions {o the
pensioners, Tomorrow we can come
out with a law that the Government
employees who were sanctioneq pen-
sion shall not get their pensions.
But wil] it be agrarian reform?

We had had enough of these things.
A time has come when we must take
stock of the situation. In 14 years,
we have 17 amendments, amendments
after amendments are being put in
the Comstitution. Those who studied
the Constitution in our younger days,
in 1950, when the Constitution was
made, find that it is not the same
Constitution which we have studied.
We do not know what partlicular
Acts or articles remain. The only
Fundamental Right that exists today
is for the Government under article
22 to put persons behind the bars.
That right exists for the Government.
No other right exists for the peocple.
Article 25 goes by the board by
various circumscribed methods. Arti-
cle 13 does not work;, people are
deprived of articles 14, 15 and 19
and they are left in the lurch. We talk
of Fundamental Rights which have
now become a mirage. Varioua types
of progress has been made 1n different
countries and various experiments
are being conducted whether such
type of legislation is to be brought
in. We know that the Communist
Party is wedded to one track; it :as
got a one-track mind. It wiil 1alk
only of land reforms. Land rcforms

mean for them depriving people of_
their jobs, of their money and of
their property. They are all g

vedantists and they will say: Yo_urs
js mine. It is a great vedanta philo-
sophy and let them have that philoso-
phy; philosophy is philosophy. We
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have to come to brasstacks and iive
in the world. We have already made
a provision in clause 2 by virtue of
which the property of a person which
iz within the ceiling will not be takea
away except by paying him just and
proper compensation according to the
market rate. To that extent i1t is an
improvement, There are those who
do not want even this little land-
holder to be granted this. However,
this is not sufficient. Government
must take stock of the sentiments of
the people at large. It should take
to backdoor methods to take away
the job of 12,000 accountants of Kar-
nataka and should not be harsh to
about 5,000 cash grant holders of
Gujarat,

Wt g9 w= wgaAw (¥E)
JuTsAE ®ERW, § ¥g AT AveE §
fFrRgwmimar T FMT E ar
gl F W F (90 ¢ 1 39 9wg grew
FREAITE AT QI | I F
Lt i icof )

Mr. Deputy-Speaker: Order,. order.

Dr, L, M. Singhvi: Mr, Deputy-
Speaker, we meet under the shadow
of a tragic national loss. The cala-
mity has benumbed us and left us
deeply in distress. If I may, how-
ever, be permitted to vbserve a silver
lining in this eloud of grief which has
stricken us, I must say that this ill-
fateg legislation has alsoc been a
source of consolation to us inasmuch
ag it has done a good turn in secur-
ing our presence at this juncture when
our beloved Pandit Jawaharlal Nehru
left us breaved and disconsolate, Be-
fore I comment on some of the prin-
ciples involved in thig piece of legis-
lation before us, I should like to ob-
serve that the Select Committee has
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certainly succeedeg in = perform-
ing a remarkable operation on
the Bill as originally introduced.

As originally introduced, the Bill
was a juristic anathema. To a cer-
tain extent, the Select Committee has
been able to shape it in consondnce
with the precepts of law that we have
enunciated in our political set-up.
At the same time, I should also
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like to pay a compliment to the Law
Minijster who  accepted certain
changes angd alterations at the stage
of the Select Committee,

But the root of the problem goes, in
my humble submission, to the pro-
cess and machinery for initiating
legislation in our country, If I may
say so, the brief with which the Gov-
ernment was sought to be armed by
the Planning Commission is a very
poor brief indeed. At no stage does it
show that there was a proper and
detailed consideration of the implica-
tions of this measure. The inference is
irresistible that the Parliament is being
made to comply with the behests of
the Planning Commission ang the
State Governments. This doeg not
carry conviction, particularly because
there has been no methodical survey
of our land resources and their utili-
sation in the country. This does not
carry conviction because neither the
Planning Commission nor the Gov-
ernment have been able successfully
to outline the problem that confronts
ug and to impress upon us the ade-

auacy of the solution that they have -

prepased.

This piece of legislation is a clear
confession of the manner in which the
Government have been grouping for
achieving certain change in our ‘and
system. I would not be prepared to
call this a process of substantial land
reform or the beginning of land reor-
ganisation I think much of the think-
ing of the Planning Commission and
the Government has been embedded in
this respect in economic orthodoxy
and in a qogma which does not justify
itself by the realities of the situation
before ys. This is born out by the
few preliminary studies that have
been made even by the Planning
Commission itself. We know that so
far it has not been possible to

culture in this countrv and T am quite
cure that this legislation cannot be
shown to be conducive to the growth
of such progressive agriculture in this
country. The problems of the land-

pro-
mote = progressive and growing agri-’
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less and the smallholders continue to
stare ug in the face. Our agriculture
continues to suffer from conditiong of
stagnation. We want to know whe-
ther this is the comprehensive answer
to the problems of this country and
whether the Government have real-
ly brought forth this jegislation as l!];s
version of a coirprehensive answer. I
am quite sure that if Government is
persuaded to adop® z candid attitude,
it would have to confess that this is
once again a hit and run approach, and
this is once again lapsing into an ex-
perimentalism which may prove dis-
astrous to this country.

In my very glaborale minute of dis-
sent, I have shown that this legisla-
tion is a demonstratinn of  casual and
cavalierly approach to the problems of
legislation. This proposition was de-
monstrated incontrovertibly when we
found that Government were willing
to concede that a large number of en-
actments “which they had included in
the original Bill as introduced before
the House were not really necessary
or germane to the lang reform pro-
gramme. It appears to me that the
policies in this matter suffer from an
unscientiic and unmethodical ap-
proach; they suffer from lack of data
and from lack of any integrated con-
clusions. Unless the Government is
prepared to base its legislative pro-
gramme on a scientific basis, we would
always be confronted with this kind
of improvisation which is very unfair
to the country, '

As I have said, this constitutional
amendment is ‘nfcnded more as a
homage to certain jogmatic grooves of
thinking dominating our lund policies
rather than as an attempt at providing
a rational and comprehensive answer
to the problems which beset our coun-
try. My esteemed colleague, Mr, Ma-
sani, T think has given the Government
more credit than is due to it. He has
saig that this legislation is an insidious
attempt to expropriate and confiscate
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land. 1 am not quiie sure that the
Government knows what it wants or
how to achieve it. I am not sure that
there is any method in this madness.
It appears to me that this legislation is
an offspring of a casual affair and I
hope that the Government would not
be a party to inflicting this sort of
affront on the Parliament by coming
to it and asking for a piece of legis-
lation which it cannot fully justify. It
is indeed an insult to our intelligence.

I would like to say in this connec-
tion that quite clearly retrospective
legislation is as offensive {o our juris-
tic thinking as an attempt to legiti-
mise an invalid legislation and legisla-
tion in future. I am quite izure that
the words of an eminent juris: like
Mr. Chatterjee, who sits with us,
should carry considerable weight with
us. As he has rightly said, the effort
to legitimise and wvalidate legislation
which has been held to be colourable
or 3 fraud on the Constitution or to
be inconsistent with the fundamen-
tal rights is to perpetrate another
fraud. I am sure the Government will
once again consider why it wants
us to be a party to such a
second fraud. What I cannot under-
stand is as to why the Government
should proceed to make democratic
values subservient to the dogma of its
economic thinking. After all, we
have to provide an integrated answer
to . the problems of the nation. The
Constitution iz a dispensation under
wihich we are supposed to pro-
vide that answer. I refute the claim
made by the Government most
strongly that it is not possible to
carry out the programme of land re-
form within the framework of a
duly constituted regime of laws. I
refute the suggestion made by the
Law Minister that it is imperative for
them to bring about this legislation
in order that they may be able to se-
cure social justice for the small land-
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holder. I think that this is indeed a
travesty of the truth. I know that I
c¢annot induce the Governmesnt (o
make at this stage a belated confession
of these considerations, but I do feel
that the Government should have suffi-
cient courage either to withdraw this
piece of legislation if it cannot justify
this legislation on =ane, rational,
economic and juristic considerations
1-should like this House to know that
I am opposing this piece of legisla-
tion, nul out of mere constitutional
comzervatism or out of legal or techni.
cal orthodoxy; I do sp because I
think that certain values are involved
in this; I do so because I think that
this legislatior. ~onstitutes in a certain
degree the reversa]l of the principles
to which we have been wedded & a
nation.

14 hrs.

Sir, 1 wou.d like you to consider
why it is that the Government feel
that article 14, which guarantees to
every Indian citizen the right of
equality and the right against aiseri-
mination, should be abandoned be-
cause they think that certain land
legislation would not stand the test
which article 14 applies to every
legislation? I should 1like to know
why the tests which the fundamental
rights enshrineq in chapter III of the
Constitution have laid dowp hove
suddenly become irrelevant in the opi-
rion of the Government or without
any worth. I should like this House to
know the case of the Madras Land
Reforms Act which was declared to be
null and void by the Supreme Court
on the consideration that it seeks to
bring into operation a definition of
family which is artificial and which
is discriminatory. I whould like the
House to know the illustration which
the hon. Supreme Court utilized for
this purpose. Take, for instance, a
piece of land measuring 300 acres.
‘When this is to be divideg between
two major sonz on the one side and
two minor sons and the father on the
other side, it is amazing that the
Madras Land Reforms Act seeks to
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give to each of the two major sons
thirty acres of lang whereas it seeks
to give only 30 acres of land to the
father and the two minor sons. Why
this distinction is considered to be
relevant, to be the sine quo non of

land reforms of this country? Why
should the minor sons and father
taken together constitute an

artificial conception of family and
be discriminated against wvis-g-vis
the natural brothers of these
two minor sons? These minor sons
will also grow up into major sons in
the family in due course of time. What
is the basis, what is the justification for
the Government to impose this dis-
erimination in the garb of land re-
forms? Why should the minor sons
get only ten acres of land and the
father himself should get only ten
acres of land while the major son: get
30 acres each? I have raised this ques-
tion earlier and the hon. Law Minister
was good enough to say that I had
raiseq it with great clarity and cenvic-
tion. T am sorry that I left him still
unconvinced in spite of the fact that
we have been fortunate in having Law
Ministers with considerable legal
background. I cannot understand as to
how such a piece of legislation would
help or be conducive to the programme
of land reforms in this country unless
it is to confess that the Government
wish to protect every legislation under
the garb of land reforms and wbuld
not want to hear any voice of objec-
tion to such legislation.

Sir, 1 should like in this connec-
tion to draw your attention to the
fact that whep the Constitution was
being enacted and when our late be-
loved Pandit Jawaharlal Nehru mov-
ed for the consideration of the finally
amended draft article, he had also
stated that the draft article would
balance seemingly conflicting copsi-
derations of individual's right to
property and the community’s in-
terest in that property. He had gone
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on to say that the article implied
three broad propositions, pamely, that
there would be no expropriation with_
out compensation, that a distinction
had to be made between “petty acqui-
sitions” and large schemes of social
reform and social engineering and
that the balancing authority ultimate-
ly could only be the Legislature
which had to keep before it all the
relevant factors. He also felt that so
far as the question of compensation
was concerned, the judiciary did not
come into the picture and that the
legislature would normally pe the final
authority. But what iz happening now
is a departure from the spirit and the
letter of the analysis and the assur-
ance  contained in the Prime Minis-
ter’s statement st the time the draft
article hecame a part of our Constitu-
tion.

Therefore, I also join issug with the
hon. Law Minister when hg . says
that this comctitutional amendment is
not supposed to be a new legislation,
it i3 only a reiteration of accepted
principles. The country has never
accepted such expropriatory or unjust
measures. I feel that this would not
have the effect of either rafeguarding
land reform legislation in the country
or be conducive to prosperous agri-
culture in the country. On the con-
trary. it may have the effect of dis-
turbing the conditions without secur-
ing any benefits. I think that in in-
sisting on gecuring such blanket pro-
tection as this constitutional amend--
ment seeks to give, the Government
have shown a rare and almost un-
precedented disregarq for fundamen-
tal constitutional principles.

I feel that the Constitution of a
country js the sheet anchor of certain
organic principles and if it is distort-
ed in the cesual manner in which it
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is being sought to be done, it would
not be conductive to the growth of
rule of law and for the preservation
of the Constitution to which we are
all duty-bound.

Before I conclude I should like to
say that there are certain matters of
detail in respect of this legislation
which this House should consider. I
am grateful to many esteemed col-
leagues and hon. friends here who
have supported some of the amend-
ments which I have notified. In
particular, I should like to draw at-
tention to the fact that clause 2,
line 13 reverses the position accepted
in this proviso because it leaves it to
the State Governments to alter the
legislation as and when they desire. I
have zought to say that “it shall not
be lawful for the State to acquire
any portlon of such land as is within
the ceiling limit applicable to him
under any law in force on the 25th
dav of March 1964". T have notifled
this amendment because it is 5 ques-
tion of fundamental principle that we
woulg not authorise any legitimatisa-
tion of future legislation. Without
knowing what the lepislation the
States may enact would be we ~annot
possibly refer to that legislation here.
We would like the ceiling limits which
we have objectively considered in
the Select Committee and in the House
10 be the limits which are accepted
by this law; that is to say, the ceiling
lericlation as of the 25th of March
1984 when this measure came up
before the Parliament from the Select
Committee.

There are many legislative enact-
ments of which T have sought dele-
tion from the Ninth Schedule. I have
done so after careful consideration. I
know that it is too late in the day
perhaps to hope to persuade the Gov-
ernment to agree to the deletion of all
the enactments mentioned in my var-
ious amendments, but there are cer-
tain enactments which ao not have a
place in this legislation even on the
principleg accepted by the Govern-
ment. When my hon. friend Shri
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Chatterjee, was speaking about the
Gujarat Talukdari legislation he

said that it was héld to be illegal an
improper and a colourable exercise of
the powers by the Supreme Court to
deny right of compensation which
have become cash right, Similar is
the case of the Gujarat Alienation
Act—I think amendment No. 10—
where I have referred to the limita-
tion of the operation of this Act in so
far as cash compensation is concerned.

I hope that the Gowvernment would
either be willing to defer or at least
to consider the suggestions I have
made in these brief submissions 1
have made before the House and
would concede that at least in futire
such important legislation would be
brought forth after maturer considera-
tion.

=t WO T IIETE AEET,
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afx § faadr g SR 1 IEAET
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Shri Yamuna Prasad Mandal (Jai-
nagar): On a point of order, Sir. Is
this word parliamentary?

Mr. Deputy Speaker: What is the
word?

Y THAT THWE HEH - WEHAL |

=t A AT FATW : THHT AT
ars & 5 o wfes ssmad 3

=Y WYY TR TeA ¢ AT TART AGT
# fafaa wtem I W § | 39 9 FT
S MAFH T Aol & AT 9C
St 5 o1 a1 gt P A & ) gaie
¥ T e A o A d5T §

St faaw g Wi feAE g
At gr TfEEt 1 Ar @ E, Iy
T8 Tifed a1 5 T gard, 9 =
T N IAR TAT T § IR SF FE |
Qg IE 9T g AT AT A
&7 y18 Fet & 5 ag e sif et
FT 9T AEF ¥ | gEAT 9O W H
fer s "waT § 1 Sl o e
waeq § faegia gt @y fea § wwtat
¥, 3% § |1 THA ) gAY HIwRS
afaf # 45 ¥ aoa< 59 & w97 fagr
FT AT 9 FIH FFAT F 1 T AW FT
q Far FGT 7

HTETT &1 [AT FT W1 6AT AL &,
WHT FT EW ATAT &, FHET WY AR
Tarar 71 & 1+ wfw g F qrw a S
TATAT FY AT TEN § THY AW A a9AY
et | IIIETO AT FAA fAar gur

2 sites or structures occupied by cal-
tivators of land and artisansg etc.

Hr oF guw fzar 91 sae fadee
FUET F Y gHEF At § IfFT I
Frar ag w1 AR w47 6o

Bill

fafed & afz ag s7=1 wfesrar
afas1e ¥ & fog g1 1 a7 A9 Py
g & Pt srg ax Y & 1 swaT oY
fafe weet wgtem & 7Y wrar ( gEw Ag
are ofge grm @ 5 3aar g
e & ©F TERT 9T EiATE e
¥ g ¥ Gy F oF w1 Ty
fFPr s W fafg weY
#1 oF v7 frmr g ¥ wmr R
g 9% WEIH FT gy g AE
a9 w3 ¥ wwer § o ¥ 490 Y, 08
et srg o7 & =T e qe ad
WX AGA T WA AT A1 § qEI
AR A4 GIYA A v@Ar § | TEAT 7W
¥ Ty @1 wwT AL ) WA AHET
W o 7y 47 forw 97 o & o
arar =wrfed | afeT 3% o2 frarT s
&t e mar At s frare oft fran
atrat & a1 59 gfee & fF ¥ o fa<g &
AT &, ITAFT F7 A o7 4w #
AT AT & HiT FF AT 97 K0k
&7 | faar ama | wag 72 ag W §
5 gur? faei ¥ o 7Y & ) wg AT A
ez §T A4 @ F5 1 gAY qE AwfEr
& IEF T 97 ¥ A FO T FAA
g & 7 7HA §, I FY qH FI=A
ATET & avE FAT AT & 1 qF FOIAT Y
FAAT F FIT TT T THL TE LG
SRR ScE AR E(EEE Cack
AFT AR w7 freiard W@ g 9
FTTHT FAT 1 7 ot 7ow § v 9 A
FIT I 1

# for & Fe g g fr & gqfw
gard F1 et § 1 freg ot afw
Tart & qa & § £ ¥ g fram
fow wfg ¥ wrew 7w &, 99 0% I
w17 gHGT 7R | TW aE FT A
T AT T TET g AT 1 gAY
OF FOW F G A qAqT ¥ AL E,
¥ o wviaw 4w e ar 1 S q@
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v a1 f afe wai yrateqgariz mre
L ¥ At & A frad Ay e
F FT ATTT LT AT WL ITAZ T4
T Z, qar w19 a0 F F gawy @
IHA Fi § A saTgE wiw & v
®, st s & T § ¥ fa
SITY I A AFITHF AF T q@g FAG
W & e § A7 wrE § AR ey
T T AT H AT AL § ) T AL
F FE TC AT AW FFT 90 | FHY L&
T W AT G AFAT G |

&F dgga F1 g AW g AN
Fgr av i 3ad qsrod w1 gFe § S
1 wre wad faar gon g 0 feat o
Tl & qrE ¢ TH § 91 I S
foa sraredY & & & v Y E AT SEET
saEr 1 fer s o@Een o SEE
aey # el s gEd AW 2 &Y
SAT@T | OF WL A WY 9 2y §
wsrtfea s a1 savge wifer w e
g at fea &Y gewfa & g, gawt
wgafr ¥ grn ZEd AT W qE A
A 5 AT FTA A @S § q LA
o F8 d5q1 & | fer o ¥ g1 I
T A9 ATEA FT T g &, gEAT &
HHH AL AT F | TR IE GG AL
F1 w75 wrAETFAT A2 £

oY LT § 0 F1 2@ | qG7
gaY ST H T R T G ST B
feur &, a3 w7 fam @, 9)T SwET I
g8 & fAg FrT ¥ wg ¥ W g )
wa griwE 9 96 fea & e A
et it 5T me #41  qed giEdz ¥
e 3 o WE 7 93¢ T OF
i @ 27 17 7, 6T oo IgH §
e & i far sEe #RA ow
#1¢ T8 W ey fr 731 g Freraw
o T8 &, gwA Wy arr fF f aw i
TN N T fAEE FETTETW | W9 T
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3% T ¥ A1 AIT WIS AC g 7wy |
I Y § qU 1 WY BTG | ST FT O
¢ famd wrzfar fsw w1 wraem w
W1g e ra & 1 ¥t 7 v A
afTr qare ot gad e Rrar §

afaat w1 araeT o oot 3y o
fegr mar & WY 9w FY W I7 ¥ g=7
w farmar & 1 & s § v oag ot
g frer § gaTt Fiow ¥ g’ a7y
[ T HAT GIA 9 g T@ FL A
fFarywim i @ I@T I A
fraat 7 S oA fear & 1 afx
farardt YEtg ¥ wsmmw w4 A
&7 fr oF off G @ ¥ @ aaw
ARy T E T A aw
g FeT @A w7 owara fwar
& 3 v forr & o o ofY 27E A i
G ¥ & iy Froray Fxr & v o
9T FAET FT ¥ drorrer www ¥ W
WX &7 I W W IH HF F a9
LA e FTHF

T ¥ A TH A0 A aaw §
Y T ¥ OF AE ¥ AW
Tt & s Y §9 90 & s A
fore faar 32 o< & a9 & i ot
9T F F | gt ¥ oqw F o 30
Tt 2 ¥ 7 omifge § 0 fogdy aw
o #fo THo ﬂ?ﬂ‘ﬁ'?ﬁﬂ'm
Tt & off, wee g mTET 9T Y
aga afear oot & oY, afFw aw ®
Faa faagrer & fad oft af o=y st
| zefet & g oft Far foar o
aFr & Tafad o7 Tl 51 wge W@
FOT ST GAA H FEHT AT FeeT &Y |
T FTT 9T HAT FLT ¥ 4G g
fegeam & wdw st fow s o
dfemm # ¥ T« TAF ofF ST,
& wfe fer Y ghft 1 7 X F
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wrafai &Y ghfY, werw ot i i
FOHTT g ALY a7 g fF ot sofidt
g At v F ¥ a¥ a3 onfiard
ey opf €Y | 9% 5w T & g
gFAF I a1 wmr A g
g9 &af Aggw ¢ =i faw € Afew
FEH AHE AT T A & 1 9 Faehy
FT IR ¥ ATy 1 qg w Hfew
Gz A1 2 faar ™0 @ s W F
o g &1 feeeht ¥ onftw Y
AfwT 3 oY &F g ¥ v feav mm
form oz w1 sreser Al g, fow
F§ haar et grf 18 #1 AE g,
FEar ft &F degw ¥ @ faur | &
s wear g fr owifEw s few
I FTE 1 ZATE g Al e T E,
i gaH Hifenr T 71 W@ fear s=fF
oftw #1E ¥ 5 g w1 ¥ fedrom
feart & i ag sifem & s g &
faers adf &, fre o Tlw &
#ifemr & o Gae amam oy @ ¥
faams & 1 s 7 S0 Tae ¥ ag i
T I I &1 I & WK 9g wfaa
T & A T AE aEHTC FE WHT
T R Tl § owaew FC |
Y gorew ¥ o At faear & fR
W TF T TFE A 7 & oY I T
TG THHT G FL A, AT H AT 8
g & fF et g v frator
FH X g F A FH A I qE
1o foadt ¥ gaeat & avafrag § 0
T fam a@ & 98 I ewe
FT ¥ | gafay 7w e ¢ fF o
"R W Y § ag Iga I G FC
Wi mgAam st @ §fw
foadt wfrar § 3 g2 & & s a
*t aFetrs 7 g1 | # {52 frdea e
f gart fafa woft o gfte & sl
#Y 9 o7 gt gfee & vt A ¥
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g & s § fF e e w1 fgw
A AT Y GHTL WA T ALY ER,
et SfF wom wdem famm g
W ¥ qufey g0 gEar QU AT R E 1
agt qT 1 oft farefy oy ;AT EF w7
qfrga & o ¥ § e swegfaet
#F @% FT | § wigFa F@T oW
gt & @ § fF fegml &7
sfrm feg gifas @ wife fadefy
Tt FT e A ag & i af et
Y safera avafa @ §F T @ ar
T & @ w39 F wea< fewrHdT 5w
agf wwdt | T gfeewor ¥ = 39
frar o7 @y & 1 wafed § oow fafa
Wit wET ¥ fragn we o s
¥ srow grfaat § frags =, o
fradaggam g fra et o fea &
art dfaar &7 AT w3 TEy
& fF 3 M & 3 "araat #1 a6 &
W fgrae $T% 9 a1e § oo o
FT FL A genfa gFe &%, W @
Wq FlE & T §HE WY g I
L1E LG 1) s e

o= ¥ qH UF &Y 91 Fedl &, 17
ag 7% fF ag farer oF T vy @@
@t s 3 10w AR g
ity wa wt a fasrTar g,
fowsr g/ ammem =fed | s w4
ag w78 ar fF fearr ot § oEET
e 41T @Y 1 gEd W oy W
WY g9 qTF H 7 9S & F g ag faw
qre g1 % & A et a<g e A
frerer, ot drady e T @ § ST
far ferry g fae &7 avw F357 | &
frda Fem fF afe famr faart gu
i o g & st vl g v ST
7 7 fa= &7 oq fFam A ag 9AEr
FasOgEaT gEiT
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Dr. B. N. Singh: Mr. Deputy-
Speaker, Sir, I rise to oppose the
proposed 19th amendment of the
Constitution which is a vicious piece
of )egislation, gnti-social, anti-national
and is a most dangerous and illegiti-
mate invasion on law ang justice,

The Union Minister in re-introduec-
ing this measure before this House
in & cavalier spirit, so soon after the
measure was not accepted as the 17th
amendment of the Constitution, have
exhibited their callous indifference to
the disastrous impact which this Bill
will bring and have on the great mass
of agriculturists which constitutes 70
per cent of the entire populatign of
this country.

The amendment will arm the Gov-
ernment with carte blanche powers
and, like the zamindars who were
removed and their intermediary rights
were taken away from them by virtue
of the first and fourth amendments of
the Constitution on payment of no-
mina] compensation, the peasant pro-
prietors will be deprived of their
lands which they have acquired by
the sweat of their brow by virtue of
this nineteenth amendment of “the
Constitution on payment of illusory
compensation, They will, thus, un-
der the democratic set-up of the so-
cialistic pattern of the Congress
Government be reduced to the posi-
tion of serfs entirely dependent on the
Congress Government for their food,
employment, shelter, education etec.

It is a travesty of justice to make
all owners of land intermediaries
which the definition proposeq in the
Bill seeks to do. The Government is
planning a gigantic fraud on the Cons-
titution by extending the expression
“actate” to cover 5 fleld held under
ryotwari system.

The official protagonists of this Bill
say that this measure has been
‘brought to give protection to peasant
proprietors. If that is so it ‘Is_‘only a
very feeble attempt to cover false-
hood with further false promises.
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The real object of the Bill is, by one
stroke of pen, to deprive gll holders of
property, not only agricultura] but
those connecteq with agriculture, of
their rights guaranteed to them with
regard to the equitable pature of com-
pensation and thus pave the way to
totalitarianism, If the amendment is
passed, the whole of rural India, the
backbone of democracy, will be crush-
ed and placed at the mercy of the
Congress Government which whipped
into aetion by its leadership can easi-
ly trave] to the pitter end of collecti-
visation.

The main reason advanced by the
Congress leaders in favour of joint co-
operative farming is that it wil] in-
crease the production from land. But
this myth has been exploded long be-
fore. We have seen the dramatic
fajlures of joint cooperative farming
in Communist China which has to
purchase vast quantities of grain
even to maintain the short rations on
which the Chinese Communists have
to survive; so also, in the Soviet
Union which had bread rationing in
Moscow and which has negotiateq for
the purchase of wheat from countries
like the U.S.A. and Canada which do
not have co-operative farming.

The yielg of land depends directly
on the care with which the peasant
cultivates and conserves the soi] and
protects the crop. Hireq labour or
members of large cooperatives can
hardly be expected to cultivate the
soil as intensively and well as the pea-
=ant who happens to be the proprie-
tor, the farmer and the labourer, all
in one.

It is not that the Congress does not
or cannot realise the baneful effects
of its policy; but unfortunately co-
operative farming has become an ob-
session with them. The Congress has
no respect for private property. All
private holdings are as hateful and
irksome to them as req rag to a bull
and hence by hook or by crodk, by
means foul and illegitimate, they are
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[Dr. B, N. Singh]
determined 1o crush angd dastrOy the
possessors of p?-ivate property.

An Hon, Member: Except
selves,

them-

Dr. B, N. Singh: The peasant iy a
bulwark of stability and freedom in
India. The capitalist class can be gt-
tacked, the lawyers and doctors can
be ignored, the learned professions
can be natlonalised because there are
only a few of them. The Communist
cannot however have his socialism
without first liquidating the peasant.

In India, Sir, 52 per cent of the pea-
sants own land gnd 70 per cent of the
400 million, inhabitan#¥: live by agricul.
ture, Obviously there can be no com-
munism in this country so long as
this class exists. The Congress is well
aware of this fact, and it is only to ex-
tinguish them so as to have its way
for progressive socialism in fhe coun-
try that this Government has rushed
forward with this amendment, un-
aware however of this fact that with
the passing of this Bill the Congress
shall be signing its deferred death
warrant which will come into effect
with the coming of the next general
elections.

Sir, the Bill before the Parliament
which consists merely of three clauses
and looks very simple is more treac-
herous than the Trojan horse which
helg treacherous forces inside its
harmless-looking exterior. The Gov-
ernment feel that they will be able
to deal with a mass of uneducated in-
nocents through the coercion of legis-
lation. But I am afraid that they are
gravely mistaken. Because, once the
peasants are aware that the sword of
Damocles is to continuowsly hang over
their heads, which is sure to happen
once the Bill is passed, 1 am afraid
and it will be no wonder if the pea-
sants of India, like their counterparts
in America and Prance, pise in revolt
for the establishment, nay recognition,
of fundamental human rights.
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The sense of property is so deep-
rooted in the psychology of the Indian
peasant amd the attachment to the
lang is so strong that any interfer-
ence with the independent rights of
cultivation and cropping will be re-
solutely met.

When the rights of the tenure-hol-
ders were being nationalised. no one
had any serious objections, because
in a welfare State the land must be-
long to the tiller of the soil. It is only
when the Government without any
mandate from the people is trying to
rob the land from the tiller of the soil
that there is vehement opposition com-
ing from all corners of the country.

The Government mayv not recognise
this objection and may pass this Bill
by the strength of its brute majority
here; but they must realise -that this
numerical majority in this House is
not even an infinitesimal drop when
compared with the millions of persons
who are against this measure. The
Government wil] therefore dp well to
have second thoughts on this measure
before rushing through this legisla-
tion.

The Government, Sir, of late has
become so power-intoxicated and rest-
less that it does not wish to brook any
opposition from any quarter. And, to
legalise and finalise this loot, this day-
light robbery, it has ousted the juris-
dietion of the courts tp adjudicate on
(1) whether the land of the peasant
is being acquired for public purpose
and (2) whether the compensation is
just or not,

In a democratic country like ours
the independence of the judiciary has
to be maintained at a high level by
the Parliament. It is the judiciary
which not only safeguards against the
misconstruction and abuse of power
by a department of Government but
also against any excesses of party spi-
rit and what is known in political
science as the ‘tyranny of the majo-
rity.!

It will be against all canons of juris-
prudence to deprive the citizen of his
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right to move the judiciary if he feels
that his property is being acquired or
compulsorily requisitioned for a pur-
pose which he does not consider to be
public. Otherwise, Sir, a residential
house, a shop. a factory or land be-
long to a person who has not earned
the good wishes of the big party boss
is always in danger of being nationa-
lised for ‘public purpose’, which pur-
pose I am afraid can always be inven-
ted. Therefore, it is imperative that
the question of public purpose and the
quantum of compensation should not
be made non-justiciable issues.

Unfortunately, Sir, this Congress
Government, like the Communists,
has its peculiar autocratic ways of dis-
posing of hurdles, In India, under the
new dispensation, if the Supreme
Court differs from the leadership of
the party with regard to the meaning
and content of the Fundamental Rights
the Fundamental Rights have to
go, the jurisdiction of the courts
hags to be ousted and the will
of the leadership has to prevail. As
the Government is progressing more
and more towards socialism and com-
munism it is becoming more and more
unreconciled to the role of the judi-
ciary as the interpreter and arbiter of
our Constitution When the Govern-
ment meets with any obstruction in
the Constitution from the Chapter on
the Fundamental Rights in translating
the Directive Principles, it immedia-
tely rushes forward with an amend-
ment of the Constitution trying to le-
galise all illegalities and immoralities.
In this connection I would quote one
paragraph from the statement of
Rajaji. He said: .

‘“Laws passed contrary to fun-
damental principles of law have
been called ‘Lawless Laws'. When
they are contrary not gnly to
fundamental principles but to the
express articles of the Constitu-
tion embodying them, they are
still more lawless. And the climax
of lawlessness is reached when the
law actually seeks to amend the
Constitution itself, jn order to
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bring it into line with itself The
lawlessness is aggravated by a
spirit of open rebellion against the
Constitution.”

A Government which indulges in
lawless methods of confiscating pro-
perty, which ignores the judiciary as
the custodian of the fundamental rights
of the citizens, which treats the Cons-
titution with scant respect and which
refuses to recognise certain funda-

‘mental humap rights, such a Govern-

ment has no moral right to govern,
and its actions tantamount io contem-
pts of the Constitution, the judiciary
and above all the dignity of the human
being, and in any normal democratic
country would expose it to impeach-
ment,

Dr. M. S, Aney (Nagpur): Sir, I
wish to make certain observations on
the Constitution (Nineteenth Amend-
ment) Bill as it has emerged from the
discussions of the Joint Committee,

The Bill has been subjected to cri-
ticism both by those who want to
support it and also those who are
opposed to it.

The number of memoranda receiv-
ed by the Joint Committee is shown
as 1,36,141.

Shri Ramga: After that so
more,

many

Dr. M. 5, Aney: “Besides these”, it
is stated in a footnote at page (v) of
the above Report, “68, 427 representa-
tions were received before the Bill
was referred to the Joint Committee.”
I can safely say on the strength of
these figures of representations that
this Bill has attracted as much ad-
verse criticism as tWe notorious Gold
Control Order and the Compulsory
Savings Deposit measure, if not more.

The Statement of Objects and Rea-
sons specifically pointed out that this
amendment Bill has been necessitated
by the judgment of the Supreme Court
declaring certain vital provisions of
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the Kerala Agrarian Relations Act,
1961 ultra vires of the Constitution.
The result was that the immunity from
judicial review guaranteed under Arti-
cle 31A of the Constitution cannot be
availed of for compensation for acqui-
sition of land or other proceedings
under that law, even though it be for
a public purpose. The present Amend-
ment Bill is to protect the actions
taken or to be taken under the Kerala
Aprarian Relation Act from the con-
sequences of that Supreme Court jud-
gment. Thie Bill, in fact, serves to
validate a provision in the State law
which the Supreme Court has declared
void.

The Bill is not confined to the vali-
dation of the particular State Act but
has brought within its scope by includ-
ing in the Ninth Schedule 36 Acts out
of 124 Acts included in the Bill when
it was introduced. 88 Acts were drop
ped by the Joint Select Committes
which however have added eight Acts
which were not recommended for in.
clusion in the Ninth Schedule in the
Bill that was introduced. This drop-
ping of 88 Acts from and the addition
of new eight Acts to the Ninth Sche-
dule by the Joint Select Committee in-
dicate that the question of the Acts
of the States for land reforms had
never been considered and
systematically and from any particu-
lar point of view at all at any time.
I think that the land reforms all over
India must be based on certain definite
and well-recognised principles though
there will be some minor differences
in details in the implementing of those
principles. Though we are giving a
good deal of emphasis on having
started planning for bringing about a
great economic improvement and so-
cio-industrial rewolution, it is quite
clear that in the matter of land re-
form the Union Government and the
State Governments have failed to
make a thorough study of the agra-
rian position before taking upon the
work of legislation on land reforms.
They are seen drifting rather than
progressing to any destination in ac-

studied
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cordance with the well-thought-out

plan.

There is no attempt to get proper
data and most essential siatistical in-
formation either by the Government
of India or the State Governments to
base their inferences for the purpose
of taking up the work of legislation.
There is more enthusiasm in advocat-
ing the urgency of land reforms on
the ground of basing it on socialism
than for studying, understanding and
interpreting the facts and data with-
out which proper legislation cannot be
undertaken. The one question which T
wish to point to the hon, Minister of
Law is, why the Union Government
took the initiative of bringing this vali-
dating measure for validating a num-
ber of State laws most of which have
not been struck down by the High
Courts or the Supreme Court. Ordi-
narily, the measure for validating a
law should be taken by the very legis-
lature which has passed it. The sub-
ject of land is 18th item in List 11—
State List. After the ruling of the
Supreme Court, the State Government
of Kerala should have brought for-
ward a validating measure themselves.
Why did the Union Government take
it up and more the Central legisla-
ture? The powers of the legisla-
tures, Central and States, for items
mentioned in List T, List IT and List
IO have been defined in articles 245
to 255 in Part XI of the Constitution.
There are two articles in the Consti-
tution, articles 249 and 250, where
Parliament is empowered by the Con-
stitution to legislate on items in the
State List. The two occasions are, the
first when a State emergency pro-
claimed and the same is in force
and the second is when the matter is
one of national importance. In the case
of latter, a resolution by the Council
of the States has to declare it and the
same has to be supported by not less
than two-thirds of the members pre-
sent and voting, I take it that the hon.
Minister of Law may have got the re-
solution from the States either before
the introduction of this amending Bill
or sometimes before the Bill was re-
ferred to the Joint Select Committee.
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I am not mentioning this point to urge
that the House cannot consider this
measure legally. I say that no case
was made out by the Union Govern-
ment for the assertion of the right by
the Union Government to introduce
the Bill in Parliament either on the
ground of emergency or of national
interest. I do not object on the
ground that it is illegal for the
Government to proceed with
the measure but on the ground that it
is unwise and improper for the Union
Government top bring this matter for
legislation in Parliament even if it
may have the right to do so.

The Joint Select Committee was ob-
viously placed in an awkward position
to examine in detail 124 Acts of the
States without any proper material
or statistics before them to understand
them. The State legislature would
have been the proper place for dis-
cussion of the validating measures of
this kind. It is the State legislatures
who knew under what circumstances
those laws were passed. I feel that the
members of the Joint Select Com-
mittee must have been feeling like
groping in the dark when asked to
examine the State Acts and the little
light that might have thrown on them
to elucidate the matter before them
must have served “to render only the
darkness visible”. The dissenting
minute of the members of the DMK.
makes charges against the Union Gov-
ernment for including the new Kerala
Act in the Ninth Schedule and not the
one which was declared nilfra wvires.
This validating measure does not show
in the Ninth Schedule the Act that
was declared ultra vires This is a
very important peint in my ¢pinion.
The Supreme Court declared the Act
as ultra vires, The Act which had been
declared void has not been pat in the
Schedule at all. In the meantime, the
Kerala Government made another iaw.
I do not understang this. "Who are
the persons who gave them advice
from the Centre to bring forward ihis
law?

Why should a new Act that was
passed by the Kerala legislature after

Constitution ~ JYAISTHA 11, 1886 (SAKA) (Nineteenth Amend-1414

ment) Bill

the decision oi the Supreme Courl be
in the Schedule? I do not understand
how the Central Government comes
into the picture,

Among the eight Acts newly added,
some have been struck down by the
High Courts and not by the Supreme
Court. There are some waich are in-
cluded out of fear that they might be
declared ultra vires if challenged by
anybody.

1t appears to me that the State Gov-
ernments and the Government of
India were in a state of panic ard did
not know what to do. They think that
with the brute majority behind them
they can get anything passed. Things
have come to such a pass. It iz a sorry
state of affairs. I am not oppositing the
principle underlying this. T am oppos-
ed to the manner and procedure
adopted, By these methods they are
tryving to save themselves from chaos
which is otherwise incvitable.

ot @@ (WTTI) : IS qGrA,
qud TifEiz 9T A s faam 97 )
¥ 5 a1 v w=rfem & wqEe o
ST 9T WY GAT ATAT AR § af W &Y
qrF, ag5 7 T 0 fFE #1 TR
MY AT AT N AT XA
Sfee wTT gAY g & WU T FAw
Sy @ AT | Prgrarfrafy
oo e & 3T FY grg aEar
& i i ¥ AreTET & A & wifw
& wn, W wE ¥ ST wART
WIATGFL THE AT qo(T F qAT02T
T & wET AT 2T+ wrawy fer
AT | @ Ay qgaT gy gen
w9 & &7 5w &7 g 7 99 e
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qEE TGN FEM 8 | OF qF S WY
g ot g1 AfraSad voa
T FY TG TAT F0GT §, T TOHY
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99 g7 ug o 6t A fEar aran &)
YT S et & arg o wrE A8 g
wFar |

¥ s frar ¥ faeg T g | AfeT
* wu¥ o ® e Ad @ awar g fF
FEHT T TE foq a1+ § qEw
ot fareg g T #1§ st @ AT
# W |97 I 7 JGH! gAY afwm
w@r W | &fagm & @@ g7
Fo & fon, aomHE F TG A
forg w1 ® dare fer wg &, =waTem
W T § gl X FE AY AT o1
FTREETIFNE | Al ggfaw @
TEH TS AT AT GATL LT g § T
s STeaT &, g & frogwoww
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Iw ¥ K 75 {2 fF 8 84 av
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faer &7 @747 AT | 98T WHTHE FT A
FT T Fa7 0 & fF w0 w8
g fr ag 39 faor &1 o F@ET A
femen it | wfFw gw werw § AT
Fg 7 & {7 gwk wn fafe e
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AT, GO F o, gAL At F o,
Ffem @ife & @ ofr o5 o w1
THET THT A4 farerr fE e frerl
=Y faFTar T g

Shri Ranga: Government have got
in their possession 160 million acres
Why does my hon, iriend not {ake
that? But this Government is not go-
ing to give anything.

o ¥ TN qry WA S T v
¥ wrow ofca ¥ S # az faar
g

Shri Ranga: The zamindar hag gone
long ago.

€t wy vy AR el
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g = fFar mar &0 gam g
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¥ wEF W@ (Interruptions) AT
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m%:aw%ﬁﬁm
@ .
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ot qe qda ;. FATH FYRE
o, W frgd @y amel @
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T et o7 FE F oA F am
7g Afweow 7g FWA AL WU
aifgy ar afs ¥ a1 fafese o
¢ f5 ag #rw far o e &
frg ww e sw w@ifs @ ow
FA FT To FOTT WA AT & www
41, g4 & fou s sy fea
aqr foed f& fag 2z Sww dw
AT HAETF AT AL IAGT WO
9 99 ¥ A A e v fag e
F SR wFE foar 91 39 F 6
mifwariz &% 9 FE@T 3 | TEE w9
¥ mifeariz w1 gYoRT dwe Ffaam
F @ vfad fagus ® ww FH
& oy g7 y § 1 gwfow gw @
ACETS TTH FT F IART AT K1 g
#K A o7 Jafs o o J
771 fF 5% 18 &% I W |
g FAET AE FEAT AT AT |
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[Mg, SPEAKER in the Chair]
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g fF I ow T F ww g
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& gt =ifey wifs s s 1w
Afsrerer & g R § e ¥
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JAar ITFT AME G T oW fE
BT 4g W€ wd § 9@ F o7
& =T Sfar it 9 A § G a1
L GEd § wgAT  TuR aifrw o g
£ gafau &3 & qua ¥ w@f = f
FAag W da qEl e @«
¥ i fafea & fr s <@ awg &7
FHT T 7 mg ¢ faar @1 oaw
AT @ AEAISE 1w W 6
TAET TEFT T A7 FrEm ! ownfEi
w1 FTHT GETT T T q7 Jg w97
AR FdT Fir aFT @ ¥ fag
oy 78 & | WIT IAET oW THA
ST § @ wedr s ffedr wmo i
T foy =g W @ § 7 ww
¥ At ww A wwtfes s gl §
g wmer Tm AT fE
T faadt awdt 5w T w1 9w
FX g7 &5 g W QT A ¥
W @l A A f gew w1
gEt & |

w% frerd amr ™ 3w ¥ agw
orEaT & 61 Tw fowr ¥ @ oy
¥ g e § gferfadr am & fag
R ARt Thfres @ § fAu
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¢ | fafim T § o &' foem &
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Y T g & Afe ag fod arfema
& 1 wifarfeat avét o€ S wffardd
F¥ o o+ft fy I F o Az
&1 ardy aofi¥ gz e wRw ¥ § fan
3 & wfmw &y, & el |t &
9TE I M T & AT daT # O
= g adf 2 1 zafag 98 HF &
fFar o @ & fe 9w 9 e Y
TfF guT, 997 2w § AT § W
foa f& et stedr 6K
Tdx Y gaeqr wfod w9 W
Tag fa@dt I g9 agg #v G
fadas @< 7 fear ama 1 5
=gl ¥ g & gw gdwT d@iaam
Haitae fadas 1 gwdq & § W)
urar T g R A gwetdre o
FL AT 1

Shri J, B. Kripalani: I do not want
to cover the ground that has already
been covered by my predecessors who
have shown that it is not jusiifiable to
change the tenure of land every now
and then. It has been found in Europe
that treating the land like that does not
increase production, but decreases pro-
duction, and it has been our experi-
ence here also.

To call every change in the law of
land holdings as reform reminds me
that when I was a student and was
reading history every robber Viceroy
had to his credit reform I used to
think they were not reforms bu! re-
forms, They were deforms, but they
were called reforms. Every piece of
legislation that the Government con-
siders as reform is only a re-forma-
tion; it may be not for the benefit of
the people, but for their harassment.

Now, our Government
change the very dictionary meaning
of words. For centuries it has been
known what the word ‘estate’ mszans.
If the Law Minister had consulted his
dictionary, he could not have commit-
ted such a blunder as to call a couple
of bighas of langd as an ‘estate.’ Today-

tries to
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our Government changes the dictio-
nary meaning; tomorrow, like the
Bolsheviks, they will change history
ftself, and people who fought for the
freedom of the country would soon
be considered, including our great
patriots who have passed away, as re-
actionaries, as friends of the capitalists
and imperialists. It has been done so
in our life time in China, in Russia,
and I am afraid that if we change the
dictionary meaning of words like that,
we will tomorrow change even his-

tory.

I was suprised to see that a learned
Lawyer like our Law Minister—he is
learned in the law, though he may be
¥young in years—had the adaucity to
gay that they want to pass this law
brushing aside all technicalities.

Shri M, R. Masani: Shame.

Shri J. B. Kripalani: As a lawyer
he gught to know that these technica-
lities are not technicalities, but they
are procedures. What would happen
to the criminal trial if there were no
Criminal Procedure Code along with
the Penal Code. When you dabble
like that with procedure, you are kil-
ling the very spirit of law,

I remember what Gandhiji once told
me when I was going to use the
provident fund of the workers of my
ashram for commercial transactions
in khadi. He said: “You cannot do
that, it must be deposited in the banlk.
Even if they the workers, have con-
eented that the money be used for
khadi work, it must not be so used
because, if you violate established pro-
cedures, tomorrow you do not know
where you will land yourself. You
will find yourself in deep waters.”

~ Then, changing the Constitution as
#oon a8 the judiciary gives an adverse
Judgment is bringing the judiciary
Into disrespect This judiciary is some-
thing very precious that the British
Government left to us, and abrogating
their authority by meking Parliament
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supreme is bringing it into disrespect
and taking away the authority that the
Constitution-makers gave to the judi-
ciary. Every time a law is considered
to be invalid and unconstitutional by
the Supreme Court, Government
comes here with an amendment of the
Constitution, and it wants to change
the fundamental law. Why not then
make this Parliament as supreme as
the Parliament of England? Bring one
all Comprehensive amendment, a uni-
versal amendment that the judiciary
cannot declare any law passed by
Parliament ultra vires of 'the Consti-
tution.

Shri M. R. Masani: Shame.

Shri J. B. Kripalani: Let us remem-
ber that Parliament is not the supreme
body in India, as very erroneously the
Law Minister said when he introduced
this Bill.

Shri A. K, Sen: I never said that.

Shri J. B. Kripalani: Yes, please.
You go and refer to the proceedings
You said that Parliament was supreme.
Yes, Parliament is supreme, not the
ordinary Parliament, but Parliament
when it makes the Constitution.

We, the members, do not swear to
keep the intention of the Parliament
but we swear to keep the Constitution.
The Constitution is guperior tp Par-
liament. Parliament is supreme only
at the time when it makes the Cons-
titution. I remember what we did
when we framed the Constitution, I
may tell the hon. Law Minister that
there was absolutely no party whip
used them. Everybody was free to vote
because it was the Constitution that
was being made. Even Congressmen
were not bound by the whip. We
should remember that we are sitting
here today as a Constituent Assembly,
when we are changing the Constitu-
tion. Let there be no mistake about
that 1 want this Government to rea-
lise that while changing the Consti=
tution it is -constituting Parliament
.into- & Constituent Assembly. It is
Jdmmeoral and illegal to use anything



431 Constitution

[Shri J. B. Kripalani)

like a whip to party Members in ar-
liamment. You give them freedom and
let them vote as they like because we
are changing the Constitution. The
Constitution itself provides that it is
not an ordinary function of Parlia-
ment to change the Constitution, it
shall have to be done through some
extraordinary procedure, With not
even 45 per cent of the votes, our
Government comes to rule here and
#o it cannot make itself into a Cons-
tituent Assembly, If it does, then I
say that honesty and fairness, justice
and morality require, even the law
requries that it should not issue the
whip to the party Members of Par-
liament. Alsp if you want that judi-
ciary should have no power to declare
any law ultra vires of the Constitu-
tion, then I say: make this Parlia-
ment as supreme as in England. What
does English Parliament stand for?
Pnglish Parliament can do everything
except turn a man into woman and
s woman into a man.

An Hon, Member: Now it can do
even that,
Shri J. B. Kripalani: 1 am yet to

learn how they can do it, turn a man
into a women. Now, changing the Con-
stitution—what does it imply? It im-
plies that we whp made the Consti-
tution would not see some fifteen years
ahead. Were we not concerned with
social justice and social change? Were
we capitalists or imperialists? Were
we making a Constitution for this
country or were we making a Consti-
tution—1 ask-—for a conquired land?
We could not see even fifteen years
ahead while the Founding Fathers
of the American  Constitution
made a Constitution where-
in for two hundred years they have
not made as much change as we have
made in fifteen years. We must be
Supremely stupid as compared to
those people 200 years back. Not only
that. This Government could not see
beyond the tip of its nose. In 1951, they
changed the law of the land so far as
cultivable lahds were concerned. They
eame with another amendment in
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1953. Now, they have again come with
this amendment. Were all the pre-
vious Law Ministers so stupid as that?
They had no brains? They could noé
see ten years ahead? What were the
law Ministers for if they could not
see beyond the tip of their nose? This
is not the way things are done.

I am not going to go into the de
tails of the law. I know that there
are people here who will call me re-
actionary. I have been called so many
names during my political career that
I have ceased to care. I say what I
consider to be for the good of my
nation. If you are going to tamper
with the law of regulating the rights
in land frequently, I say you will not
be able to solve the food problem.
The bhoodan movement could not do
it; the gramdan movement could not
do it, though it, was inspired by a
saintly person; you will not give
some time to the people to adjust
themselves to carry on farming on
their land You have abolished
rgamindari That was a good thing
but do not po on changing the law
now and then. I appealed to the new
Government and the new Prime
Minister to show some grace and not
introduce this legislation at this time.
Remember when we are talking of
democracy—I say, Sir, withall confi-
dence and all the political knowledge
that I have received from books and
experience—we must understand that
some kind of minimum property is
the essence of individuslity. If you
take away all property, then I say:
you destroy democracy; you do not
know what you are doing. 1 will
again appesl to you—for God's sake,
for the sake of your own retaining of
power, give freedom to Parliament,
give freedom to ity Members to vote
as they like. Then it will be truly
seen whether the House is with you
or not. If you do not give that free-
dom, all that I can say is: you have
got a majority; you have pot a steam
roller majority and you want to carry
with that majority things that are of
doubttul value to the people. Thank
you.
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Shri A. K. Sen: Mr. Speaker, may
1 start by replying to what had fal-
len from Acharya Kripalani? I think
he has really provided a solid argu-
ment for the Bill when he said pos-
sibly in a2 moment of forgetfulness
that minimum property is necessary
to support individuality of the com-
mon man. That is exactly the pur-
pose behind all measures of land re-
form....

Bhri Ranga: Question

Shri J. B, Kripalani: May I say that
they have increased landless labou-
rers? Every reform that you have
undertaken has increased the number
of landless labourers. Go and study
the statistics of your Government.

Shri A. K. Sen: ....s0 that landless
agricultural labourers who have
worked for centuries and thousands
of years on the lands producing valu-
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presume there is some amount of per-
sonal property left to the individual
We are, therefore, completely against
a system which denies millions of
labourers any right of property in
the land they till, except the right to
labour, to hew the wood and draw
the water for others, for whom appa-
rently there have been a few advo-
cates on the other side. We are de-
termined, as I said—I repeat it again,
though not in the same language as
Acharya Kripalani employed—to cast
away all limitations in our way
which might have been interpreted
t0 have been supported by the Cons-
titution, in order to achieve this very
noble purpose of giving the tiller of
the soil the minimum of land.

Dr. B. N. Singh: What is that mini-
mum according to you?

Shri A. K. Sen: The minimum is to

be prescribed by the respective Sta-
tes, b the Constitution itself

able corn and plenty of sust
for the owners of these lands.

Bhri Ranga: May I remind my hon.
friend that Government have passed
orders that no wastelands belonging
to the Government should be allotted
to the agricultural workers and satya-
graha organised by my party and the
communist party in Andhra is going
on in Andhra demanding that this
order should be withdrawn? It is
your Government which is responsi-
ble. There is Government land—100
million acres.

Shrli A. K. Sen: T am very obliged
to the hon. Member for this informa~
tion. He has been trying to impress
this very fact for quite sometime and
1 can assure him that I am not hard
of hearing. 1 have followed his
warnings whenever they have come
as I do now I shall try in my humble
way to answer the worning which he
had held out from time to time.

As T gaid, T agree with Acharya
Kripalani that some amount of pos-
session is  absolutely necessary to
give the ordinary man a sense of
purpose in a free soclety. Even in
the completely communist society, I

leaves that work to the States.

Dr. B. N. Singh: Therefore, there is
no guarantee of the minimum.

8hri A. K. Ben: But the principle of
giving the minimum, instead of the
maximum being enjoyed by a few
landlords and a few prosperous per-
sons for whom apparently a few hon.
Members possibly have held the cud-
gels against us, is the principle which
we want to establish. It is not a
question of being disrespectful to the
judiciary but I think it is a question
of being mindful to the judiciary,
when they point out that unless cer-
tain limitations are cleared, it would
not ‘be component for us to legislate
in certain fields, And, the right to
change Constitution is inherent in the
Constitution itself,

1 do not think it was ever claimed
on behalf of us on this side that
Parliament was supreme. Let it be
declared, if any declaration is neces-
sary, that Parliament is not supreme,
when we have a written Constitution
like ours under which the different
organs of the Government have to
function. It is the Constitution
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which is supreme. All other organs
are subordinate. Not even the
Parliament can transcend the limits
prescribed for it by the Constitution.
1 am sorry if I had ever conveyed
the impression to anyone—apparently
I had to Acharya Kripalani, I do not
know which particular expressions of
mine have coneyed that impression—
that Parliament was supreme. No
lawyer could say that. When there is
a written Constitution we know
only of one supreme thing and that
is the Constitution. Because the
Constitution is supreme, therefore,
it is necessary top amend the Constitu-
tion when it becomes necessary in
order to carry out the principles to
which we are wedded. And, that is
precisely what we are doing. We
wish to appropriate to ourselves
constitutional powers through the
machinery prescribed in the Constitu-
tion itself, so that we can achieve the
very things which we have prescribed
for ourselves.

Mr. Masani spoke about the bona
fides behind the Bill. Mr. Masani
said that we had not dared to put
before the electorate at the time of
the last general election our program-
me for land legislation and that this
particular Bill had not been put
before the electorate because we were
afraid that we would not get a
majority. May I read out what was
in the manifesto clearly, because he
had specifically referred to the mani-
festo of the Congress Party? At
paragraph 29 of the printed mani-
festo, at page 11, it is stated clearly:

“Agrarian reforms are the basis
for rural progress. Much has been
done in the past years in regard
to such reforms. These reforms
including the ceilings on land
must be given effect to as soon
as possible in all the States.”

Shri Ranga: Who has objected to
ceilings? The Supreme court has not
objected to it.
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Shri M. R. Masani: It is expropeia-
tion we object to, not the celling.
We have made it clear.

Shri A. K. Sen: When Mr. Masani
and others spoke, we had listened
very patiently.

Shri Ranga: You have nothing to
lose; you are holding us to ransom.

Mr. Speaker: Let him proceed.

Shri Ranga: But why should be mis-
interpret what we said?

Mr. Speaker: Let him say what he
likes.

Shri A. K. Sen: I am not in the
habit of misinterpreting anyone. But
I am in the habit of answering
everybody.. .

Shri Ranga: That also you do not
do.

Shri A. K, Sen: .... as it is my
paramount duty. As I was pointing
out, the Congress Party manifesto
clearly pledged itself to carrying out
land reforms and to impose ceilings
on the holdings of land.

Shri M. R. Masami: But that is not
the Nineteenth Amendment.

Shri AL K, Sen: These measures
which have been struck down have
been struck down on the ground that
the ceilings which have been imposed
are contrary to articles 14 and 19.

Shri M. R. Masani: Question.

Shri A. K. Sen: Some of the Acts
have been struck down on the ground
that estates which were brought to be
acquired were not estates within the
meaning of article 31A, because in
certain areaz ryotwari settlements or
like settlements were not regarded as
estates according to the local law and
usage, whereas in other areas of India,
they were. Therefore, it was neces-
sary to widen the meaning of ‘estate’
in regard to those particular areas
and also clear the ground for
measures imposing ceilings so as
not to attract the prohibitions of
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articles 14 and 19. The whole pur-
pose is to carry out proper ceilings
which were imposed by the respec-
tive State legislatures. There is no
other purpose in acquiring surplus
land but to impose proper ceilings as
holdings for each tiller of the soil.
‘That, 1 conceive, is the paramount
purpose behing all land reform legis-
lation and that, I have endeavoured
to show, was clearly before the elec-
torate in the Congress manifesto,

Mr Masani has forgotten that all
the laws which we are seeking to
validate were passed before the gene-
ral elections of 1962. They were valid
laws until they were declareq bad.
Excepting one, the challenge had
come after the general elections of
1962.

Shri M. R. Masanl: Why didn't you
challange that one?

Shri A. K. Sen: If my hon. friend
wil] come and ask me outside, I will
answer, because this cannot be an-
swered across the table. As I said,
all the laws were passed before the
general election and by the Congress
Party in every legislature. If I am
not incorrect, the same party has
been elected to all the legislatures
in a majority. So the argument of
Shri Masani that these were not be-
fore the electorate and that we are
committing a fraud—I think that is
the expression he used......

Bhri M. R. Masani: Quite right.

Shri A, K. Sem: ... does ont really
bear scrutiny. We are really seek-
ing to perpetuate those laws, by
clearing away all impediments, which
were passed before the general elee-
tions and which it is, therefore, our
duty to uphold even after the gene-
ral elections.

Then the next point Shri Masani
made, which was again hinteg by
Acharya Kripalani, was that we have
been disrespectful to the judiciary.
This is a favourite argument when-
ever the laws are changed in order to
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meet judicial objections. A demo-
cratic country changes the Jaws when
courts point out the defects and an
undemocratic country dismisses the
judges. That is the difference bet~
ween democratic processes ang an
undemocratic set up. And it is abso-
lutely necessary for every democratic
country to change the laws, if found
deficient by courts by properly fram-
ed legislation, if it is necessary to
give effect top the principles for which
they are brought. If they do not,
they would not be worthy of the
democratic responsibility of which
they have been charged with by the
people. If the Parliament has been
charged with the responsibility of
carrying out these policies, it is ab-
solutely necessary for us to give
effect to these policies and to clear
the legal gbjections, if there be need,
as respectfully pointeq out by the
court.

There is no conflict between the
judiciary and the Parliament. I for
one have always endeavoured to see
that we accord to the judges the
highest respect that we can.

Shri Ranga: You paralyse them.

Shri A. K Sen: And professor
Ranga will enlighten me further if
our giving respect to our judges has
been found deficient.

Shri Ramga: You paralyse them fir:t,

Shri A. K. Sen: I shall be happy
if Professor Ranga gives the courts
greater respect than ourselves. In
regard to that I shall have no quar-
rel. But that does not mean that
respect for the judges enjoin on us a
duty of never changing the laws
which are found deficient; changing
the law according to the consensus of
opinion in Parliament, that I think
is the way in which parliamentary
democracy should funetion.

Shri Ranga: Give freedom of voting
ty your members. ’



439 Constitution

Shrt A, K Sen: Therefore, we are
not really here to discuss high prin-
ciples of democratic government,
respect for the judiciary and various
other things that have no doubt been
brought into the picture in order pos-
gibly to put up a fight of principles
a8 if......

Shri Ranga: Would the Government
admit that they do not hold any high
principles?

8hrl A. K, Sen: there is a matter
of principle involved in the objec-
tiong offered by the other side. If I
may say so with respect, because the
other side is very conscious of the
fact that it is taking up cudgel for
vested interests.... (Interruptions).

Bhri Ranga: Question.

Shri A, K. Sen: ....they are trying
to cover it with the garb of principles,
parliamentary democracy angd various
other things.

Shri J, B. KEripalani: The greatest
vested interest is the Government.

Shri. A. K. Sen: If I may say so,
it is the pricking of the conscience
which creates thig picture of conflict
of principles. There ig no conflict of
principles. The principles is quite
clear. We want to give every tiller
the minimum of possession which we
regard as necessary for the purpose
of ensuring proper cultivation and a
sense of purpose in our tiller,

Shri Ranga: That is not so as far
as the government goes...

Shri A. K Sem: I think Shri Masani
gave the real argument when he said
that he did not object to the ceilings
being imposed but give them proper
market value as compengation.

An hon. Member: The cat is out of
the bag.

Shri A, K. Sen: There we differ.
Those who have surplus land which
they do not cultivate themselves but
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let out to others and live as inter-
mediaries are not entitled to marked4
value according to our notiong of com~
pensation. And we have not followed
that principle in abolishing zamin-
dari, big landlords, and we are nod
going to follow that principle in this
matter also. Therefore, it is really
a matter of pound, shilling, pence, so
far as Shri Manasi and his friends are
concerned, who are objecting to it.

Shri Ranga: Certainly not.

Shri A. K. Sen: He said he believ-
ez in ceiling. He said: look at Japan
and Formosa; they have imposed
ceiling; but they have paid full mar-
ket value. He believes he told us
very frankly—that ceilings are neces-
sary to improve agriculture. By im-
posing a proper system of land hold-
ing Japan has improveq its agricul-
tural production beyond measure.
But he really objects to private pro-
perty being taken over excepting on
payment of full market value.

Shri Ranga: Has his predecessor
not given an assurance that full com-
pensation will be giiven.....

SBhri A. K. Sen: In my submission,
no. He could not have in the face of...

Shri Ranga: When the Imperial
Bank was nationalised, for every
share worth Rs. 100, they paid
Rs. 1,700. That was done by this
Government, But you were not
there,. ... (Interruptions).

Shri A. K Sen: I am still ready to
learn from Professor Ranga many
things.

Shri Ranga: But I am not prepared
to learn anything from you on this.
You are a useless Law Minister,

Shri A. K. Sen: Maybe,

Shri Ranga: What else are you?

Mr. Speaker: Order, order. The hon.
Member may resume his seat,

Mr. Ranga: We are being treated
in this way... .
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Shri Banga: It is Communist

hysteria. ... (Interruptions)

Mr, Speaker: Order, order. [ would
not allow this conflict between two
hysterias.

Shri Ranga:
on this side,

Mr. Speaker: Order, order. If there
is none, then hon. Members should
keep silent. -

Shri Ranga: Then they should not
talk like that.

Shri Daji (Indore): We were also
keeping quiet until we were provok-
od. ... (Interruptions).

Mr. Speaker: There has been run-
ning commentary and [ have net been
eable to hear what the Law Minister
has been saying.

Shri Ranga: We are able to hear
him all right,

Mr. Speaker: Should I stop him
now?

There iy no hysteria

‘Shri Ranga: He does not seem to be
keen at all in offering any justifica-
tion. Have you found even one
Congress Member getting up to sup-
port him? There was none on his
side to justify the Law Minister. He
has to do it all by himself. They
have allowed only the Law Minister
to speak. What does it mean? Neo
other member has spoken from that
gside. He alone is answering all the
eriticism.

Mr. Speaker: Now it is not for him
to take up that peint that because no

other member has spoken from that
side......

8hri Ranga: His conscience is prick-
ing him.

Mr, Speaker: Then what ghould I
do? Dismiss him?

The Minister of Parliamentary Aff-

airs (Shri Satys Narayan Simha): Sir,
# wag because of your orders that no
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Member from our party has spoken.
Did you not say so?

Mr, Speaker: Yes, I did.

Shri Satya Narayan Sinha: The
Speaker wanted that nobody from
our sgide should participate in the
discussipn, Ask him if you have any
doubt,

Mr. Speaker: Order, order.

Bhri Ranga: After the Bill was once
defeated here, you had the hardihood
as the Chief Whip to issue a whip to
Congress party mgmbers. You
should be ashamed of yourself.

Mr, Speaker: Hon, Members should
realise that there ought to be some
limit to making such accusations.
Now, can the Law Minister continue
his speech?

Shri Ranga: Of course, he is free to
speak.

Mr, Speaker: No, he ig not being
allowed to speak

Shri Ranga: He has not plenty of
time to speak.

Bhri A. K, Sen: If it is expected
that thig heat will produce reaction op
this side...

Shri Satya Narayan Sinha: It will
not.

Bhri A. K. Sen: .... those who ex-
pect this will be very sadly disappoint-
ed, because we refuse to be provoked
when it & a matter of duty. There-
fore, as I was saying, it is really a
matter of what compensation is to be
given for the surplus land that is
taken and there, as I said, we beg to
differ from Professor Ranga and his
colleagues. And I reiterate before I
take my seat that I am ready to learn
many things from Professor Ranga. 1
do not presume that I know every-
thing and I have nothing to learm
from him. And I shall always be
grateful to him for a few lessons
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which he may still in his kinder
moments think of extending to me.
The Minister of Food and Agricul-

ture (Shri Swaran Simgh): At the
moment he is angry.

Shri A K. Sen: Therefore, as I said,
let us not be confused and talk about
high principles, because nothing is
involved in this matter. We are
wedded to a particular economic
arrangement ang social arrangement
in the matter of land holdings and if
sny legal dificulties appear in the way
we conceive that it is our duty to
clear them, and it & precisely what
we are seeking to do. That is gll what
[ have got to say.

Shri M, R, Masani: I would like to
ask the Law Minister how this
Amendment can be reconciled with
the assurance given by his predeces-
sor, Dr. Ambedkar, that this Govern-
ment would never take away the
rights of ryotwari tenants and
expropriate their land without full
compensation. How is this Amend-
ment going to be reconciled with
that 5 solemn pledge given by the
predecessor of the Law Minister?

Shri A. K. Sen: I would quote from
Dr. Ambedkar’s speech while moving
the First Constitution Amendment
Bill, He says that it was not the
intention of the Government to take
away the rights of ryotwari tenants,
not ryotwari landlords.

Dr. L. M. Singhvi: I rise on a point
of order. None of the points raised by
many of us on the floor of the House
has been answereq or touched upon
by the Law Minister, This is a very
important matter and the Law Min-
ister cannot be permitted merely to
touch upon ome or two points raised
by gome speakers and not answer to
the debate raised in this House. This
subject is of national interest. Is this
discussion to be reduced to z mere
formality? Is it only a formality or
have they no answer to the various
issues raised on the floor of this House?
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Shri A, K, Sea: The hon. Member

referred to two specific Acts. I reserve

my answer to that peint and I would

deal with it when we come to the
clause-by-clause consideration,

Shri J. B. Eripalani: May I ask &
question? This is a Constitutional
amendment. When we made the
Constitution, we allowed freedom to
every Congressman to vote as he
liked. Will the Government allow that
free vote now?

Mr. Speaker: The hon. Membas
would realise that it is not my con-
eern. That is their internal affair.

Shri J. B. Eripalani: Will you make-
them say so?

!lr. Speaker: I cannot press them te
say that. It is for them to decide
whether they would leave their
Members to vote freely or not

Shri K. C. Sharma (Sardhana): I#%
is our concern. We are free t0 vote.

Mr. Speaker: Order, order. I ghall
now put the first gmendment to vote.
The question is:
““That the Bill be circulated for

the purpose of eliciting opinion
thereon by the 29th August, 1964."

Those who are in favour may say
“Aye".
Bome hom, Members: Aye.

Mr, Speaker: Those who are against
may say "“MNo".

Several hon. Members: No.
Mr. Speaker: The “Noes” have it

Some hon. Members: The “Ayes”
have it.

Mr. Speaker: 1 will take the divi-
siom.

A AT a= g (wer)
qqq WEA, WA AEEl 9w
#fam = oy o S o Fom
T

-
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weaw WEEw ;A A ff gft  the button. My statement for “No”
LA F T It g i gon gy Should be recorded
vt oy ) @y frr 2 7 Shri Harish Chandra Mathur (Bhil-

wara): I have not been allotfed a seat

Let the lobbias be cleared, The Yei- My statement for “No” should

question is:

“That the Bil] be circulateqd for

also be recorded.

Shrl Joachim Alva (Kanara): There
is no light on my machine.

the purpbse of eliciting opinion

thereon by the 29th August, Shri D. C. Sharma: There is no light
1964 on my machine also. -
Mr. Speaker: I find the light ig still
The Lok Sabha divided: there on Mr. Sharma’s table.

8hri D. C. Sharma (Gurdaspur): My All the statements would be
hand trembled, Sir. I could not press recorded.

Division No. 2]

Bade, Shri

Badrudduja, Shri

Basant Kunwari, Shrimeti
Berwa, Shri Onkar Lal
Bheel, Shri P. H.

Bri} Raj Singh, Shri

Buta Singh, Shri

Den, Shri P. K.

Ghosh, Shri P. K.
Gulshan, Shri

Kachhavaiys, Shri Hukam Chand Reddy, Shri Narasimha

Aschal Singh, Shri
Achuthan, Shri
Akksmms Devi, Shrimati
Alugesan, Shri

Alve, Shri A. 3.
Alvares, Shri

Aney, Dr. M. 5.
Anjanappe, Shri
Ankineedu, Shri
Arunachalam, Shri
Axad, Shri Bhagwat Jha
Babunath Singh, Shri
Bakliwal, Shri

Bal Erishna Singh, Shri
Bala krishnsn, Shri
Balmiki, Shri

Baperiee, Shri 5. M.
Banerjee, Dr. R,
Barkataki, Shrimati Reouks
Barman, Shri P. C.
Barus, Shri Hem
Barus, Sbri R.

Barupal, Shri P, L.
Basapps, Shri
Begwmatari, Sbri

AYES [15.59 hrs,

KEapur Eingh, Shri Sharma, Shri D, C.
Kar i Singhii, Shri Shashank Manjari, Shrimati
Kesar Lal, Shri Shastri, Shri Prakash Vir
Kobar, Shri Singh, Dr. B. N.
Krishnapal Singh, Shri Singh, Shri Y. D.
Mahananda, Shri Singha, Shri Y. N.
Mapsani, Shri M. R. Solanki, Shri
Rajyalaxmi, Shrimati Utiya, Shri
Ram Singh, Shri Vijaya Raje, Shrimati
Ranga, Shri Yashpal Singh, Shri

NOES
Baywant, Shri Chaudhuri, Shri Tridib Kumar
Bhagst, Shri B, R. Chaudhri, Shrimati Kamala
Bhagavati, Shri Chavan, Shri D. R.
‘Bhakt Darshin, Shri Chavan, Shri Y. B.
Bhan Prakash Singh, Shri Chavda, Shrimati Johraben
Bhargava, Shri M. B. Chuni Lal, Shri
Bhatkar, Shri Daii, Shri
Bhattacharyys, Shri C. K. Daljit Singh, Shri
Bist, Shri J. B. §. Das, Dr. M. M.
Borooah, Shri P. C. Das, Sari B. K.
Brahm Prakash, Shri Das, Shri N. T,
Hrajeshwar Prasad, Shri Dwas, Shri Sudhansu
¥rij Basi Lal, Shri Dassppa, Shri
Bisj Raj Singh-Kotah, Shri Dass, Shri G.
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Khan, Dr. P. N.
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Khanna, Shri Mehr Chand
Khanng, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladher
Foujalgi, Shri H. V.
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Mishra, Shri Bibhuti
Mishra, Shri Bibudhendss
Mishra, Shri M. P.
Misra, Dr. U,

Misra, Shri Mahesh Dutta
Miara, Shri Shyam Dhar
Mohanty, Shri Gokulsnsods J
Mohiuddin, Shei

Mohsin, Shri

Morarka, Shri]
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Moere, Shri 5. 8,
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Mukane, Shri
Mukerjee, Shri H. N,
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murli Manchar, Shei
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Murti, Bhei M. B.
Mumafic, Shri G. 3.
Naidu, Shri V. G,
Waik, Shri D, J.
Nair, Shri N. Sreckantan
Nair, Shri Vasudevss
Nallakoys, Shri
Nambiar, Shri
Nanda, Shri
Nayak, Shri Mohan
Nayar, Dr. Sushils
Nigam, Shrimeti Sawierl
Oz, Shri
Paliwal, Shri
Pande, Shri K. M.
Pandey, ShriR. 3.
Pandey, Shri Sarjos
Pandey, Shri Vishws Wath
Panna Lal, Shri
Pant, Shri K. C.
Parashar, Shri
Patel, Shri Chhotubhal
Patel, Sbri Man Sioh P,
Patel, Shri N. N.
Patel, Shri P, R.
Patel, Shri Rajeshwar
Patil, Shri D. §.
Patil, Shri J. 8.
Patil, Shri ML B,
Patil, Shri S, B.
Patil, Shri 5. K
Patil, Shri T. A.
Patil, Shri Vasantras
Patnaik, Shri B. C.
Pattabhi Raman, Sk C. 1.
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‘Ramakrishoan, Shri P. R.
‘Ramensthan Chettiar, Shri
“‘Ramaswamy, Shri §. V.
‘Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjsl Singh, Shri
Rane, Shri

‘Rangs Rao, Shri

Ranfit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Henmanth
Rao, Shri Jaganatha

Rao, Shri Krishnamoarthy
Rao, Shri E. Madhusudaa
Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, § hri Thirumals
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renoks
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Narayan
Reddy, Shri Remakrishna
Reddy, Shrimati Ysaboda
Roy, Dr. Saradish

Roy, Shri Bishwanath
Sadhu Rem, Shri

Sahs, Dr. 5. K.

Sahu, Shri Rameshwar
Suigal, Shri A. .
Samants, Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satysbhama Devi, Shrimati
San, Dr. Ramen

Sen, Shri A. K.

Mr. Speaker: The result of the divi-

Sen, ShriP. G.
Seth, Shri Bishanchander
Sezhiyan, Shri
Shah, Shri Mansbendra
Shah, Shri Manubbai
Shah, Shrimati Jeyabea
Shakruntals Devi, Shrimati
Sham Nath, Shri
Shanksrsiys, Shri
Sharma, Shri A. P.
Sharma, Shri K. C.
Shashi Renjan, Shei
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shivenanjsppa, Shri
Shree Narayan Daa, Shri
Shukls, Shri Vidys Cbarsa
Siddsnanispps, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Singh, Shri R. P.
Singha, Shri G. K.
Sinha, Shri Satya Narayan
Sinhe, Shrimati Ramdular]
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shei Ku
Sivasankaran, Shri
Sonavane, Shei

Shrimat
Srinivasan, Dr. P.
Sobbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendrs Pal Singh, Shri

sion is “Ayes” 32, “Noes” 387,

Swamy, Shri M. N.
Swamy, Shri M. P,
Swaran Singh, Shri
Swell, Shri

Tantis, Shri Rameshwar
Thengondar, Shri
‘Thewar, Shri V.
Thomas, Shri A. M.
‘Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. §.
Tombi, Shri

Tripathi, Shri Krishna Deo
Tyngi, Shri

Uikey, Shri

Ulsks, Shri Ramachandre
Umanath, Shri
Upadhyays, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Vecrabasappa, Shri
Veerappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalgnkar, Shri A. N,
Vijays Anands, Mshersjkamar
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiws, Shri

Warior, Shri

Wamik, Shri Balkrishos
Yadab, Shri N. P.

Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mobammad

The Lok Sabha divided:

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): Sir, the machine here
did not work.

Ayes: 32; Noeg 387.

The amendment was negatived,

Mr. Speaker: What was wrong with
16.00 hrs. it?
Mr. Speaker: The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Sham Nath: I do not know.
Sir, I am for “Ayes”.

Dr. B. Gopala Reddi (Kavall): Tt
iy not functioning,
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Achal Singh, Shri
Achuthan, Shri
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Alva, Shri A. 5.
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Aney, Dr. M. 5.
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Banerjee, Shri S. M.
Banerjee, Dr. R

Berkataki, Shrimati Renuks
Barman, Shri P. C.

Barua, Shri Hem

Barus, ShriR.

Barupal, Shri P. L.
‘Basappa, Shri

‘Basumatari, Shri

Baswant, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.
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Chakraverti, Shri P. R.
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Chaudhuri, Shri Sachindra
Chaudhuri, Shri Tridib Kumar
Chaudhuri, Shrimati Kamale
Chavan, Shri . R.
Chavan, Shri V. B.
Chavda, Shrimati Johrab en
Chuni Lal, Shri )
Daji, Shri
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Daa, ShriN. T,

Das, Shri Sudhsnsmu
Dasappa, Shri

Doass, Shri G.

Deo Bhanj, Shri P. C.
Desai, Shri Morarji
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Dixit, Skri G. N.
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Ghosh, Shri Atulya
Ghosh, Shri N. R.
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Gounder, Shri Muthu
Govind Das, Dr.

‘Guha, Shri A. C.
Gupta, Shri Indrajit
Gupts, Shri Kashi Ram
Gupta, Shri Priya
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiys, Shri
Hag, Shri M. M.
Harvani, Shri Ansar
Hazariks, Shri J. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Imbichibava, Shri
Ighbal Singh, Shri
Jadhav, Shri M. L.
Jedhav, Shri Tulshidas
Jegiivan Ram, Shri
Juin, Shri A, P,

Bill
[16.02 hrs..

Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri

Jedhe, Shri

Jena, Shri

Jha, Shri Yogendra

Joshi, Shri A. C.

Joshi, Shrimati Subbhadre
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Kunhan, Shri P.

Kureel, Shri B. N.

Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Laxmi Dass, Shri
Lonikar, Shri
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Muhemmad Ismail, Shri
Mukane, Shri
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Murthy, Shri B. 5.
Murti, Shri M. 5.
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Maidu, Shri V. G.
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Parashar, Shri

Patel, Shri Chhotubhal
Patel, Shri Man Sioh P.
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Raj Bahadur, Shri

Raja, Shri C. R.
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Rajdeo Singh, Shri

Raju, Dr, D, S.

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
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Ramakrishnan, Shri P, R.
Ramsnathan Chettiar, Shri
Ramaswamy, Shri 8. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
B s
Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Hanmanth
Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumals
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Narayan

ment) Bill
Sahu, Shri Rameshwar
aigal, Shri A. 5.
Semanta, Shri 5. C.
Samnani,
araf, Shri Sham Lal
arma, Shri A. T.
Satyabhama Devi, Shrimati
Sen, Dr. Ranen
Sen, Shri A, K.
Sen, Shri P. G.
Sezhiyan, Shri
Shah, Shri Manabendra
Shah, Shri Manubhai
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Siddananiappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Stngh, Shri R. P.
Singha, Shri G. K.
Singha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku
Sivasankaran, Shri
Sonavane, Shri
Soundaram Ramachandran,

Shrimati

Srinivasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shri C.
Subrantanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri

Tantia, Shri Rameshwar
‘Thengondar, Shri
Thevar, Shri V.
Thimmaiah, Skri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Tombd, Shri  *
Tripathi, Shei Krishri 1.3
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Tyagi, Shri Veerappa, Shri Vishram Prasad, Shri

Ulkey, Shri Venkaish, Shel Kolla ¥yus, Shri Radhelal

Ulaks, Shri Ramachandm Venkatasubbaish, Shri P, Wadiws, Shri

Umamnath, Shri Verma, Shri Balgovind ‘Warior, Shri

Upadbyays, Shri Shiva Dutt Verma, Shri K. K. Wasmik, Shri Balkrishns

Vaishys, Shri M. B. Vidyalankar, Shri A. N, Yedab, Shri N. P.

Valvi, Shri

Vijaya Ananda, Mahatsjkumer

Vimla Devi, Shrimati

Yadav, Shri Ram Harkh
Yadava, Shri B. P.

Virbhadrs Singh, Shri Yusuf, $hri Mohammad
‘Wearsbasappa, Shri
NOES
Pade, Shri Kohor, Shri Shastri, Shri Prakash Vic
im""“’" Shrimati Krishoapal Singh, Shri Singh, Dr. B. N.
m"’"‘ sh Onlar Lal Mahanands, Shri Singh, Shri ¥. D.
ety Masani, Shri M. R Singha, Shri Y. N.
Deo s‘”‘h’sm Sri Rajyalaxmi, Shrimati Singhvi, Dr. L. M.
" P. K Ram Singh, Shri $olanki, Shri
Ghosh, Shri P. K Rangs, Shri Utiya, 8bri
:“'"l o Skri shri 54 ,  Reddy, Shri Nurasimba Vijays Raje, Shrimati
T akem Chan , Shri Bishanchander h { 1 Si Bhri
K Singh, Shri Seth, i Bi ‘sahpal Singh,

Karnj Singh)i, Shri

Shashenk Manjari, Shrimati

Mr. Speaker: The result of the divi-
slon fs:

Ayes 389; Noes 30.

The motion is carried by a majority
of tota] membership of the House and
by a majority of not less than two-
thirds of the Members present and
vating.

The motion was adopted,

Clanse 2— (Amendment of article
314).

Mr, Speaker: Now we take up
clause-by-clause consideration of the
Bill

Dr. L. M. Binghvi; Sir, I move:

(i) Page 1, line 13—

(1) omit “for the time being";
(ii) after “in force” insert—

“on the 25th day of March,
1964 (4).

(ii) Page 2—

for lines 11 to 16, substitute—

“(ii) any waste land, forest land
ang land for pasture;

(iil) any lang held under ryot-
wari settlement and any
land held or let for pur-

poses of agriculture or for
purposes ancillary thereto:

Provided that such langd is re-
Quired to be given to cul-
tivators ang agricultural

labourers so that they ac-
quire self-cultivating pro-
prietary rights over the
same.”. (6).
Shri Kashi RBam Gupta: 8ir, 1
move: —
Page 1, line 13—
(i) omit “for the time being".
(ii) after “in force”, insert—

"on the date on which the Ccn-
stitution {Nineteenth
Amendment) Act, 1964
comes into force”. (5).

Shri A. P. Jaim (Tumkur): I move
my amendment No. 10.
Mr. Speaker: Amendment No, 10
is not to this clause,
Shri A. S. Alva (Mangalore): Sir, I
move: —
Page 1, linés 10 and 11,—
omit “under his personal cultiva-
don”. (3).
Shri P. R. Patel (Patan):
move: —
Page 1, line 8,—
after “acquisition”, insert—
“or diminishing interest of a
land-holder” (31).

Page 2—
after line 16, insert—
*“Provideg that notwithstanding
anything containeg in sny-

Sir, I
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Mr. Speaker: All these amendments
are now before the House.

Dr. L. M, Simghvi: Sir, in support
of my amendments, Noe. 4 agnd 6, I
wish to draw the attention of the
House to the fact that the language of

Mr. Speaker: Of course, it would be
a job for hon. Members but they have
to remain silent ang listen tp the pro-
eeedings now.

Shri Hem Barua (Gauhati):
turn their backs also.

Shri M, R. Masani: That shows their
interest in the debate.

Dr. L, M. Binghvi: While support-
ing my amendmentg Nos. 4 and 6 I
wish to submit that the language of
clause 2 epitomises equivocation;
particular, I would like to draw the
attention of the House to the language
used in line 13 wherein it is said,
namely,—

“it shall not be lawfwl for the
State to acquire any portion of
such lang as iz within the ceiling
limit applicable to him under any
law for the time being in force”.

They

I shoulq like to know from the hon.
Law Minister what this expression,
“the law for the time being in force"”
eonnotes. If he does not wish 1o carry
equivocation into this clause, we would
m to know whether he would be
willing to concede that there ig a cer-
tain point of time to which this parti-
cular phrase necessarily refers. I sub-
mit that it would be appropriate to
Insert here a specific date, namely, the
25th day of March, 1964, because it is
only up to this date that we knew such
legislation as had been enacted by
State legislatures. To legitimise or to
make a reference to any laws that may
be passed in future by the State legis-
latures is a travesty of the legal pro-
cess,
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Mr. Speaker: Just ome pecond, if he
would allow me. We discuss these
amendments to clause 2 ang after this
clause we shall take up clause 3 and
discuss the amendments to that clause.
Voting will take place at the end of
the discussion for both the clauses
when we have finisheq all the amend-
ments.

Dr, L. M. Binghvi: I submit that
it would be proper for the Law Min-
ister either to specify the date and
the time which this expression refers
to or to pt the amendment that I
have sought to move because in leav-
ing this question open, I think, he
would be allowing equivocation to pre-
vail i
16.07 hra.

[Mr. DEPUTY-SPEAKER in the Chair.)

I hope that he would be willing to
accept this date because it is only this
date for which we can own any res-
ponsibility. To protect future unborn
legislation is as offensive as it is to
enact retrospective legislation, I would
therefore, appeal to the House to ac-
cept this date as the point of time to
which the phrase “laws for the time
being in force” refers.

Shri Kashi Ram Gupta: Mr. Deputy-
speaker, Sir, my amendment No, 5 is
a little different from Dr. Singhvi's
amendment. There are certain Acts
which, we have come to know by
experience, are defective. When the
Government claims that they want to
function in the proper way, we should
give them latitude to this extent that
after this Bill comes into force no-
such Act should be amended. That
is my suggestion. I can cite many
examples, The Assam Ceiling Act
has been a model and other Acts have
been turned down by the High Courts
on the ground of one defect or an-
other, Some time back Dr. . Singhvi
was citing the Madras Act where the
definition of “family” has been found
to be very wrong. Therefore, in such
cases this Government which claims
to have land reforms should have
sufficient time to amend such Acts.
There are certain Acts which are call-
ed Ceiling Acts but which actually
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go against the interests of the tenants
and the cultivators. The Punjab Act
is there. So, in my opinion, the State
Governments must be given time.

The argument given by the Law
Minister that the States are free to
legislate does not hold good. Just a
little time back the hon. Law Minis-
ter himself conceded that the States
should have such a ceiling that a mini-
mum must be guaranteed to the cul-
tivator. So, when they define the
minimum now, they should not change
that minimum wvery often. That is
the main difficulty. The people are
afraid that this Government which
talks of the minimum today may
again change that minimum to a cer-
tain extent. And when the Law
Minister says that the States are free
to legislate, that fear is there, There-
fore the States should not be free to
legislate, at the same time, the States
must be given time and latitude to
amend those Acts according to the
different decisions of the courts so
that land reforms may be properly
dealt with.

Mr. Deputy-Speaker: Shri P. R.
Patel.

Dr. L. M. Singhvi: One moment
‘more. 1 wanted to draw the atten-
tion of the House also to amendment
No. 6 which I have moved in respect
of which I have only this much to say.

Mr. Deputy-Speaker: You cannot
make a second speech now. You
have already spoken.

Dr. L. M. Singhvi: It is on clause 2.
I will just add a few lines. This
amendment No. & only wishes to pin
down the Government to its own
protestations and the claims which it
has been making that it wishes to
acquire land only for the purpose of
distributing it to the landless people
in order to give them self-proprietary
cultivation rights. If that is so, then
the Government should be prepared
to accept this confining proviso to the
powers they wish to appropriate to
themselves, because. the Government
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has been claiming that it is only for
this purpose that they wish to enact
this legislation. If that is so and if
we are permitted to take them on
their word, there should be no objec-
tion by the Government in accepting
this proposition ag it is contained in
amendment No. 6.

Shri Kashi Ram Gupta: Sir, I want
to speak on this amendment.

Mr. Deputy Speaker: You have al-
ready spoken. '

Shri Kashi Ram Gupta: On this
particular amendment No. 6 I have
not spoken, My name is also along
with Dr. L. M. Singhvi Because first
it is in the name of Dr. L. M. Singhvi,
I could not speak at that time. Now
that he has spoken on it, I also want
to say a few words.

I support Dr, Singhvi’s amendment
and 1 want to draw the attention of
the Law Minister to the fact that if
he accepts this amendment, it will,
more or less, put the things in a pro-
per way. The forests and all these
things can be managed by the Gov-
ernment in all ways. Therefore, that
must be given priority. While the
other definitions are there and the
proviso has been given at the end
just to legislate clearly that it will
be given only to landless cultivators.
The difficulty is that the people are
afraid of one thing that the Govern-
ment may give this land to those
people who may call themselves as
cultivators and in a compulsory way.
That is the main objection. There-
fore, 1 suggest that the Law Minister
should accept this and if this is
accepted, all the ambiguity and con-
fusion will be removed.

Shri A. S. Alva: As far as my am=
endment is concerned, that is, the
deletion of words “under his per-
sonal cultivation”, on page 1, lines
10 and 11 that is to say, in respect
of the land within the ceiling a
person must be given .compensation
whether he is in possession of it or
mnot. The very idea of ceiling is that
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a person could possess so much land
and specially in the southern parts
where the land legislation has come
into force under certain Acts, it is
not possible for the landlords to take
possession of land as long as the
tenant was paying the rent. So, prac-
tically from 1952-53, onwards, it was
not possible for any person to get
back the land. So, within the ceiling
limits, 1 submit, it must be possible
for a person to get market value of
land whether he is in possession or
not the Government may accept this
amendment. I do not want market
value in respect of property above
the ceiling. As far as the ceiling is
concerned, I think the Government
can consider that fair compensation
must be given to those persons also
who are not actually cultivating
those lands.

Shri Surendranath Dwivedy: I
would like to support Dr. Singhvi's
amendment No. 4 and 1 think the
Law Minister would have no objec-
tion to accept it. If I remind him,
this question was also raised in the
course of the discussions in the Joint
Select - Committee as to what would
happen about the future legislations.
We are all in support of the Bill, But
let there not be any ambiguity so far
-as the purpose of the Bill is con-
cerned. In his amendment, he has
suggested a particular date and 1
again request the Law Minister to
accept that amendment,

Shri Krishnapal Singh (Jalesar):
For the last half a century, almost all
experts on agriculture and on land
policy have been laying emphasis on
the prevention of fragmentation and
the retention of economic holdings
and now, all of a sudden, we find
that the people have been forced to
create uneconomic holdings. The rea-
son given for this purpose is that
land is being transferred to the land-
less people. Now, I wish to ask those

,people who have put forward this

1 theory. Do they think that it well

jever be possible to provide every

hcitizen in the country with land? Just
7RA (A TSN—_1n
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appiy this argument for a moment's
sake to a factory owner. It will never
be possible to prayide one factory to
every labourer there. It is absurd.
The pressure on land has been in-
creasing from year to year. All the
artisans and the working classes who
have lost their prufession have taken
to agriculture and this is one of the
reason why production in the agri-
cultural sector has fallen. Everybody
wants to become an agriculturist, Just
like everybody cannot be a success-
ful factory owner, everybody cannot
be a successful agriculturist. )

Now, the other reason which I
wish to give against this policy of im-
posing ceiling and reducing the size
of land holding is that the agricul-
tural production has gone down. I
say, take the average holding. That
is the type of holding which is neg-
lected more than anything else
because the owner or the holder of
that land knows that he cannot eke
out a living on it.

Mr. Deputy Speaker: The hon
Member should speak on the amend-
ment.

Shri Krishnapal Singh: Yes, Sir. I
am dealing with the question of
ceiling. I want to make sure that the
Government will not réduce the
ceiling and this is what T am trying
to emphasise,

Shri Ranga: We are opposed to the
whole Bill. He is speaking on the
clause 2 as a whole.

Mr. Deputy Speaker: His remarks
should confine to the amendment.

Shri Ranga: We are opposing the
clause as a whole. We oppose the
whole principle underlying the clause.

Shri Krishnapal Singh: From the
economic point of view, we find that
the imposition of a ceiling, instead of
increasing production, has led to dec-
reasing production........
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Shri A. K. Sen: On a point of order,
Sir. I hate to interrupt the hon.
Member but I have to, from the sense
ot auty, raise a point of order. Is it
permissible, while dealing with the
clause-by-clause consideraticn, to raise
general principles which we  have
to deal with only at the consideration
stage? This is a pure matter of the
orinciple itself.

Shri Ranga: It is the clause as a
whole,

Shri A. K, Sen: What is the amend-
ment on which he is speaking?

Shri Krishnapal Singh: | am speak-
ing on the clause itself,

Mr. Deputy-Speaker: The hon.
Member should be brief.

Shri Krishnapal Singh: What I was
saying is this. Even in the evidence
that was placed before the Joint
Select Commitee, one of the witnesses
pointed out that at one time in Ame-
rica about 50 per cent of the popula-
tion had taken to agriculture and
afterwards when industrialisation of
the country started, that proportion
was reduced with the result that the
yield from the land increased enor-
mously. So, this.idea which has taken
~root into the minds of the people that
- by reducing the size of holding they
‘ran increase production in agricul-
~ture is very fallacious. They can
never do it.

The other point which ig very re-
levant and which was brougt before
the Joint Select Committee, as you
know, was the discrimination between
property in urban areas and property
in rural areas.

Mr. Deputy-Speaker: We are not
concerned with all that now.

Shri Krishnapal Singh: I may men-
tion what the ceiling would mean....

Shri Ranga: Let him be allowed to
develop his point.

Shri Krishnapal Singh: You cannot
restrain the people's feelings. If you
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impose ceiling on one type of pro-
perty, there is bound to be bitterness
among the people belonging to that

class, and that is what this legislation
is bound to do.

I, therefore, hope that for the pre-
sent at least Government will decide
that the size of the holding which has
already been reduced to uneconomic
sizes will not be further cut down, and
I hope that they will accept Dr. L. M.
Singhvi’s very modest amendment.

Mr. Deputy-Speaker: The hon. Min-
ister is replying now?

Shri U. M. Trivedi: 1t was said
that he would not reply just now,

but he will reply to the debate on
both the clauses together.

Mr. Deputy-Speaker: If he
to reply, he can reply.

wants

Shri A. K. Sen: Just as you please.

Shri U, M. Trivedi: Let him reply
to all the amedments together.
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afeq gty o a8 FC Er A
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AT FAT U

Shri U. M. Trivedi: I do not know
whether the hon, Minister agrees to
any of these amendments, amendment
No. 4 or amendment No. 5.

Shri A. K, Sen: No.

Shri U. M, Trivedi: I do not know
why he is not agreeing to them. He
is a very learned man, and he ought
to have looked into it and agreed to
these proposals. There is nothing
wrong in his agreeing to these amend-
ments.

The proposition that is before us is
this that after a protracted considera-
tion in long sittings extending over a
few days, we have come to this con-
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clusion that the proviso should read
thus:

“Provided further that where any
law makes any provision for the
acquisition by the State of any
estate and where any land com-
prised therein is held by a person
under his personal cultivation, it
shall not be lawful for the State to
acquire any: portion of such land as
is within the celling limit applica-
able to him under any law for the
time being in force..... W

-
The use of this phrase ‘for the time
being in force' brings about a certain
difficulty.

So far as the ceiling is concerned,
the principle that we hag agreed to
was that land within the ceiling
amount should not be taken away
from any of the peasants, and if it
was so taken away, it should be
taken away under the Land Acquisi-
tion Act after paying
at the market value. We never want-
ed to deprive that landholder of his
property. But then we had never
conceived of this position where Gov-
ernment would say ‘All right, here we
agree to this, but we shall change
the ceiling; today, if it is 30 acres, we
shall take it 10 acres later on; then,
we shall reduce it from 10 acres to
2 agcres, and from 2 acres, we shall
reduce it also to 1 acre, and under
the law for the time being in force,
the ceiling is only one acre, and,
therefore, you can keep only 1 acre,
and the rest will be acquired’. That
was never the object which the Joint
Committee had in view.

Therefore, I do not think that there
is anything wrong or illegal in mak-
ing this suggestion that the phrase
‘for the time being in force’ may be
replaced by a phrase which will fix a
certain date for the ceiling. The date
may be as 25th March, 1964 or I
would even agree to its being the date
on which the Constitution (Nineteenth
Amendment) Bill comes into force. I
do not know why even that is not
being agreed to. If there is some-

compensation’
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thing up the sleeve of the hon. Min-
ister, he may kindly explain the posi-
tion, why, a good and sound law-
yer and a very reasonable man as he
is; he feels hesitant to accept a very
rational and reasonable approach in
this Jaw,

It is most essential that once we
have fully considered the pros and
cons of an amendment, and it has
been brought into the picture by the
Joint Committee, that which we have
done must not be undone simply be-
cause some gther thing is up the
sleeve of the Government. In these
circumstances, I would say that the
amendment of my hon. friend may be
accepted.

Mr, Deputy-Speaker: The
Minister may reply to the
ments on clause 2.

hon.
amend-

Shri A. K. Sen: We had debated
upon this question in the Joint Com-
mittee on the last occasion. The
purpose of introducing the safeguard
was to bring a new provision into the
Constitution, which was not there be-
fore. Before this proviso was intro-
duced, the State Government had
no limitation whatsoever; but they
did not expropriate all cultivators
who were owning land and cultivat-
ing it, the whole object being to pre-
serve the right of the actual cultiva-
tors to enjoy lands within the ceiling
which each State Government, having
regard to the availability of land and
the necessity of the case had chosen
to fix.

As I explained on the last occasion,
we are not here prescribing the ceil-
ings, but we are only introducing a
safeguard for the cultivator-owner,
which safeguard there was not before
and the States could, as Shri U. M.
Trivedi has suggested, fix a ceiling of
one acre or two acres only, and there
was no limitation on the States in
this regard. Ewen that one acre could
have been taken over without pay-
ment of market walue, So, this
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safeguard we have introduced specifi-
cally and the hon. Members wiil re-
member we did it at the Select Com-
mittee stage in order to obviate the
possibility, should there be any en-
thusiastic Government anywhere
which would even take over the mini-
mum of holdings without proper com-
pensation. We thought it necessary
to introduce the safeguard. 1 think
it would be inappropriate to tix ceil-
ings permanently here and now or in
the Constitution itself. That would
make it unalterable if the Constilu-
tion fixes it. We must leave some
amount of flexibility to the State.
There is no question that there must
be some minimum faith in the wisdom
of the legislature. As I said on that
occasion, no legislature will be able
to exist if it expropriated every culbi-
vator from his land without payment
of compensation. That is the reason
a date would be inappropriate to be

fixed in the Constitution jtself. Even
if a fair figure is to be fixed, it will
be impossible to change, As I said,

we are introducing a safeguard which
was not there before. At that time it
was welcome, Now you insist on a
further safeguard where there is no
need for it,

Dr. L. M. Singhvi: You will recall
it was raised in the Select Committee,
and therefore it is wrong to say that
it should not be raised now. He
should specifically answer as to what
point of time he referg to,

Shri A. K, Sen: 1 am very sorry.
Government finds it difficult to accept
this amendment.

Dr. L. M. Singhvi: Give the reason.

Shri M. R, Masani: The reason is
clear that they want to introduce col-
lective farming.

Shri A. K, Sen: If I have not been
able to convince them, I am sorry
for it, but these are the reasons which
have weighed with us gnd made it
difficult for us to accept that.
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Amendment No. 6 we cannot accept
either, I am very sorry to say, because
the proviso will make it completely
open to litigation in every case, SO
that the courts will enquire in every
case whether it would be necessary
for the purpose of giving self-cultiva-
ing proprietory rights to the cultivator
{o whom the land is given. That would
be opening the door to litigation for
each pety case of giving land to the
landless. It is impossible to accept
this gmendment.

Mr. Deputy-Speaker: We will
the vote Jater.

Dr. L. M, Singhvi: Before you proa-
ceed lo a decision on this, we would
like the Minister to clarify what_point
of time this legislation refers to. We
are entitled to have a clarification.
How can we po'sibly vote unless we
get g clarification?

take

Mr. Deputy-Speaker: He has given
the clarification. Has he anything
further to say?

Shri A. K. Sen: [ thought I had
tried to give the clarification.

“For the time being in force”
means any time in guestion which we
take for the purpose of a particular
case.

Clause 3—(Amendment of Ninth
Schedule).

Dr. L, M. Singhvi:
Page 2—

omit lines 21 to 23. (T)
Page 3—

omit lines 14 to 15. (9)
Page 3.—

omit lines 16 and 17. (13)
Page 3,—

omit lines 18 to 28. (14)
Page 3.—

omit lines 21 and 22 (15)
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Page 3,—

omit lines 23 and 24, (16)
Page 3,—

omit line 25. (17)
Page 4 —

omit line 1. (18)
Page 4 —

omit lines 2 and 3. (19)
Page 4,—

omit lines 15 and 16. (20)
Page 4,—

omit lines 21 and 22. (22)
Page 4,—

omit lines 23 ang 24. (23)
Page 4,—

omit lines 25 and 26. (24)
Page 4,—

omit lines 27 and 28. (25)
Page 5—

omit lines 3 and 4. (26)

Page 5—

omit lines 5 and 6 (27)
Page 5,—

omit lines 13 and 14 (29).

Shri Kashi Ram Gupta: I beg
move:

Page 3,—

omit lines 9 and 10 (8)
Page 5—

omit lines 11 and 12, (28)
Page 5—

after line 22, insert—

“Provided that the respective
States get these Acts removed
from the list of this Schedule,
within a reasonable time, after
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amending these Acts in the light
of various courts decisions in re-
gard to these Acts or changes
made in unchallenged Acts on the
basis of such decisions, except
where the question of amend-
ment does not arise op either
basis.” (30)

Shri A. P, Jain: I beg to move:
Page 3, line 15—
add at the end—

“except in sp far as this Act
relateg to an alienation
referred to in sub-clause (d) of
clause (3) of section 2 thereof.”
(10)

Shri U. M. Trivedi: I beg to move:
Page 4 —
omit lines 19 and 20. (21)

Shri A. K. Sen: May I inform the
House that Government would accept
amendment No. 10 moved by Shri
A P, Jain?

Dr. L, M. Singhvi: I would like to
know whether you would like us to
speak on each amendment separately.

Mr. Deputy-Speaker: The clause
and all the amendments are before
the House.

Dr, L, M. Singhvi: There are a large
number of statutes to which these
various amendments refer and I
thought it would have been better
perhaps to take them entrywise or
itemwise.

Mr. Deputy-Speaker: All the
amendments and clause are before
the House.

Dr, L. M. Singhvi: Sir, this Consti-
tutional amendment Bill carries with it
an amazingly large labyrinthine cata-
logue of legislation which is sought
to be protected by this amendment. I
would, io the first place, like to give
expression vehemently to my opposi-
tion to this wholesale approach to
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legislation. It appears that a large
number of legislative enactments

were included in the Bill as originally
introduced and now eventually as the
Bill is before us because of the pres-
sures brought upon the Union Gov-
ernment by the State Governments
and the Planning Commission with-
out proper consideration either by any
agency of Parliament or even by the
Planning Commission of all the detail-
ed implications of each of these enact-
ments which are sought to be includ-
ed. I should like to illustrate this
general proposition. For instance, I
draw the attention of this House that
in this inventory of legislative enact-
ments, which I have called a hesitating
inventory, sought to be appended to
this Bill, is included enactments which
have been stru~k down by the Supre-
me Court and High Courts as also lawsg
never challenged in any court of
law. It has in its midst laws which
have nothing to do with any program-
me of land reform. I am very sorry
to say that when the hon. Law Min-
ister rose to reply to the debate on
the general discussion he had neither
the time, nor the inclination nor per-
haps a compelling need of conscience
which is, I think, the prerequisi f
any sane parliamentary process to
reply to the discussien on this parti-
cular aspect of the matter because it is
clause 3 which seeks to impart immu-
nity to the protected category of the
9th schedule containing a large num-

ber of enactments which are irre-
levant and pointless.
It has been said by the hon. Law

Minister that it was improper origi-
nally to have included the law rolat-
ing to talukdaris in Gujarat and so.
eventually, it was omitted from this
inventory. But tfie same principle
applies to the Gujarat Surviving Alie-
nations Abolition Act because here
again Government ig seeking to sup-
plant and deny a vested right for com-
pensation that has accrued after the
land reforms. It has nothing to do
with land reform, directly speaking.
but seeks to deny rights which have
already accrued, It is really to legislate
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manner which is repugnant
to all known canons of jurisprudence.
It is, therefore, that I and my hon.
friend Shri A. P. Jain were induced
to give notice of amendment No. 10.
I have moved for the deletion of this
whole Act from the inventory of legis-

in a

lation. I have also moved a more
restricted amendment No. 10 along
with Mr, Jain. This illustrates the
thoughtless approach that the Gov-

ernment have followed in the matter
of legislation, even constitutional
legislation.

-

The other is the category of legisla-
tion which has been declared to be
null and void by the various courts
in the country. In this clause falls
legislation such as the Madras Land
Reforms Act and the Kerala Land
Reforms Act.

16.41 hrs.
[Mr. SPEaker in the Chairl

1 had raised the question specifically
as to how the Law Minister could
possibly substantiate his claim that it
is a land reform to create an artificial
definition of family. A large number
of legislative enactments sought to
be included in the list have been
struck down by  wvarious courts be-
cause of the artificial definition of
family which they seek to bring in. In
this category comes the Madras Land
Reforms Act, which came up for ad-
judication before the Supreme Court
recently. The Supreme Court found
that it was in transgression of the
rights of legislation that this piece of
legislation was enacted. As a matter
of fact, it is quite evident that the de-
finition of a family, which discrimi-
nates between equal members of a
natural family and brings into exis-
tence artificially an irrelevant defini-
tion of family is not land reform. The
Supreme Court relied on an illustra-
tion which I had occasion to cite be=
fore the House earlier also. They zaid,
in a case where 300 acres of land had
to be divideq between the father and
two major sons and two minor sons,
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the major sons would each get 30
acres of land, whereas the minor
sons and the father all told would get
only 30 acres of land. Why should the
Government wish to enact into the
body of this law this discrimination
which is entirely pointless and un-
related to any objectives of land re-
form?

The Law Minister was pleased to
give a very lame and untenable ex-
cuse for the artificial definition of
family contained in several enact-
ments, He had said that there are
in law various definitions of family
which have to be taken into account.
He was unable to show how, when
the Supreme Court had struck down
as a discriminatory piece of legisla-
tion a definition which was unrelated
to any objective of land reform, Gov-
ernment feels impelled to over-ride
the verdict of the Supreme Court in
this undemocratic and unconstitu-
tiona] manner.

My esteemed friend, Mr, Chatterjee,
when he spoke on the general discus-
sion, said that it ran counter to the
spirit of the Constitution. He said it
was a fraud on the Constitution and
a constitutional amendment which
seeks to over-ride the verdict of the
Supreme Court to the effect that a
particular piece of legislation is con-
trary: to  fundamental rights and
transgresses the fundamental rights is
to perpetrate a second fraud. I hope
Government would very carefully
consider whether it can really justify
to the country at large and to its own
conscience whether such an artificial
definition of family, which is the
basis for the courts to strike down
these enactments is really germane to
its programme of land reform. The
Law Minister has relied upon certain
cliches and shibboleths. He said this
legislation is intended to bring about
the long-cherised revolution in our
land system: he claims that this is to
distribute the land to the landless and
to impart to our economy a democra-
tic basis. I seriously, strenuously
and vehemently refute this claim
made by the Law Minister who, I sup-
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pose, does not quite realise that such
a definition of family demonstrably is
counter to any conception of law or
conception - of land reform. Why
should you create discrimination bet-
ween brother and brother, between a
major son and a minor son, 3 minor
son who is going to become a major
son? It is beyond rational consi-
deration or legal consideration and to
explain and justify such a provision
would be an impossible task.

There is another category of legisla-
tion which has never been challenged
in any court of law., The whole body
of legizlative enactments which have
never been challenged in a court of
law and of which we do not know
what kind of challenge is possible to
offer are also being sought to be pro-
tected. T am personally not opposed.
to a rational well-considered prog—
ramme of land reform. But the Plan-
ning Commission has not even made
a proper and comprehensive studw,
the Government is not in possession
of reliable and dependable data and
vet the Law Minister comes forward
to seek our assistance to protect legis-
lation which has nothing to do with
land reforms and which has never
been challenged in a court of law, tc
which we do not even know what
kind of challenge might be offered. To
place under the protective constitu-
tional umbrella a whole body of legis-
lation without telling us why it is
that it has become necessary for the
Government to protect those enact-
ments is also, T think, a travesty of
constitutional principles which we
have accepted in this country. :

The third category is a categorv of
legislation which is not strictly relat-
ed to lang reforms as such. Even
remotely speaking the relationship i
very tenuous and untenable. Tt seems
that an instance was cited before this
House, the instance of the Mysore
Village Officers Act. Whether the
vilage officers continue to exist or
their offices are abolished is not im-
portant or relevant to the proeramme
of land reform. The Law Minister
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has nothing to say to any of these
objections and yet with a characteris-
tic sweer and flourish he wishes to
claim that this legislation is going to
redeem tlie pledge that his party gave
to the country to put the tiller of the
soil on a sound economic footing.

Shri Bade: The Supreme court has
passed a stay order in this case.

Dr, L. M. Singhvi: This i the fourth.

category of caseg in which matters are
sub judice, matters are pending a
court of law, and yet the Gov-
ernment feelg called upon to protect
them. In the class of legislation
which is unrelated to any programme
of land reform is the legislation re-
lating to the entire revenue court or
the entire tenancy law. Is it mot un-
fair and unworthy of an organised
government to come before Parlia-
ment to give protection to that whole
body of legislation, without telling us
as to what provisions of the parti-
cular piece of legislation it is neces-
sary to protect? The Law Minister
is only making an exercise in an irra-
tional, partisan advocacy of a mea-
sure which he cannot otherwise de-
fend or support. It is really, as 1
said earlier, an affront to our intelli-
gence an insult to this Parliament,
that the Law Minister wishes this
legislation to be enacted without even
telling us the detailed reasons which
impelled him and which justified him
in the belief that the extension of the
constitutional protection to them is
necessary. Without such a rational
explanation, without a comprehensive
answer, without proper, reliable and
dependable statistics and a blueprint
of the programme that the Govern-
ment wishes to translate into action,
it is hardly justifiable for the Gov-
ernment to come before this Parlia-
ment and ask it to Jegitimatise that
which is illegitimate, te validate an
offspring who is illegal ab initio,

I hope that the Minister, on whom
the onus is cast, will come before this
House even at this stage, because this
758(Ai) L.S.
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is the only stage when he could justi-
fy each piece of legislation that he
seeks 1o protect and he should given
the reasons why it is necessary 1o
protect that particular piece of legis-
lation. I for one would be safisfied
if he could demonstrate to this
House, to any reasonably prudent
man that a particular piece of legis-
lation is germane to a programme of
land reform.

For him and for the Government, for
an organised government, to coma
before this House to give a )
catalogue of legislation either aff the
berest of the State Governmenr, or
at the orders of the Planning “{om-
mission is really a travesty i};‘. the
parliamentary process. What taen is

left to us here?

Acharya Kripalani, an esteemed
leader of this country, pointed out a
very important consideration, that is,
that in passing and considering this
Constitution (Amendment) Bill we
really do become a Constituent Ass-
embly and to Parliament, as indeed
to a Constituent Assembly the Gov-
ernment at least owes this much that
it must explain and give its reasons;
it must try to convince and persuade.
Democracy will come to naught if
reason and fairplay is abandoned
and is given the go-by. I hope, the
Law Minister will at least perform
his duty to this minimum extent by
giving a detailed, satisfactory, con-
vincing explanation in respect of each
piece of legislation which, it is his
wish, should be included in this list
to be appended to the Constitution.

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, of course, I do not want
to stand in anybody’s way, but it &
for you to consider whether argu-
ments improve by repetition.

Shri Bade: There is no repetition
Dr, L. M. Singhvi: There is no reply

that Government has ever been able
to give.
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Shri Kashi Ram Gupta: Mr. Spea-
ker, Sir, while taking steps to include
Acts in the ninth Schedule Govern-
ment should lay down some policy
on the basis of which they could do
so. This Government, unfortunately
has no basic policy on which to de-
pend. It is borne out by the fact as
to how they have been moving in the
matter.

In the initial stage they included
124 Acts and the Law Minister plead-
ed for the inclusion of all the 124
Acts without going into any one of
them. At that time he tried to plead
in such a way that it was very neces-
sary to include all those 124 Acts. If,
somehow, there had not been any
proposal to constitute a Joint Com-
mitiee, what would have been the
fate of that? All the 124 Acts would
have been included therein.

Later on, at the stage of the Joint
Committee 88 Acts were withdrawn.
When we gquestioned as to on what
basis they were being withdrawn, no
reply was given. Most of the
remaining Acts that are there are
similar to those that have been with-
drawn. So, this particular aspect
of the question shows how the Gov-
ernment is moving in the matter.
They only wanted either to please
some States or to save their own face.
Because something has been done,
s0 something must be included there.
If one goes into the Acts which have
been included there, ome would find
that not a single Act can be there for
inclusion. I ask the hon. Members
of the ruling party—they are going
to vote for all these Acts which have
been includeq in the Schedule—whe-
ther they have studied some of them.

Shri U. M. Trivedi: No.

Shri Kashi Ram Gupta: If they have
studied some of them, let them come
out with their own views Ewven in
the Joint Committee I saw that hon.
Members were hesitating to study
things there,

Shri C. K. Bhattacharyya: We stu-
died much more than all of you put
together.

)’ Laa-
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Shri Kashi Ram Gupta; I will state
a few more points, There are Acts
which have been included which are
going to expire in 1965. The Madras
Occupants of Kudiyiruppu (Protec-
tion from Eviction) Act, 1961, the Mad-
ras Cultivating Tenants (Payment of
Fair Rent) Act, 1956 and the Madras
Cultivating Tenants Protection Act,
1955 are some of those Acts which
have never been challenged up till
now and which are going to come to
an end in 1965.

An Hon. Member: They might be
extended,

Shri Kashi Ram Gupta: What is the
use of having such Acts included in
the Ninth Schedule. Because there is
no basic policy formed, this is the
result,

Then, there are such Acts which
are contrary to the Land Ceiling Act
itself. 1 ghall cite the Gujarat Agri-
cultural Lands Ceiling Act, 1980.
There they have included a clause
where the land of a person can be
acquired compulsorily for that pur-
pose. I do not understand how a
Government which sayg that they are
for land tenures can put such a clause
in the Art.

Then, there is the Maharashtra
Agricultural Land Ceiling Act, a part
of which has been turned down by
the High Court. The Maharashtra
Agricultural Land Ceilings Act is
there. This Act is quite different
from other Acts of all other States.
All the other States have exempted
sugarcane-forms from ceilings. But
this is a State which has not exempt-
ed sugarcane-forms from ceilings.
When the Planning Commission have
given a sort of a directive, I fail to
understand how this Government tries
to include the Act which is against
the directive of the Planning Com-
mission. Thege are some of the exa-
amples,

Further, there is the West Bengal
Estates Acquisition Act. It is very
peculiar that even the lands regarding
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mining leaseg have been included in
it. After all, the mining leases have
nothing 1o do with land reforms. If
the Government is satisfied that they
have ty bring in a law for it, they
can enact the law differently and
quite separately for those -purposes.
But they have included such Acts also
in this legislation.

Then, finally, I quote an example of
the Gujarat Agricultural Talugdan
Abolition Act which has been with-
drawn. There are certain Acts simi-
lar to them which are there. The
Madhya Pradesh Land Revenue Code
which has never been challenged and
which is not expected to be challenged
either has also been included here.
Seven years have passed now. The
Government has slept for seven years.
‘Why is the Government taking up this
step now? While we were discussing
all these matters, another list of 8
new Acts was added which was never
provided to this House. This shows
how Government iz working. If those
Stateg could not send their Acts at
proper titne, why should the Govern-
ment acc:pt them at a later stage?
The resut was that we had to call
for fresh evidence and a lot of time
of the Joint Select Committee was
spent on these discussions,

There are so many defective laws
which are going to be protected. My

last amendment No. 30 that 1 have
moved is:

“Page 5—

after line 22, insert—

Provided that the respective

States jet these Acts removed from
the list of this Schedule, within a
reascnable time, after amending
these Acts in the light of various
couris decisions in regard to these
Acts or changes made in unchal-
lenged Acts on the basis of such de-
cisions, except where the gquestion
of amendment does not arise on
either basis.”
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Therefore, my request to the Law
Minister is that he should be very
considerate. A mistake has been
made. This action taken is itself a
mistake and if he wants to rectify
that mistake the only way is that he
should ask the State Governments
concerrned to get their Acts amended
and get them removed from this list.
It does not look nice at all. It looks
very ugly. It is the State Gowvern-
ments who  because of their own
weaknesses have not been able to have
their Acts accorfling to the Constitu-
tion. The other day I read an article

in the papers by Shri Santhanam and,

have been that the Central Goverrf-
ment should have directed the State
Governments to fall in line with
legal and constifutional ways of #he
Constitution. They should not violate
the Constitution. All these Acts are
the result of violating the Constitu-
tion and hence the whole problem has
arisen. Therefore, it is not worth-
while to include these Acts in the list.
If they want to include these Acts—
they are going to do it now by means
of the whip that they have got—the
proper way of protecting the Consti-
tution and respecting the Constitution
is that they should direct the State
Governments to rectify their mistakes
within a reasonable time. Otherwise,
this will show that they have done
this only on whimsical grounds and
on no other grounds,

17 hrs.
Mr. Speaker: Now, Shri A. P. Jain.

Shri P. K. Deo: It is already past
5 pm,

he has said that the real way wo:‘lz

Mr. Speaker: I know that. There-
fore, I would like to know the plea-
sure of the House. If the House could
sit for a few minutes more, then other

Members who want to speak could
also speak. T
Some Hon. Members: No, we are

not prepared to sit.

Mr. Speaker: I have heard this al-
ready that ‘We are not prepared tu
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sit’, But my request would be this.
The non-official Members who have to
speak for or against the clause, may
get the opportunity today, and the
hon. Minister might reply tomorrow.

Shri P, K. Deo; No.

Mr, Speaker: We could sit for a few
minutes moré and at least we may
conclude the discussion on these
amendments. The hon. Law Minister
can reply tomorrow.

Some Hon. Members: Yes.

Shri U. M, Trivedi: Even if we sit
for half an hour more, we shall not
be able to conclude the discussion. It
will take longer than that.

Mr. Speaker: Let us sit for half an
hour more. If the discussion could
not conclude, certainly, it will be car-
ried over to the next day.

Shri U. M, Trivedi: Even 1
will not be enough.

Shri Ranga: We have already been
through a lot of emotional stress and

hour
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strain, and we cannot sit any longer
today.

Shri Sorendranath Dwivedy: It
does not matter; this half an hour can
be provided tomorrow. Anyhow, we
are meeting tomorrow.

Mr. Speaker: All right; it that is
the desire of the House, then I have
no objection.

71.0} hrs.
BUSINESS ADVISORY COMMITTEL.
TWENTY-EIGHTH REPORT
Shri Rane (Buldana): I beg to pre-

sent the Twenty-eighth Report of the
Business Advisory: Committee,

17.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, June
2, 1964/12 Jyaistha, 1886 (Saka).
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